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LOK SABHA DEBATES

LOK SABHA

day, Nowember, 12 13985/Kartika
21, 1887 (Saka)

The Lok Sabha met at Eleven of
- the Clock.

[Mr. SpeakEr in the Chair]
)RAL ANSWERS TO QUESTIONS

appa:
P L. M. Binghvi:
~ Shri P. R Chakraverti:
Shri K. N. Tiwary:
Shri Kishen Pattnayak:
Shrl Bagri:
Shri RBam Sewak Yadav:
Shri Madha Limaye:
Shri Yashpal Singh:
Will the Minister of Commerce be
pleased to state:

) whether a racket in respect of

mport licences and guota certificates
s unearthed In Bombay in the

t week of September, 1965; and

(b) if so, whether any culprits
have been arrested in this connection?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). It is
presumed that the Hon'ble Members
are referring to the loss of some
blank import licence and quota certi-
ficate forms in the Office of the Joint
Chief Controller of Imports and Ex-
ports, Bombay. Based on depart-
mental Intelligence, the papers were
handed over o the Central Bureau of
Y igation for further action. As a
ult, ten persons were arrested and
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be in the public interest to divulge
further details at this stage. The
total amounts involved are, howewver,
not very large.

Shri Basappa: May 1 know whether
there is any forgery involved in these
licences and quota certificates and, if
so, whether any officers connected
with the department are also involv-

"

Shri Manubhai Shah: The whole
thing is a matter of stealing of the
licence forms which are like currency
notes, The entire thing is forgery—
not merely signing the document
wrongly, but stealing the document
itself.

Shri Basappa: May I know whether
something has been traced to the
effect that the activities of these im-
port licence racketeers are spread all
over India?

Shri Manubhai Shah: As T said, I
would not like to divulge the figure,
but the amount is so small that it
does not take the form of a racket or
anything like that.

Dr. L. M. Singhvi: May T know
whether it has been found by the
government on the evidence so far
available that any consignments had
been received on the basis of these
quota certificates or licences and if so,
would the government indicate the
modus operandi of the people who
were forging these documents?

Shri Maoubhai Shah: In some cases
goods have been received and com-
sumed; in some cases the goods have
been confiscated. All these will be
a matter of prosecution.
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Dr. L. M. Singhvi: 1 am asking a
specific question. You have ruled,
. 8ir, geveral times that we are not pre-
wente! from asking questions about
the state of affairs now, the basis on
which the cases are proceeding.

Bhri Manubhal Shah: The whole
thing is sub judice. I can say that it
includes to some extent goods whi h
have been received under these im-
port licences, goodg which are confis-
cated under these mnport licences and
import licences unused.

Bhrl P, R, Chakravertl: Is it a fact
that these blank formg were found
missing in March, 1964 and if so, how
is it that the matter has been taken
up only now?

Sbri Manubhal Shah: Only when
the customg officials suspected some
of the signatures; on the shipping do-
cumenty that were coming, the mat-
ter was traced.
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oW REag ;T weAt fimm
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Wi g ?
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st wwn € g - @ @ A E
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il 3
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a0 FEE AT Tm £ WinT

Bh#1 Firodia: Is there any bank
irtvolved in this?

Shrl Manabhal Shah: No, Sir,

Shrl Eapur Singh: Do Government
realise that this quota and import
lioence system i in itself a racket
impurable except through itg abolition,
and- if so, do they propose to re-
examine the whole gystem?

Mr., Speaker: Shri Chaturvedi.

Bhri Kapuy Singh: I should have
liked an answer to my question,

Shri Manabhai Shah: I do not think
0,

Shri Kapur Singh: Think it over
again, that is my suggestion,
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Bhri 8§ N, Chaturvedi: How is it,
when the hon. Minister says that
fthe:e import licence formg are as
good as currency notes, no check was
kept on them and this razket or this
theft wag only detected......

Mr. Speaker: Currency notes can
also be stolen.

Shrl 8. N. Chaturvedl: How was it
that this came to their notice only
after a year or so?

Shri Manubhal Shah: Sir, when
thefts take place even from a well
locked up treasury, theft of forms like
these, which are in use continuously
like currency motes, where gome fon
are written, sume books a.e lying on
the table and things like that and
some people tear off and take some
forms away, it can only be noticed
when the whole thing ig done, when
the forms stolen are actually made
use of.

Shri Warior: May I know whether
the persons involved in this racket are
the usual import licence holders or
somebody else who have gperated
through the usual licence holders?

Shrl Manubha| Shah: Out of more
than 7 lakhs to 10 lakhs people hold-
ing import licences, whether a partl-
cular licence holder is a thief or not
we cannot suspect. What we can say
iz that the few people who are in
volved in this will be brought to
book,

ot forw ey - wer wgeT, &
ag At wge g fe gw owme #
ey sfewan g3 wzdl § o7 e
9T {EHTAT AT G

werW SR : wATAT F F oo
fet o, AT AR I R AT A
gt |

ot o w10 fridt : ¥ ag T A
faa Aori &1 oo Agaiay far oy
g, & W g AT gAY A A
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Forelgn Trade
+

*181. Shri Prakash Vir Shastrl:
Shrimati Sharda Mokerjee:
Shri Jagdev Singh Siddhantl:
Shrl §. M. Banerjee:
Bhri Yashpal Singh:
Shri P. C. Borooah:
Shri D. C. Sharmm:
Shri Sidheshwar Prasad:
Bhri P. B. Chakravertl:
Shri Bhiv Charan Gupta:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that stage
nant exports and increased imports
recently have been responsible for a
deterioration in Indis's foreign trade;

(b) if so, its impact on the balance
of trade and payments; and "

{e) the turther steps taken to im-
prove it?

The Minister of Commerce .(Shri
Manubhal Shah): (a) to (c). A state-
ment is laid on the Table of the House,
[Placed in Library. See No. LT-5130/
65].

< swrmite wredt : dar e W

awrer & wham domw ¥ fgwr fear
T §, A W gEe awt § o sy
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wraT § fF gEne aga s At
wiafF A arTga g, e & W
qu w6 W gw AT Iar A &
QETE w31, M fE g w g Y |
Shri P. C. Borooah: Last year the
country spent Rs. 425 crores more om
imports than what it earned by way
of exports. May 1 know whethey
this matter was referred to the Im-
port Substitution Committee; if sq,
what their recommendations are and
the Government's decision thereto?

Shri Manubhal Bhah: The Impord
Substitution Committee can only cud
out imports of items which are pro-
duced in the country or which cam
be produced in the country., Bup
when foodgrains are to be imported
to the extent of Rs. 300 crores and
o0il and various other things have
also to be imported over and above
our defence requirements, naturally
the Import Substitution Committes
cannot hold up the whole thing.

Shri P. R. Chakraverti: May 1
know whether the discrepancy be-
tween the anticipated and actual fig-
ures of exports is caused by
the fact that exports of commodities
through the different ports in  the
country are taken into account as
exports as such?

Shri Manubhal Shah: There if no
relationship between the two. What
the hon. Member is perhaps referring
to is the actual figure of realisation
as reported by the Reserve Bank
and DGCI. ‘That is a minor differ-
ence that occurs in the case of every
country in the world. Here also the
flgures given by the Reserve Bank
are sometimes higher and some-
times lower by Rs. 10 crores or so.

off gen W wgE@ ;T A
AT ST W fade & R 9w § e
firia w19 @) @ 1 cafER agt A
WAV ¥ ey W T guowr
FoETT 7w %1 fa2w & st a R v
FatHew Y ?
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ot ward wy - et w1 s
fadwil 8 a7z w1 fggeaa &1 gRa
o § 1 A & gEEaE & A WA
R gH #1 fAwar § @@ g W
fft w1 T o F A A QT

ot vivee zifem @ " AR
¥ qra Qe § Ga frersd Wit §
fr foxd dw & wrc ¥ aft wiea
Tl § TRE w7 AT Al T
%1 «fe o & fad wafor 1 ge@
t ool wm gope & fort &% &
wfirerfedt & $ arr € g ?

st sk gt e g

o1 wfeedy o aeqw R R H AW A

foork d% 7t wrar & 1 ag e fad
W JONTC ST § | §F g | 9
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Tt Wfirer w2 T @ e o TR
¥ @T wET A W@ T ) wgl A
Pt % w1 arege 8, forr Wl
gt e g § X8 Fs e, e
diwd, foid=fess wifs, 37 %t 9
sfeart feft & watfe v # fond
¥o dgfer owt § | @F fad @@
fork &% @ wg 1% § e ag 3o T

the
bon. lady Member says is normally
correct. Sugar is an obvious exam-
ple. It was selling at pound 107 per
won last year, that is, about Rs. 1,400.
Today the world price is Rs. 250. It
has sunk to that exient. So also is
the case of iron ore. While thin is
one of the factors, by and large the
real answer is more produclion being
made asvailable for exports.
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Shrimati Renuka Ray: Hag the
Minister instituted any enquiry as
to how far the discrepancy is dus
to certain fraudulent procedures in
regard to import entitlements and
who is actually responsible for this?

Shri Manubhal Shah: There is
hardly any relationship between the
small value of import entitlemend
and the need to grow exports pheno-
menally, even beyond what we  have
achieved in the last three years. As
I mentioned in the statemcnt, in=
creasing it from Rs. 000 crores 1o
over Rs. 800 crores or 850 crores was
not & small task and our exporters
have done it. Regarding the misuse
of a minor value of import entitle-
ment, for the last seven or eight
years we have made some broad esti-
mates and serutiny on that also. Out
of the total export of more than
Rs. 4,000 crores for the last seven or
eight years the walue of abuse or
non-realisation is about Ra. 8.87 crores
(Rs. 8 crores and 87 lakhs) which is
much less than the average of any
other country in regard to nom-reali-
sation,

Shri Hem Barua: Is it a fact that
during the recent crisis on  account
of Pakistani aggression due to facts
like dislocation of shipping, impound-
ing of cargoes and general insecurity
in the country our exports registered
a further decline as compared to
our exports during September of ear-
lier years? What is the volume of
our export during the crisis?

Bhri Manubbali BShah: When fthe
hostilities began in September we
were afraid that there will be a large-
scale fall in our exports because of
the impounding of cargoes, because
of the ships being detained and large
quantities of tea and jute being con-
fiscated and frozen by Pakistan, be-
cause of bombing and various other
reasons. But, thanks to the dock
workers and shipping and port au-
thorities and the vigour of the ex-
porters, the exports in  September
were practically of the same order,
nemely, Rs. 708 crores as compared
to Ra 728 crores last year.
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st g fag : & arn gar
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Shri Manubhal Shah: It is a sug-
gestion f{or action.

Shrli U. M. Trivedi: It will be a
good thing for the country to know
what retaliatory measures the Gov-
e:nment have taken to reimburse us
for the losses sustained by the seiz-
ing of these goods by Pakistan.

Mr. Speaker: That statement was
made by Shri Raj Bahadur.

Shrl Hem Barua: We want a reply
by Shri Manubhai Shah.

NOVEMBER 12, 19656  Oral Answers
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Mr. Bpeaker: Shri Venkatasub-
baiah.

Shri P. Venkatasubbalah: We findV
from the note that has been given
by the Ministry that the decerase in
our expo:ts is due to the decrease in
the production of agricultural com-
modities. May I know whether the
Government proposes to rationalise
both imports and exports, for ins-
tance, by importing more chemical
fertilisers to boost up  agricultural
production? What is the Government
doing in that direction?

uvaw KXW W9 gl & gl
LCiE |

Shri Manubhal Shah: The import
of fertilizers is much larger than in
the past.

FProperty of Indians taken over by
Pakistan andg vice versa

*182. Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
fo state:

(a) the nature and extent of pro-
perty both immoveable and moveable
owned by the Pakistani nationals,
taken over by Government as a
sequel to the India-Pakistan conflict;
and

(b) the nature and extent of such
property of Indians taken over by ths
Peakistan Government?

The Depuly Minister in the Ministry
of Commerce (Shri 8, V. Rama-
swamy): (a) Orders have been issued
vesting in the Custedian of Enemy
Property in India all immoveable and
certain categories of moveable pro-
perties belonging to or held by or
managed on behalf of Pakis-
tani nationals. A statement indicating
the properties in these categories so
far taken over by him is laid on the
Table of the House. A large number
is, however, in the process of being
taken over,
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Immoveable:

Ten buildings (value not yet esti-
mated).

Moveable:

1, 4 ships including w flat (value not
yet estimated).

2. Shares and gecurities of the face
value of Rs, 7 lakhs,

3. Two used buses and four cars.

4. 15 commercial firms (net assets
available are being worked out) in-
cluding three Banks,

5. 3 Railway Locomotives and 3
Railway coaches,

(b) It is understood that control of
36 Indian comrmercial establishments
including six banks and six insurance
companic; hag been taken over by the
Government of Pakistan. However, our
informaotion on the subject is far
from complete. By a Notification in
the press, the Indian nationals owning
properties in  Pakistan have been
requested to submit to the Custodian
of Enemy Property in India the
details of such properties so that an
assessment of the seizure of Indian
owned propert'es in Pakistan can be
made. The last date of submission of
returng is 25th December, 1964

Shri Shree Narayan Das: In view
of the fact that the Indian High Com-
m ssion is not allowed to function in
the normal way in Pakistan, what is

the other source from which the
Government is able to obtain  this
information about the taking over

of the properties of Indians in Pak-
istan?

The Minister of Commerce (Shri
Manubhai Shah): We have request-
ed some other Embassies of friendly
countries to look after this. We
have also requested the Indian na-
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ﬁo‘l who own property there #o
report it directly to us.

Shri Shree Narayan Das: In view
of the cease-fire that has taken place
now, may I know whether the gques-
tion of releasing the properties either
by Pakistan or by India Is being con-
sidered; if so, at what stage it is?

Bhrl Manubhal Bhah: That stage
has not come yet.

oft gro wio forwdt : & STAY
=g § fe aifesma & va aw g
fifaa w9 a7 ave fgrgeama & srnfot
T a1 §AT 1 I oy B, e gw A
oY 3 fart § T2 QA Fwr fewta &0

Bhri 5. V. Ramaswamy: I can only
give the list of properties which they
have taken over, but I cannot esti-
mate it because that can be ascer-
tained only after the parties owning
the property, that is, Indian nationals,
in Pakistan give the statement to the
Custodian of Enemy Property and
that information is tabulated.

Shri D. N. Tiwary: He knows, how
much  merchandise and goods have
been seized there.

Mr. Speaker: That ls glven in the
statement.

Shri D. N, Tiwary: That is by

India; not by Pakistan

wom WEAm ;AR @ WMl %
T A A Fv y g T
w4t ok § wx &% W1 A 8 q9 AW I
#y fear o wem K

Dr. L. M. Binghvl: May I know
whether the Government are aware
that properties belonging to Indian
nationals in Pakistan have been ap-
propriated towards various purposes
designated by the Government of
Pakistan without the willing consent
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of such Indian nationals and even so
those Indian  mationals have been
taken to task in this country?

Shri Manubhal Bhah: This is ex-
actly the retaliatory action which we
have taken as it happens in sll these
hostility periods. All properties of
Indian nationals in Pakistan  have
been frozen and, as the hon. Mem-
ber has said, have been misused by
the Pakistan Government for  their
various purposes. Likewise here, we
have taken over properties and we
are trying to evaluate the same.

Mr. Speaker: We are nol misusing
shem,

Shri Manubhal Shah: We are not
misusing them.

Mr. Speaker:
clude both.

Dr. L. M. Singhvl: I wanted to
know whether those Indian nationals
whose properties have been taken over
by the Government of Pakistan are
being taken to task in this country.
The utilization of their properties in
Pakistan by the Government of Pak-
istan was not with their consent and
still those Indian nationals are being
taken to task in this country.

‘Likewise’ might in-

Shri Manubhal Shah: I thimk the
information of the hon. Member is
incorrect. We have not taken any ac-
tion mgainst any Indian national for
that matter.

oft wem Wi omeoft : s, &
ag s g g oafe s &
NTE T8 W & wiFy Ired A @
% f& fFe Wit & et o
aifenfagl & a1 oifee ToRT &
wfuwr kg &, a1 w1 700 & o
W YT ¥ wiwE § fF ofeem &
WGl € gt & g @ g v

ot wpurk oy - g€ A @ R
¥ = vy g€ 8 1w dsquem
&t frg =g ¥ oft gw §, urw ww fE
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7% §q AR A A1 WEET @
s arar &1 gTr wer g f6 25
fograt oF fam w1 awfa
gifsena # @ 7§ § vavt fawe Wk
Feqque frm FX 9K

Shri 6. N. Chaturvedl: May I
know if Pakistan was justified in con-
fiscating properties when we are pot
actually at war with them and whe-
ther our action has been only retalia-
tory or was initiated by us.

Shrl 8. V. Ramaswamy: There is
no justification whatsoever.

Shri Indrajit Gapta: May I know
whether the Government has got any
information as to whether among
these commercial establishments which
have been confiscated by Pakistan
there is also an Indian-owned textile
mill at Lyallpur whose management
is reported to have tried to escape
confiscation by giving a contribution
{o the Pakistan War Fund?

Shrl Manubhal Shah: That mill
has also been conflscated by the Pak-
istan Government. But the local
oserson cannot do anything in that
matter excepting to report the same
to us.

Mr. Speaker: He says that the
management of that mill gave a con-
tribution to the Pakistan War Fund
and, therefore, escaped confiscation.

Shri Manobhal Shah: It is
done by them directly.

Shri Indrajit Gupta: I am asking
whether you have got such informa-
tion.

Shri Manabhal Shah: We have got
the information. We made the in-
quiry. A news item appeared in the
papers. It is all involuntarily weeiz-
ed.

Shri Shivajl Rao 8. Deshmukh:
May I know what is the estimated
value of the underground railway
equipment seized from Pakistan and

oot
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whether it has been handed over to
the Indian Railways? There are press
3 report that a ship-load of under-
ground railway equipment has been
peized by us. We want to know the
estimated value of that and what has
happened to that property.

Shri Manubhai Shah: 1 take the in-
formation from the hon. Member,

st vidweex ¢ & g ST
arger § % g2 v & oz mfesaa §
o1 gL W & few wr @ ¥ Wit O
ot 3% WIT gU ¥ 57 F ¥ fga onfe-
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WMo T gun firg : TAT & WivT
@t & am § wmem, &feq @y e
% oq g1 9Ew X @ fem
L
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wsW W ;- We 35 A
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ft wiiere wrer dvan : & ag s
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8hri Hem Barua: In view of the
fact that Indian mnationals in Pakis-
tan whose number runs into quite a
few thousands, were rounded off and
clapped down in concentration camps
during this period of aggression, may
I know whether Government have
enquired or whether any of the Em-
bassies of our friendly countries in
Karachi has informed us sbout the
property of these people conflacated
by Pakistan and if so, may I have an
idea of this?

Shri Manubhal Shah: We are at
the moment not having the full data.
Whatever information we have, we
have placed before the House. We
have also issued a notification invit-
ing every nationnl of this country to
notify to us before 24th December,
1065, as to what are the properties
involved which have been confiscated
by Pakistan
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Import of X-Ray Fllms

*183. Dr. L. M. Binghvl: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the

import policy in respect of X-ray
films has been revised, and

(b) it s0, the main features of the
new policy and how it departs from
the earlier one?

The Minister of Commerce (Shri
Manubbai S8hab): (a) Yes Sir.

(b) The quota of 75 per cent allow=-
ed to Established Importers during
April, 1864—March, 1865 has been re-
duced to 50 per cent during the cur-
rent licensing period. Quota licences
issued for the current period have
now been permitted to be utilised in
full even if their value exceeds
Rs. 5,000 as against 50 per ceni uli-
lization in guch caseg during each of
the two half-years of the last licens-
ing period.

Dr, L. M. Singhvl: After reduction
of the quota, how is it proposed ‘o
meet the total requirements of X-Ray
flims in thig country and what steps
have been taken particularly to bring
about the indigenouy manufacture of
high quality X-Ray films?

Shri Manubhal Shah: So far as the
first part of the question is concern-
ed, we do realise and apprec.ate that
X-Ray fllms are very necessary for
hospitals. So, whercver the Health
Ministry or the medical institution
concerned writes to us, we release for
them ad hoc quota from East Ger-
muany, with which we have arrange-
mentg in this regard. Regarding the
daily requirement, I do not think for
the moment that any institution is
facing hardship. 1 would weicome
saggestions of hon. members if, in
their constituencies or States, any
institution is facing hardship on this
account ang we will do pur best.

So far as the second part of the
question is concerned, the requirement
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of X-Ray films is so little that it is
still not justified to put up a factory,
but the factory at Ootacamund which
was put up for raw film will also in-w
clude X-Ray films manufacture,

Dr. L. M. Singhvi: May [ know
whether the Government have ‘made
any survey of the export potential
in the country for X-Ray films in
case indigenous manufacture is un-
dertaken and if it has not been so
undertaken, whether the Government
propose to undertake such a gurvey in
order to undertake indigenoug manu-
factur:"

Shri Manubhal Shah: The demand
in the country is so much that for us
to undertake export of X-Ray films
wich we are importing and then to
judge a project on that basis is Ta-
thiet e wafly. ‘lucre are many other
priority projects waiting in the line.

Shrimatl Savitri Nigam: May I know
whether any attempt hay been made
to get the X-Ray filmg from the
rupee-payment countries and whether
it is a fact that some of the couniries
have already made an offer keeping
in view our difficuities which moti-
vated us to bring thig cut?

Bhrl Manubhai  Shah: The point
really is that even rupee iz ag valu-
able as fore.gn exchange—Pound
Sterling or Dollar. Therefore, we
have to conserve our capacity to im-
port only essential good; from all
sources and to the extent that X-Ray
filmg look like being inescapable, we
are stretching ourselves to import
them. But beyond that, it is not be-
cause of the inability of the East Eu-
ropean countries to supply us what-
ever we want that we are not import-
ing, but we have a resource problem
ourselves.

Shrj Warlor: May I know whether
Government have taken any steps to
ascertain from the States how much
they require and to arrange for a dis-
tribution during this transitional
period, which will be equitable to
all the States and all the hospitals?
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Shrl Manubhai Shah: We have
done that exercise; it is a bottomless
pit. That type of requirement cannot
be met, We can only meet the reul
requirements as and when needed.

Bepayment of Loan by TISCO and
osco

+
*184. Shri Madho Limaye:
Shrl §. M. Banerjee:
Shri Bagri:
Bhri Yashpal Singh:
Shrimatl Tarkeshwarl Sinha:
Shri Indrajit Gupta:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:
Shri Warlor:
Shri Daji:
Bhri Onkar Lal Berwa:
Shri Brij Raj Stagh:
Bhrl Gokaran Prasd:
Bhri Hokam Chand
Kachhavalya:

Will the Minister of
Mines be pleased to state:

(a) whether any fresh agreement
has been entered into with the
TISCO and IISCO regarding the re-
payment of the loan advanced to
them along with interest; and

(b) if so, the broad features there-
of?

The Deputy Minister In the Ministry
of Stee] and Mines (Shri P. C. Sethl):
(a) Terms of fresh agreements to
be entered into with TISCO and
IISCO have been finalised and formal
agreements are expected to be exe-
cuted shortly,

Steel and

(b) Under the revised agreements,
the Government of India and the
Companieg will agree that the provi-
sions of the earlier agrcements should
be superseded in so far as they re-
late to the special advances of
Rs. 10:18 crores to IISCO and #Hs. 10
crores to TISCO. About ha!f the
amount—Rs. 5.18 crores in the case of
IISCO and Rs. 5 crores in the case of
TISCO—will be deposited almost
tmmediately. In fact [ISCO have
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nlr&y deposited Rs. 5:18 crores
The balance of the prinecipal
amount will be paid over a
phased period, payment to be comple-
ted by the 31st March, 1872, Interest
will be payable with effect from the
1st April, 1965 gn the outstanding
principal amount in half yearly jns-
taiments. As regards the payment of
past interest for the period 1st July,
1958 to the 31st March, 1985, Govern-
ment will agree not to press their
claim for guch payment for the perlod
1st July, 1858 to the 31st March, 1961,
Thereafter, simple interest from the
1st April, 1961 to the 31st March, 1963
will be payable at the bunk rate rnr-
rent from time to time gquiing e
period. Payment of this amount will
also be phased over a period, pay-
ments to be completeq by the 3lst
March, 1972 in half-yearly instal-
ments,
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wpfaad & a @) 47

=T W W W # gl
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Shri Indrajit Gupta: Arising out
of the reply just given to the supple-
mentary question, may I know whe-
sher in view of the fact that those
advances were made as long ago as
ten or twelve years, Government are
incorporating any clause in the two
agreements to the effect that if these
sompanies commit any further de-
fault after these agreements, then
Government will take action wunder
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the Companies Act to convert the
outstanding amounts into equity ca-
pital?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): They are
paying 50 per cent of the amount im-
mediately. If there is default, Gov-
ernment are at liberty to take action.

Mr. Speaker: The hon. Member
wants to know whether any provision
is being incorporated in the agree-
ments.

Shri Sanjiva Reddy: When Govern-
ment have the power, why should we
ask them to agree to such a condi-
tion? When Government have the
power to convert the amount into
equity shares, where is the necessity
for any condition in the agreement?

Bhri P. B. Chakraverti: In the
context of the effective functioning
of other public sector enterprises,
have Government evolved a scheme
for participating in sghares in these
companies in lieu of the momey ad-
vanced to them?

Bhri Sanjiva Reddy: No, Sir.

oft wo o fouerdy : w7 feewy
o gt weafagt & aod vt &
for 7 wwr & ared qo fear
gpaofefemgarag ewwn g ?

Y we weo ®FY: oW TEEr
gﬁwwmwﬂthm
i ¥ oft Prmiface TR ) o T
wdwe fogie dare g orweft aw gt
T T S wmnft |

Shri Warlor: What are the reasons
for the Government not pressing for
the interest charges from 1858 to
19617

Shri Banjiva Reddy: The whaole
history of this loan is really unfor-
tunate. It is full of conditions for
repayment. Therefore, we had to re-
negotiate it. The Finsnce Minister
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and the Secretary, Steel Ministry, ne-
gotiated it. We thought that instead
of delaying it another 10—12 years,
it should be settled. There are so
many conditions. If we have to re-
cover the loan amount from them,
some element of the price will have
to be given to them. Now since we
have decontrolled some steel items
the question does not arise. There
are a number of complications and
we thought that instead of delaying
the collection by another 10—12
years, we would avoid all this and
go a little to meet them.
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Shrimati Renu Chakravarity: In
view of the fact that Government
have full powers to get back this
loan and interest because we have
permitted the retention price to be
increased several times and also ia
consideration of the fact that a year
and a half ago we gave full powers
to Government to convert this loan
into equity shares, will Government
be prepared to accept some sort of a
commission to go into the entire ques=
tion of the reticence and delay on the
part of Government about taking
back this loan in spite of having the
entire power to do so at their dis-
posal?

Shri Sanjiva Reddy: No, I am not
prepared to accept this, The Gov-
ernment have considered this very
carefully and the Cabinet has taken
a decislon to collect the amount.
After all, it is not that we accepted the
recommendation of the Tariff Com-
mission. The Tariff Commission had
recommended in March 1862 Rs 8
per ton as a special element. Gov-
ernment did mnot accept it as they
thought that it was perhaps not de-
sirable to give them that. Therefore,
we turned It down. The clause is that
the Tariff Commission will have to
be consulted and whatever recoms=
mendation |s made, that element |is
to be given and out of that special
element, we will collect the loan plus
interest. There are so many com=
plications and therefore, we could not
enforce it.
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SBhri A. P, Sharma: Is this com-
pany being run at a profit or &t @
loss? If it is running on a profit, why

this special concession to this com-
pany?
Bhri Sanjiva Reddy: I hope they

are running at a good profit, About
the conditiong in those days, 1 do not
know.

Shrimat! Renu Chakravarity: It is
a losing concern, That is why Govern-
ment are not keen on conversion.

Shrl Harish Chandra Mathur: 1s It
not a fact that a legislative enact-
ment wu, passed by this House even
againsty the advise of some of ys who
said that it wag most unethical that
loan could be converted into equity,
with particularly these companies in
mind, and will Government explain
why they sought that legislation 1n
such manner and why they have not
used it

Bhri Sanjiva Reddy: The Govern-
ment hag the powers, but it is not
necessary every time that w& use the
powers, In this cuse the Goverrment
considers that it is not necessary and
that we ghould recover the amount
Parliament has given powers to Gov-
ernment. Government considered all
aipects and in this case it was felt
that it was not necessary to take such
action,

Shri Harish Chandra Mathur: My
question was whether jt is a fact that
the constitutional amendment was got
passed particularly with thig concern
In view, What was the occasion, what
prompted the Government to have
such a constitutional amendment pas-
sed by this House?

Bhri Sanjiva Reddy: To say that
we pass a legislation with a particular
thing alone in view is not correct.
This is a power given to Government,
not only for the past but for the fu-
ture also. Anyway I was not here then
1 do not know whether it was gxclu-
sively for this,
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Shri Sinhasan Singh: What is the
total amount of capital with which
these companies were started and what
is the amount of loan given by the
Government, and what is the propor-
tion between theg two.

Shrl Sanjiva Reddy: The whole
history of 11SCO and TISCO I am
urmable to give. The loan amounts
have already been given—Rs . 10
crores to TISCO and Rs. 10:18 crores
to IISCO.

Shri Shivaji Rao S Deshmukh: The
particular background in which the
company law amendment wag passed
was to protect the public interests by
converting into equity shares loans
advanced to profltable concerns, and
since these are profitable concerns
what prompted the Government to
pay a special premium on their de-
fault, ag it is a fact that they were
gross defaulters?

Mr. Speaker: That is what has been
explained so far. Shri Warrior.

Shri Eapur Singh: It 13 Warior, not
Warrlor.

Mr, Speaker: I find there is only
one “r", previously there used to be
two. Anyway he hag never objected
to my ecalling him “Warrior' ".

Shri Warlor:
that.

It was always like

Industrial Production
+
*185. Bhri Warlor:
Shri Daji:
Dr. Sarofinl Mahishi:
Shri P. C. Borooah:

Will the Minister of Industry and
Bupply be pleased to state:

(a) the manner in which the in-
dustrial production during the first
#ix months of the current financial
year compares with that of the first
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and second half of the past fiscal
year;

(b) the percentage increase in the
industrial production during this
period over that of the past iwo half
years and the reasons for decline in
production, if any; and

(c) the likely rate of industrial
growth during the current year in
the light of these figures and how tar
the Third Plan target of Industrial
growth is likely to be achieved?

The Deputy Minister In the Minls-
try of Industry and Bupply Bhri
Blbudhendra Misra): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-513165).

Shri Warior: We find from the
statement that in AprillJuly, 1965, as
compared to October, 1085/ January
1065, the food manulacturing indus-
tries, cotton textiles, iron and steel
basic industries, brass manufacture
and electrical machinery have all
gone down in production, and the
reason given is that it is due to scar-
city of imported raw materials. What
is the position st present as far as
import of raw materials is concerned?

Shri Bibudbhendra Misra: At the
present moment the position has mot
improved very much, and so long as
we are not sure of foreign aid, it will
be very difficult to say what the posi-
tion will be.

Shrl Warlor: It is reported in to-
day's press that the position of raw
material is very bad and that almost
all these industries are going to close
down. What step is Government con-
templating to meet such an emer-
gency?

The Minister of Heavy Engincering
and Indusiry In the Minlstry of
Industry and Supply (Shri T. N.
Singh): It is true that after this war
with Pakistan, the situation in regard
to our imports of raw materials has
become much more difficult, and that
Is what is reflected in the newspaper
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reports, ’. are certainly not able to
get many of the things we would have
ordinarily got under the old aid
programmes s0 far as raw materials
and components are concerned.

Dr. Sarojinl Mahishi: In view of
the fact that some of the important
industries in the country are required
to be geared to defence needs may I
know whether there is any reduction
in the industrial production required
for civilian needs, if so to whal ex-
tent?

Shri T. N. Singh: That is the gene-
ral slowing down of production as a
result of the non-availability of raw
materials and components butl it s
not due to any special drawal by
the defence as such because defence
have their own arrangements and
they are making use of these indus-
tries which can produce goods and
provide raw materials for them.

Shri P. C. Borooah: How far are the
raw materials likely to fall short of
our requirements In this period and
how far is it likely to be met by ime
port substitution activities?

Shri T. N, Singh: It is very difi-
cult to make an estimate as to what
attitude these varipus countries are
going to take and I cannot make fore-
casts on thet. We on our part are
trying to proceed on the assumption
that we may get almost nothing from
these countries.

Shrimat! Akkamma Devi: In order
to develop self-reliance in industrial
production and also keeping in view
that we have all the elements and re-
sources at hand, may I know whe-
ther government will intensity snd
quicken the trends already develop-

ing.

Shri T. N. Bingh: It is true and T
am glad to report, that we are getting
the utmost co-operation from Indian
industries in regard to import subs-
titution and utilisstion of indigenous
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materials to the greatest possible ex-
tent.

Shri Buta
whether the

Singh: May 1 know
government has made
any assessment of the loss in indus-
trial production due to war with Pa-
kistan in Punjab and if so the ex-
tent of loss and the special steps that
the government propose to take to
increase industrial production in that
State?

Shri T. N. Singh: There is sepa-
rate question on the subject of in-
dustrial production in Punjab and it
can be answered there.
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Shrl Ranga: What special steps
are being taken by the government
to supplement the efforts of our
own industrialists in order to see that
such of the raw materials as are
needed by our industries here from
imports are got from such countries
as are still willing to co-operate with
us in exporting their commodities?

Shri T. N. Singh: That is exactly
what is being dome. In addition to
efforts at having substitute materials
in India, we are trying to get these
things from rupee payment countries
from which we are able to get some-
thing and we are doing something in
that direction.

Dr. L. M. Singhvi: Notwithstand-
ing several statistical illusions con-
tained in this statement, it seems that
the Government is  reconciled to
seven per cent annual growth rate
instead of 11 per cent that was pre-
dicated at the time of formulation of
the third Five Year Plan. May I
know whether the Government would
explain whether they have accepted
this seven per cent as amnual growth
rate figure or whether they are go-
ing to do something about it to
raise it to 11 per cent which was
predicated?

Shri T. N. Singh: T do not say that
the Government are going to re-
concile themselves to a lower  rate
of production. That is not a fact, but
the situation is there snd one must
be correct in stating the position in
the current year and that is what I
have stated.

Shri Seshiyan: In the first para-
graph of the statement it has been
stated:

“These data Indicate that, as
compared with the corresponding
period of the preceding year,
there was an upward trend in all
the industrial groups except
woollen textiles. Conspicuous in-



1503

creases of over 13 per cent occur-
red in food manufacturing indus-
tries," ete,

But in the third paragraph, it has
been stated:

“The decline in the period
April-July 65 as compared to the
corresponding period of last year
is also moticeable in respect of
food manufacturing industries™
and so on.

I want to know whether there s
an increase or a decrease. As far as
food manufacturing industries are
concerned,

Shri Bilbodhend:a Mista: 1 have
corrected that snswer just before the
Question Hour. In the third para-
groph, instead of the words “the cor-
responding period of last year”, it
would actually read, “October, 1084
to January, 1965." I had corrected
that,

Shri P, Venkatasubbalah: May 1
know whether it is a fact that in the
matter of distribution of raw mate-
rials to the small-scale industries,
they are not getting a fair deal, and
that was also the reason for a dec-
line in industrial production and, if
that is »o, what action do the Govern-
ment propose to take to see that the
small-scale  industries get a faicly
good quantity of raw materials?

Shrl T. N. Singh: It is true that
the small-scale industries are suffer-
ing from lack of raw materials, and

we have always been feeling very
gtrongly about it. But there are
obvious  difficulties in the present

situation, and what iz still more in-
creasing our difficulties is that there
being no licensing in regard to small
industries, they go on multiplying,
and we are not aware of the raw
material requirements as  speedily
and rapidly in that case, and there-
fore all these bottlencks and ano-
malles do arise.

oft wrefre e - W A A
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dur woar xwr qfeww & 1 gw fow
&z gty wrk o wifrw e g 8

ot vRveOT 9T gETy gt
¥ ar s @ Vo et ) T
‘g fEara” At avft @ Bwar § o
foe gawr ot fadr | oo gw fawely e}
¥ qr wrk § ot wgd b fir vl gqw
Fw afY § o g vk € fr gmre o
qra7 aft §, grewid afi b 1 & S
s f o arawT wor ot § o ferdy
fir w7 foar ) &t oY 7 arw fnix
I "% ¥ gy wmver wod &
fawdT o1 IOTZA A ¥ fAr I N
wy wqi €€ o wfewen A v g b

ot fre wre fay: vt o faorely
¥ qior e o1 wAw , feww &
ww & fry faroreft ford | qe g1 o
faar =T & 1 ¥ww WA W wEw
7t wE WY qrft A avwr quted o
eyl wafegw andg b oag sl oy
fasefr - 2 5% | Tk for gw
mmg v ERY § o
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st cvwe aw : Fragwerd
fF zgaga amr & faz  faoeft
TET ¥ TH IET AT F A5
A A9t §T T | AT FW IA A TEA R
atugd & fox gume qm maT AET &, gmTe
T ZIERAT AGT & 1 Ta 997 A g€
At ag wvwr | & g e ¥ R
LAl

Shri Shivananjappa: On a point of
order, Sir. This question presupposes
that the government have already
taken a decision to locate the ffth
steel plant at Vishakepatnam. The
question in its present form is not at
all admissible.

Mr. Speaker: That is for the minis-
ter to say.

qiwrert TRt oW

%o Wo wewT :
ot aoow fay
ot Qe :

i TR wg@ Qg
ot vy w@w
wo warwr fey :
st wiew -

oft wiwre w8 S
ot awTrw fay -
st e wRTY
ot gew w weEg
@i -

«ft wrfrn
ﬂiom:
siwEe Wo vifet -
sl Fafrsn -
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'ﬁ%wt weii
tl’n‘lmwgmu

w1 yem WY W gAY gg
w1 ¥ owin fe

(%) fawmaigeas & wrea w7
qr=aT T FrrEE g A §
art ¥ s snfa gt @

(m) ®rf wa ¢ wTveq Z1 TH
F w9 §; A

(m) 37 a7 g« feaar =m0 gt
T A9EAT @ WY gAE wafea fader
faeirg Aqr A% %7 spdi w1 sAYET
L2 i

The Deputy Minister in the Ministry
of Steel and Mines (Shri P. C. Bethl):
(a) to (c): The recommendations of
tre British American Steelworks for
India Consortlum (BASIC) with
regard to the location of the fifth
Stee] Plant are still under considera-
tion of the Government. Forelgn
financial and technical collaboration
details etc. would be considered after
a decision on the site locatlon has
been taken,

oft wy forwd - wrTT WY arfesae
% arg ot gné g€ 99 T Ay gfesdt
MY F g w1 A i agreeT 3 .
areT fFar g1 39 F1 % w7 § TR
7= %1 ow gt frafs & wrar fawm &
FuTdr FamrmaT, grven a7 d3foe Hifa
w1 ga oyt § | gwiad & s awgm
f f& g oma FTEE I wug
T HIHTT §H 19 97 ¥7 30 fF o
FTTaTET 7Y wTew fadee & e a7
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g qfw g F1 faxwii # agrar o7
it 7 war oF

The Minister of Steel and Mines
(Shr| Sanjlva Reddy): That question
is very much actively before the
ministry. We have been considering
it a larger percentage of comporiénts
can be produced in India. But that
question would arise only after a deci-
slon Is taken about the location, That
Is before the Cabinet. I am afrald
it will take a month or two more
before we can come to final conclu-
slons about this.

8hrl Ranga: The Cabinet has gone
to sleep like a sleeping beauty?

s wafesd - T oy & Tt ¥
& § e At gt mar & o\ TORTC
& ST 7 AT w1 W7 740 R R we
AT qrwAt  geaTa F7 wrean fage
a1 3T & e F qeTar wmiew Ay g
®rgAT WY A T awdw 6 fr
famar & o7 awd &+ ¥7 7m, o7
urw #1 fegfa & o @av a=ar Fgraer
a&r ¥ 1 TN ?

Shrl Sanjiva Reddy: There are al-
ready flve steel plants existing in the
coal belt—TISCO, 1ISCO, Durgapur
and Bokaro which is coming now and
also the Durgapur Alloy Steel Plant.
Government will have to take a deci-
sion whether all the steel plants will
be located in one area. Already a
decision has been taken by locating
one steel plant in Bhilai, which is
away from the coal belt and it is
already functioning. So, it is a policy
decision.

ot wy feomd : & friefeor &
faar=r & wgwa =Y g, Afew yfe o
gezwrer feafy & dar 1= #r ot
gravagar § g aex & ag ama@ IW;
w R
BShri Banjiva Reddy: I have answer-
ed that,

Shri Basappa: Since the export pofi-
bility of steel from Vizag is not there
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in the ne’ tuture, "as the Internal
demangd Is more and also the capital
cost including the development of the
port in Vishakapainam will be much
more than what the Anglo-American
consortium has stated, the Planning
Commission has come to the conclu-
sion that it should be somewhere else,
other than Vishakapatnam., May 1
know whether the government will
give its quick declsion to avold the
controversy und concern of the whole
of India in this matter?

Shrl Banjiva Reddy: Not only
Vishakapatnam, but the Planning
Commission considers any place out-
side the coal belt area unsuitable. My
friend. wil] be disappointed to know
that Hospet is much farther away
than Vishakapatnam,

oft R aTew : oY O ST §
wqm & are i vty agy g & eafery
& st sgm e wfe denfeer #
@ sToard & fod wewn wgr faw
et § 9w v o fowwr em @
arq £t wror deft 17 Y Frafer e 7t @
9 & famarem oF wfam a8,
w4 At ®) s § vk g A o
wTrRrET wEg w2w § dafesn & o
maifqer faeqr anam o gt et Wt
wgEg w feft frarYs ot e @
ag 3% fawrameam @ rarfor e
g

vear ot Wi swrerm # ot
(st we Wo REY) : womm wgRy, wg
aw x| ar favir &1 mare §, & wowar
g fr amma @) o7 faarr iy ¥
dfade mit faviw w0l

ot feere qviiw ;& o
gt £ fe o e ref g
I8 & aqeaeg ¥ oy T F qvy 8 fawe
& Ter & a1 o w7 faare
& w71 & fom & ooy vy fiw @ R
T
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i ne Wo ¥F : Al A¥ A F
WUR FT HATH § I T Hfa"e & &
# w1z sirfowa fmfoas &1 fwE o
garr ey § 1 #fw g3 ami W
oA ¥ T &t favig w4

8hri P, C. Borooah: What is the
capital structure of this project sug-
gested by the UK.-US.A, Consortium
and how far is it mcceptable to the
Government?

Shri Banjiva Reddy: That question
does not wrise st this stage.

it aerare Feg w4 FTET § 4g
wrar § fx IaT w # ot aw w1
¥R ATE W SITAET eqifea A¢T ga 2,
A\ 7z At gegr Agt o fe 0w §
w&w ¥ wiT A weary earfow w7 0
¥ FTHIT X 7 97 % fedm ¢ fo
INTHAW ¢ g wq A wvdt o {7

it Ho Wo §&Y : TH ;W IAT
wEw fasrerdi aft § )

ot g W wwarg  gg  AAT
e w1 wEwm ¥on fr ower
mw T gFww & fawe wde
TR w1 T oae
U we §06 0% aga W
AT T T § 1 ©F AT ;R
Ty wTORTT oqfaA A &1 W1 60
At R L T g 7 wmart i
wgr ¥a wwmr v ww femr s
s R

oft g0 o WY : X7 aHT I T
Wt mit § =y dwrdar wro O
wraw & fag & adft § 0
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12.00 hrs.
Suorr NoTick QUEsTION

fow Fidaifod? # afeiam ww
wrapfan
+

S.N.Q. 3 W™ :
sy fay :

w1 §3ifaw wrd W oz T
¥ ki fE

(¥) war og o= § (o &vare &
¥ i 1000 fra Frimfagi
T Arfga (mfrsars) & 1% qraw
o1 sy gaA F fao ofiima s
w1 ganfa @ £ ¥, 9w

(a) afzai, 71 ;e Fowrror § ¢

The Minister of External Affairs
(Shri Swaran Singh): (a) snd (b).
Request was received from the
S.G.P.C. through the Punjab Govern-
ment for permission for 1,000 Sikh
pilgrims to go to Curdwara Nankana
Sahib in West Pakistan on the occa-
sion of the birth anniversary of Shri
Guru Nanak Devji on 9th November,
1985. This request Included 300 per-
sons distributed between five other
parties. It was processed and for-
warded to our High Commission In
Karachi on the 3rd September, 1863,
On 6th September all communica-

tions between Ind'a and Pakistan
were cut off and it was not possible
to process the request further. In
addition the Indo-Pak borders were
closed and Indians in Pakistan were
subject to internment. Travel bet-
ween India and Pakistan having been
stopped it was not possible that the
party of pilgrims could proceed to
Pakistan. Under these continuing
conditions it was out of question for
the pllgrimage to take place, and
permission for the pligrimage could
thus not be given.

@t qama . fgEAE ST &
wrAt waafs 2 4 f 3= g e
A fre FrrmT RS A T SR A
T fomm | wmm xw N7 T W & fe



1511 Oral Answers KARTIKA 21, 1887 (SAKA) Owal Answers 1512

ferx wrorr fret €1 #w wfwr o7 w1k
, T e g 7

wft vwvi Tag : 5@ aw AT W
#% 2w v § 7w A% 1 ww v
ek EmwTn T wag e
ware ot fexr ¥ amT ovk e @
s eI sw s Swwn g fe
feralt ¥ form W agrgds & mifwe &
g et fieat § @y weft e
wr v & o few W oo o
wurer wifg T oF agT ot
grft, & wow g fe ow e A
aavxy farga At oot wfgg 1 gw #
Lol LECTER N L ce ke fieci)
aft § o xgt wrafor fy g R, W omy
w thrrw At 3 ) 3 g ¥ gw
MW R AT EwT ) W W
favta feat mar ag faege afora ar

ot v fag : W ¥ @ AR
Forat g ¥ ov 97 gF ¥zl aF A
wgraadz az A M A fem g aa &
Twrr ¥ fegoo wmard & fow
#red o gw 57 A1 ® wwew ®
dfr ard Qo famdr e v 4 R
dut fis (e wTgE X wg 1 w1 A
W ¥ TAY g THWA W W
g v mfxa & 1 & s e pfie
(6 WTHY W FUETC X un arfeens
wORTT ¥ A 353 ¥ o i fewft
o I QAT w1 X7 ArvTer far §
Fuer wra § ar gty 7 e foig
forqr & 7

ot oo Tag : awre wew qr
g9 N Tk wfr

WW® ®RKAg . T OF W
gt § fr 31 v aeT A G AT R
o Tara F T R ek =
W wET #i § 9 wd Sww fr § 7

ﬂ—'ﬁm:vmirl’lﬁin
T @t TwE www A eftfeww
9w & wwdt ¥ Afer gaww fre q
N daet fear f waw wern o e
Rfwew dawr aff §f ava @ 0 oww
wrr fargw o= & &t st % Sen
2 arfory g

Shri Hem Barua: May I know |f
Pakistan actually sealed its bordar and
did not want our pilgrims to visit
Pakistan at this time, or it was our
Government that took this decision
not to send our pilgrime to Pakistan
without geiting amy information from
P-lmtm or from our High Commis-

Shri Swaran Singh: As we all know,
at that time there was wery MNitile
communication  between the two
countries, so far as the borders wre
concerned. Some hon. Members of
this House have actuafly gone to the
border and seen that there Is no com-
cunication at all. Under these ctroum-
stances, it was the physical absence ol
any arrangement for going across that
made us take this decision.

ot v - wEw A,
HTT %W 8w Ay & fw oW
T A waeqr ¥ wy A Y qrn A
g 't | i ol fs forr oY
TP - O T § oW g
wa w1 twr fawng aft & o T
Tar wer fem g 7

o1 v fow: w9 @ S v
B TRgE

Shri Kspur Siagh: Have Govern-
ment taken note of the oft-repeated
offer of Pakistan over the radio that
they were quite willing not only o
permit Sikh pligrims to visit Guru-
dwars Nankana Sahlb on the birth
day anniverssay of Guru Nanak but

was willing 0 do so? If se, why e
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it that advantage was not taken of
this offer?

Shri Swaran Singh: There are seve-
ral alluring statements of wvarlous
types made by Radio Pakistan and I
would strongly urge the hon. Mem-
ber, the House and the country not
to be taken in by those statements.

Shrl Kapur Singh: 1 loucht.-d.nror:
mation; not advice.

Shri H. N, Mukerjee;: Could we
know a little less unclearly whether
Pakistan had actually made an off-
cial communication to us that they
were not unwilling in some special
circumstances to allow Sikh pilgrims
to go to Gurdwara Nankana Sahib,
because 1 wish our country is not put
in the wrong in this matter, parti-
cularly in view of the fact that dur-
Ing the first World War we read in
books about armies on either gide
ceasing fighting for the time being on
the Christmas Day and holding cele-
brations in common? It should be
made clear as to whether India put
any obstacles in the way of pilgrims
going to Pakistan.

Shrli Swaran Singh: No official
communication was recelved from
Pakistan, agreeing to this pilgrimage.

WRITTEN ANSWERS TO
QUESTIONS

New Motre-Gange Toms

*187. Shri Harish Chandra Mathur:
Will the Minister of Rallways be
pleased to state the progress made in
giving effect to the proposal for a
separate Metre-gauge Zone?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): There is no proposal for
creatlon of a separate Metre Gauge
Zone under consideration at present.

NOVEMBER 12, 1085 Written Answers
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Import Pelioy

“188. Bhri Yashpal Singh:
Bhri M. L. Dwivedl:
Shri B. C. Bamanta:
Bhri Parashar:
Bhri 8. N. Chatwrvedi;

Will the Minister of Commerse be
pleased to state:

(a) whether it is proposed to review
the import policy in the context of
defence requirements; and

(b) if #0, when a decision is likely
to be taken in regard thereto?

The Minister of Commerce (Shri
Manobhai Shah): (a) and (b). Our
programme of imports is consistently
under review in the light of the pre-
sent situation and every care is being
taken to ensure thai our Defence re-
quirements are met.

Setting up of Coal Washery

*189. Shri P. R. Chakravertl:
Shri K. N. 'ﬂ‘l’,‘

smmmm

Shri Himatsingka:

Shri Rameshwar Tantia:
Will the Minister of Steel and
Mines be pleased to state:

(a) the programme of raising cok-
ing coal washing capacity by the end
of the 4th Plan and the number of
washeries to be set up;

{b) whether there i any proposal
to set up a Washery Unit in the pri-
vate sector;

(¢) whether arrangements have
been made for procuring adequate
Washery equipment to meet the re-
quired demand for new units and
also for replacement purposes; and

(d) the extent to which foreign
collaboration has been secured for
expanaion work?

The Minister of Sieel and Mines
(Shri Sanjilva Reddy): (a) The re-
quirements of washed coking coal for
the metallurgical industries = the



15 Written Answers KARTIKA 21, 1887 (SAKA) Written Answers 1516

Fourth Plan have been estimated at
about 20 m. tonnes. As against this
requirement, the capacity of existing
and the Third Plan washery project
is 14'47T m. tonnes. A further capa-
city of °38 m. tonnes has been plan-
ned for in the Fourth Plan by setting
up new washeries. Proposals for set-
ting up further capacity to meet
deficit of about 2.0 m. tonnes of
washed coal are under consideration.

(b) proposals in this regard are
under consideration,

(c) and (d). The intention Is to
manufacture all future washery plants
indigenously. For this purpose, four

_firms in the private sector have been
licensed, in addition to the public
sector undertaking the Mining and
Allied Machinery Corporation.

wfron  T=mor

*100. sftmo wre fradr :
ot g0 W mTHW :
ot qroT
ot Mo ATo wawdl :
ot fio wo wwk :

i ge To wwwdi :
i 5o Wo wWwT :
o g fay
dgen «w Wy
oft vy wifear
it fpeafage -
st -

wo wlifwht =it :
ot ST W dvwT
drawm fay -

* SRR W

st e
ot wrgtew A
sft mfaae
dtow pow omw

T Tem e o qat ag
T w7 g w6 e

_'(!_r} wOeT(Y aqr Ar-wwrd s

% fea-fier sammt w1 sfoon awami
aHM & FwEA w1t & fad san
fear ot wwar §;

(&) 3% 3wt gl seTe
¥ vy & A % oo oW smwem
oo g

() ¥ sfaoan sy ¥ wwTg
& wfaar sorea oy ¥ ¥ g
Aarr w7 A ok §; o

(w) afegh, & gewr sy g ?

FUI Aqr W wmeg § o
wer weiit feerw Wt (sft do Tu-
wwwgt) - (€) e W
wTETEr G FY ATy e AT
T o orereT Twa §, waw RaT A
wE: 39 & Al w gy At fear o
| oy ot areE g e goar &
figs &, sferosn s # it Wt
gfet & am gz 7 fey o

(@) 3 (7). w®w@ o
FeAreY fawrs framn afeom By
T WO WTAWE Wi s ¥ o
1T smar gyt qarg gg # afe
sferow T ) w § w7 g o qiT
w1 gfafavan ot wfows & w6
™ T ¥ ufww ¥ o wvww
aqr aedt fawrg fawr odfem
FEEA Swen T WA gfE w1 e
st & 1 fawm, ol wnav g,
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ITH w4 qr A qTH ¥ Gl
a1 WG 9 FETd w0 § | T4T
qiarfoe giei 1 Aq3 F1T awa o
geart fwa wig § @09 & 7.9 IEEA
% o857 s ® qu fadiwr ® o
awdr€ garg Wt & wdr § 1 wE
arq g.q, a1 qfez 7€ sfoo =@ ®
foeg ® wex oft § 37 9@
srwga faan st

widaream &, qfe o fawzm wgr-
fetwrey aqr aedrer fawaw wyg-
fatwrwa, I@a ¥, werA yad
gare, fadkewe 34 w4, & g=nf
% farg faa® @t & qf wiqz aft w,
af qfeaidi &1 317 A 7w gfa-
wiat § a1 ¥ fag, wgaw @
AN

Manalaciure of Walches

*191. Bhri Vishwy Nath Pandey:

Will the Minister of Industry ana
Supply be pleased to refer 4o the reply
given to Starred Question No, 247 on
the 27th August, 1965 and state:

(a) whelber Government have fina-
lised the propomly regarding Swim
and Soviet eollaboration in the manu-
facture of watches in India; and

() If so, ¥be result thereof?

The Deputy Minister im {he Minis-
twy of Industry and Segply (Shri
Bibudhendra Misra): (a) and (b).
The proposals are still urder consi-
deration

NOVEMBER 12, 1985 Written Answérs
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*192 Shrl Subodh Hansda: Will the
Munister of Commerce be pleased to
state:

(a) whether it is a fact that the
produ.tion of manganese ore is Dot
sufficient to meel the demand far ex-
port against orders received;

(b) If so, the steps being taken to
increase the production; and

(e) the total quantity to be exported
during 1985-6617

The Minister of Commerce (Shri
Manubhal Shahk): (a) snd (b). While
there is no particular difficulty in
regard to lower grades, difficulty is
being felt in meeting the demands for
h.gher grade o'e which have Increas-
ed both from the local ferro-manga-
nese industry and from the export
angle. Various steps needed to in-
crease production have recently been
suggested by the Manganese Ore
Committee and their recommenda-
tions are being processed now by the
Mineral Ore Export Advisory Com-
mittee. The steps suggested include
grant of more leases, assistance to-
wasds mechanization, benefication
and blending.

() The total quantity contracted
to be exported during 1065-66 s
approximately 1'7T million metric tons.

Export of Steel

Will the Minister of Steel and Mines
be pleased to stabe:

(a) whether there is any proposal
to export steel fror India;
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(b) if so, the broad features thersof;
and

{c) the couuntries to which the steel
will be exporied?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. An gxport target of 300,000
tonnes of steel ha; been fixed for the
year 1865-88. The export of bars and
rods, siructurals and heavy rails,
which are relatively more easily
avuilable, is permitted on the basis of
direct cash sales.

(c) Exports will be made as before,
depending mainly on the prices ob-
tained, mostly to countries in South
Ba:t Asia, the Middle East, Africa and
to a few countries n Europe.

Mismanagement In Textlle Mi'ls

*184. Shri Rameshwar Tastia:
Shri Himatsingks:

Will the Minister of Commaree be
pleased to state:

{(a) whether it is & fact that reports
have been received about the mia-
management and wastage in the tex-
tile mills in the country;

(b) if so, the action Government
propose to take to stop such happen-
ings; and

(c) whether it is also a fact that
the Indisn National Trade Union Con-
gress has threatened to launch a di-
rect action in this regard?

The Depnty Minister in the Ministry
of Commerce (Shri §. V, Rama-
swamy): (a) and (b). Reports are
received from a few mills about so.nv
mismanagement or stocks accumula-
tion or other difficulties in a few tex-
tile mills. In al] these cases, prompt
scilon has been taken in accordance
with the provisions of the Industries
(Development and Regulation) Act,
1861. There are, at oresant. wlght
mills under jnvestigation,

KARTIKA 21, 1887 (SAKA)
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(e) Goxrnmem iz not aware of any

threat of direct action by the Indian

National Trade Union Congress.

Pewerlocom Enquiry Committes

*195, Dr. Sarojin] Mahishl: Will the
Mini ter of Commerece bLe pleased to
siate:

(8} whether Government have
accepted the recommendations made
by the Powerloom Enquiry Commit-
tee headed by Shri  Ashoka Mehta;
and

(b) if so, the action taken by Cov-
ernment thereon®

The Deputy Minister in the Ministry
of Commerce (Shri 5. V. Rama-
swamy): (u) The recommmendations
made by the Powerloom  Enquiry
Committee are stifl under the conai-
deration of Government

{b) Does not artse.
Modernisation of Textlle Industry

*196. Shri Heda: Will the Minister
of Commerce be pleased to refer to the
reply Egiven to Starred Question
No. 253 on the 2Tth August, 1965 and
state:

(a)} the extent to which modernisa-
tion of textile industry has been com-
pleted by the indigenous production;
and

{b) the efforts made to keep " the
textile machinery manufacturing
plants up-to-date?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) During the first four
years of the Third Five Year Plan
period, replacement of 117 million
spindles has been cffected by indige-
nous spindles and for 24,576 spindles
by  imporied spindles. Similarly
21,800 logms were replaced by indj-
genous looms and 800 looms by
imported mutomstic loams.
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(b) The textile machinery manu-
facturing plants, being of recent
origin, are by and large up-to-date,
though there are some complaints of
d~fects In indigenous machinery some-
times. These are being rectified.

Extension of Rallway Lines

*191. Shri Bishwanath Roy:
Shri K C. Sharma:
Shri B 8. Tiwary:
Shri Samnani:
Shrimati Malmoona Sultan:

Will the Minister of Rallways be
pleased to state:

(a) whether in view of the war-
like conditions created by the Pakis-

tani aggression and Chinese intru-
sions in the Indian territory, any
steps regarding the extension of the

Rallway lines for defence purposes
towards the frontlers are being taken;

and

(b) it so, the broad details thereo!?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Proposals for extension
of railway lines necessitated on stra-
tegic grounds, will naturally recelve
the highest priority. The matter is
receiving urgent consideration in con-
sultation with the Defence Ministry.

Trade with Pakistan

*198. Shri Hari Vishou Kamath:
Will the Minister of Commeree be
pleased to state:

(2) whether the Government of
Pakistan are heavily in arrears as re-
gard, payment for coal, steel and other
goods and commodities supplied by
India since the Invasion of our coun-
try by China in October, 1083;

(b) if so, the break-up of the
figures in respect of each commodity
sxported from India to Pakistan; and

NOVEMBEL i2, 1965
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(c) the measures
recover the arrears?

being taken to

The Minister of Commerce (Shri
Manubhal S8hah): (a) to (c¢). There
are three major agreements under
which trade with Pakistan has been
conducted in recent years, the Rupee
Payment Agreement of 1060, the
Fresh Fruit Agreement of July, 1964
and two Rice Agreements of July,
1964 and January, 1965. While
exports to Pakistan under the first
Agreement exceeded imports from
Pakistan by nearly Rs. 125 lakhs,
under the other Agreements, im-
ports from Pakistan have exceed-
ed exports to Pakistan by
Rs. 121 lakhs. No marked increase in
arrears from Pakistan developed
since the Chinese invasion of October,
1862. However, with the outbreak of
recent hostilities with Pakistan and
the consequent freezing of the assets
of the National Bank of Pakistan,
payments to some exporters are in
arrears. A statement showing exports
of different commodities under the
Rupee Payment Arrangement as well
as under the Rice Deals and the total
value of imports under them is placed
on the Table of the House. [Placed
in Library. See No. LT-5132/85].

Export of Tea and Jute to USSR,

*189. Shri P. C. Borooah: Will the
Minister of Commeérce be pleased to
state:

(a) whether the Soviet markel has
shown u huge potential for the pur-
chase of Indian tea and jute;

(b) if so, the quantity of tea and
jute exported to that country in 1962-
683, 1963-84 and 1984-85 respectively;
and

(¢) the steps being taken to promote
our exports of tea and jute to Russia
and other East European countries?

The Minister of Commerce (Shri
Manubhal Shahk): (a) Yes, Sir.
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(b) The quantity of tea and jute ex-
ported to USSR during 1062-63,

KARTIKA 21, 1887 (SAKA)
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ma-n’-m 1964-65 iz as follows:—

Commodity 1962-63 1963-64 1964-05
Qty. (‘o'o' wns)
(A) JUTE—
(a) Hessian 199 563 533
(5) Sacking 11 15°0 g
() Others

ToTaL 1o T1+3 10§°2
Qty. (‘ooo" Kgs.)
1962-63 1963-64 1564-65
(B) TEA 14,044 16,285 24,246

(e) India's trade with the USSR o

and other East European countries is
regulated on a balanced basis within
the framework of Trade and Payments
Agreements. While reviewing the
Trade Agreement with each country
provisions gre made for increased ex-
ports every year which position fa
also reflected In the flgures quoted
above.
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Slump In Wagon Demand

*201. Shri D. C. Bharma: Will the
Minister of Railways be pleased to
tate:

(a) whether recently there has besn
a shump in wagon demand;

(b) if #o, the remsons thersfor; and

(c) how the idle wagon capacity s
proposed to be put to best use?

The Deputy Minlster in the Minis-
try of Rallwmys (8hri Sham Nath):
(a) and (b). No Sir; all that has hap-
pened is some slackening in demand,
which is seasonal.

(c) Does not arise.
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Beard of Trads

*202 Shri Himatsingka:
Bhri P. C. Borooah:
Sbri Rameshwar Tamtia:
Shri Sidheshwar Prasad:

Will the Minister of Commerce be
pleased o state:

(a) whether the Board of Trade
met in New Delhl on the 30th Octo-
ber, 1945;

(b) it so, what were the items on
the agenda; and

(c) the decisiona taken at the meet-
T

The Minister of Commeroe (Shri
Manubhal Shah): (a) to (c). The
summary of discussions and decisions
taken in respect of the meeting of
the Board of Trade on the 30th Octo-
ber, 1985 is contained in the Press
Note issued after the meeting, a copy
of which is laid on the Table of the
House. [Placeq in Library. See Nn.
LT-5133/65). *

Kennedy Round of Tariff Negotistion

*200. Shrl Kajrolkar: 'Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that in the
resumed Kennedy Round of Tariff
talks in Geneva, India presented
the Director-General of GATT.
offer of tariff concessions in industrial

(b) if so, the result thereof;

(c) whether it is a fact that India
incurred losses through dilution ef
present preferences offered by Bri-
tain; and

(d) If so, the sction proposed to be
taken in the matter?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir. India
has tabled a statement of offer as her
contribution to the Kennedy Round

Negotiations.
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(b) The negotiations are In pro-
gress.

(e) India's exports enjoy duty free
entry and guaranteed margins of pre-
ference over a wide range of UK.
tariff. UK's offer of reduction by
50 per cent in her most-favoured.
nation tariff rate, subject to certain
exceptions like jute and cottom tex-
tiles, thercfore involves abridgement
of the margins of preference enjoyed
by India. This in effect would result
in the loss of trading advantages
enjoyed by India in UK. market.

(d) In respect of these preferences,
Indis proposes to agree to their abrid-
Rement only if adequate compensation
by way of comparable concessions or
like advantages is offered by other
developed countries participating in
these negotiations.

Trade with UK.

*204. S8hri M. Rampure:
Shri Kanmakasabal:
Bhri Mohammed Koya:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that trede
with UK. has shown a decline during
the current year as compared to the
preceding year;

(b) if o, the commodities in which
Uwe decline has appeared; and

(c) the causes for the same?

The Minister of Commerce (Shri
Manobhal Shah): (a) to (c). It is
oo early to mssess the exports to UK.
in the short period of April-August
1985 for which final correct figures
are not available.

Exports from Public Secior
Undertakings

*205. Bhri K C. Pant: Wul the
Minister of Commerce be plessed to
state:

(a) whether Government propose
boost exports from the public see.

to
tor undertakings;
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(b) whether a policy applicable to
all the undertakings in the public sec-
tor has been prepared; and

(c) it so, the broad features there-
of?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (e). It s
the accepted policy of the Govern-
ment that public sector undertakings
should make all efforts to export
their products to the maximum extent
possible, consistent with the essential
requirements of the country itaelf
In pursuance of thiz policy, instruec-
tions have been 1ssued to the concern-
ed public sector  undertukings,
Export possibilities and other allled
problems have also been discussed by
the administrative Ministries concern-
ed es well as by this Minlstry with
such undertakings.

Some of these undertakings have
already initiated surveys of faoreign
markets and other measures to
increase exports. Ji is expected that
in course of fime these public under-
takings would play their full role in

earning more and more foreign
exchange for the country through
exports.

Existing export assistance and

export facilities which are applicable
to exporters, in general, are also
available to these public sector under-
takings. As such, no special scheme
of assistance has been drawn up for
these undertakings.

Japancse Report on Salom Steel Plant

*208. Bhrl Muthiah:
Shri Dharmalingam:

Will the Minister of Stesl and
Mines be pleased to refer to the reply
given to Starred Question No. 387 on
the 3rd September, 1985 and state:

(a) whether the Japanese team has
submitted its report on the Salem
Steel Plant to Government;

(b) if =0, the maim recommenda-
tions made in the report;

Wnitten Answers

(c) 'helher Government  have
ixken a decision on the establishient
of the Salem Steel Plant for alloy
steel and special steel; and

15.8

(d) whether the plant will be set up
during the Fourth Plan period?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

tc) and (d). The question of set-
ting up a low alloy steel plant in the
Neyveli Salem area, In the Madras
State, in the Fourth Plan period would
be further considered after the pro-
posals of the Japanese Survey team
are received.

Import of Raw Wool

*207. Dr. L. M. Singhvl: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
import policy for raw wool has been
revised; and

(b} if so, the main features of the
new policy and how it departs from
the earlier one?

The Deputy Minister of Commerce
(Shri 8. V. Ramaywamy): (a) and
{b). There has been no change in the
basic policy for import of raw wool
The foreign exchange alluocation for
the import of raw wool has been
reduced to Rs. 2 crores for October
1865 to September, 1966 period. As
substantial Defence  requirements
have also to be met from out of
this allocation it has been decided to
canalise &ll imports of raw  wool
through the Indian Woollen Mills
Federation, so that wool could be
imported at competitive prices and
wool of the appropriate grades and
qualities could be made available for
Defence purposes through one Central
agency. This s an arrangement
which had to be made in the context
of the present Emergency.
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Manufactare of Scooters

*209. Shri Heda: Will the Minister
of Industry and Supply be pleased
to refer to the reply given to Starred
Question No. 258 on the 27th August,
1965 and state:

(@) the number of applications re-
celved for the grant of licences to
manufacture scooters and auto-cycles
which did not involve any foreign ex.
change; and

(b) whether any particular atten-
tion has been given to those applica-
tions?

The Deputy Minister in the Minis.
try of Industry angd Supply (Shri
Bibudhendra Misra): (a) and (b).
While all the applications received
involve some foreign exchange, either
for capital equipment or for compo-
nents and raw materials or for both,
there are a few whose requirements
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of foreign exchange, by way of com-
ponents and raw materials, are more
or less nominal Every consideration
is being given to the proposals invol-
ving minimum  requirements of
foreign exchange in the examination
of the applications, and the possibili-
ties of further reduction of foreign
exchange requirements are also being
explored.

Tughlakabad Rallway Yarg

442, Ram Harkh Yadav: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are plan-
ning for the development of the
Tughlakabad Railway Yard;

(b) if so, the detmils thereof;

(c) the estimated expenditure to
be incurred thereon; and

(d) whether the proposal is likely
to ease congestion in New Delhl Bta-
tion?

The Deputy Minister in the Minis-
try of Rallways (Shri Bham Nath):
(a) and (b). A scheme for develop-
ment of Tughalakabad Marshalling
Yard is under contemplation. The
master plan under consideration
envisages provision of additional
classification and reception lines,
separate yards for trains golng to
Delhi area and for trains to Central
Railway, another yard to deal with
inward and outward general goods
coal and mineral trafc and a recep-
tion-cum-departure yard for dealing
with block rakes of coal. Naturally,
the scheme will be implemented in
stages to match with the progressive
traffic growth.

{¢) The scheme is purely in the
formative stage and estimate, or
phasing of the scheme iz not ready
yet. It is, therefore, too early yet to
give any idea of the cost of the whole
plan or its phases.

(d) With the implementation of
this scheme the goods yard work, at
present handled in New Delhi, will
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be transferred to Tughlaksbed This
is expected to create capacity in New
Delhi yard, which is proposed to be
wutilised for the development of addi-
tional facilities for passenger trafic

Rallway Bridge over the Ramgaaga
443, Sbhrl Ram Harkh ¥adav: Wil

the Minister of Rallways be pleased
1o state:

(a) whether the new Rallway
over the Ramganga, mnear
Moradabad Iy under construction;

(b) if so, when it js expecled to be
ready for use;

(c) the estimated expenditure on
the construction; and

(d) the manner in which the exist-
ing bridge Is proposed to be utilised?

The Deputy Minister In the Minks-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) By the end of June, 1968 sub-
ject to wvallability of steel for the
girders

(e) Rs. 1,30,11,056.

(d) The existing bridge will be
utilised for Metre Gauge Traffic.
Kanpur Station Yard
444. Sbri Ram Harkh Yadav: Wil

the Minister of Rallways be pleased
to state:

(a) whether the plan for the ex-

(b) if »o, the details thereof; snd
(¢) when the construction s ex-
pected to be completed?

The Deputy Minister in Lthe Minis-
try of Rallways (Shri Sham Nath):
(n) Yes.

(b) The scheme envisages:

(1) Conversion of the existing
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vard with four lines of 2350

h. The departure yard
will be connected at both
ends with the main line so
as 1o start up and down work
trains towards Tundla, Allaha.
bad and Lucknow side.

Provision of the grid yard at
the new location mnear the
sick lines for the formation
of sectional work lrains

(iii) Provision of & new hump
for the sorting grid.

(iv) Extension of the existing
shunting neck of the classi-
fication yard to 2250° towards
Delhi side connecting it with
the Transhipment line.

(c) By June, 1967.
Distribation of Ball Bearings

é45. Bhri Madha Limaye:
Bhri Bagri:

Will the Minister of Commerce be
pleased o state:

(a) whether Government have re-
ceived any complaints about the dis-
tribution of ball bearings imported
by the Ball and Roller Bearing Dis-
tributors Association, Limited with
the assistance of the Stale Trading
Corporation;

(1i)

(b) if mo, the nature of these com-
plaints; and

(c) the action taken by Govern-
ment thereon?

The Minister of Commerce (Shri
Y Manubbal Bhab): (a) to (c). Most
of the imports of ball bearings are
canalised through the State Trading
Corporation. Their distribution is
arranged through the Associations of
Dealers/Established importers. As
and when complaints are received
against the import and distribution
they are looked into carefully and
appropriate action is taken. There
have heen complaints regarding only
certain varietles being imported, non-

sorting grid into a owtunl, availability of the items etc.
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One of the complaints received per-
tained to difficulties experienced by
certain actual users represented by a
firm in getting their reguirements of
bearings, from the Ball and Holler
Bearings  Distributors  Association
Ltd. This specific complaint was
looked into and suitable action taken.
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Unsold Btock of Tobacco

447. Shrl Kolla Venkalah: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2348 on the 17th Septem-
ber, 1965 and state the progress made
s0 far for the disposal of the unsold
stocks of different grades of FCV.
tobacco through the State Trading
Corporation or by direct sales ar
through barter arrangements?

The Minister of Commerce (Shrl
Manubha! Shah): A statement iz given
below:

Statement

Quantity of F. C. V. Quanrity disposed of Quantity sold through Bslince quentity in

Tobacco purchased s Direct Sales Barter arrangements stock of STC
by the STC.
37,954 bales 11,998 bales 9,150 bales 16,810 balcs

Export of Colr Goods

448, Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a de
facto 'ban* on the export of colr goods
to East European countries like Bul-
garia and Czechoslovakia way impos-
ed at Cochin port;

(b) it so, the reasons therefor;

(¢} whether Government are aware
that the Coir Industry has been put to

serious hardship us a result of this ban;
and

(d) if so, the measures Government
propose to take to remedy the situa-
tion?

The Depuiy Minisier in the Minis-
try of Commerce (Shri 5, V. Rama-
swamy): (a) There was no ‘ban’ but
only certain restrictions in respect of
Bulgaria to ensure that purchases of
coir yarn were not made beyond
certain quotas agreed to between the
two Governments. These ware, how-
ever, relaxed on receipt of represen-
tations from exporters and all exist-
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ing contracts backed by letters of
credit opened already were allowed
to be fulfilled.

(b) Action was taken as at (a)
above to ensure that coir yarn was
not exported in excessive guantities
to the detriment of manufactured
goods.

(c) Mo, Sir.
{d) Does nol arise.

Production of Colr Yara

449. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state;

(a) whether it is a fact that the pro-
duction of Coir yarn is almost at a
standstill in Cherai gnd Parur, the
major coir producing Centres;

(b) whether it is also a fact that the
Coir co-operatives have almost stopped
their business due to accumulation of
stocks;

tc) whether Government are aware
that lakhg of familles have been affect-
ed by this; ang

(d) the steps proposed to be taken
in thi: regard?

The Deputy Minister in the Minis-
try of Commerce (Shrl 8. V. Rama-
wwamy): (a) and (b). No. Sir,

ie) und (d). The coir produced in
Cherai ond Parur has no export
mmrket but is largely consumed In
the country, Owing lo restrictions on
trangport facilitien, after the outbreak
of hostilities, there has been some
sccumulation of stocks. This has to
some extent affected the working of
the Coir Co-cperative Societles. A
special loan of Ra. 5 lakhs has been
sinetioned recently by the Kerala
‘Btate Government as a relief measure.

Bxpert of Bidis
450. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
late:
(a) whether Government are aware
ihat the bidis manufsctured in our
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connl!,l.re likely to have a good mar-
ket in the United States and United
Kingdom since the medica) opinion
against cigarette smoking is gaining
ground there; and

(b) if so, the steps taken by Govern-
ment to explore this possibility?!

The Minister of Commerce (Shri
Manubhal Shah): (a) Government
are aware of the medieal opinion
against cigarette smoking in the
United States and United Kingdom
and are keenly watching the trends
in this connection, with a view to
introducing Indian Bidis in these
countries.

(b) A preliminary analytical report
on the introduction of Indian bidis
in the United Stales has been pre-
pared for the Government by the
Institute for Motivational Research,
New York. Follow-up action is now
being taken as suggested in the report
to have Indiap bidis tested by a recof-
nised U.S. organisation to testify that
they are free from Cancer-causing
subslances.

The State Trading Corporation la
also exploring possibilities of market-
ing bidis in the United States and
other countries to assisi our  Bidi
manufacturers with their cooperation.
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B. K Light Rallway

454, Dr. Saradish Roy: Will the
Minister of Rallways be pleased to
state:

(a) whether with the decision of
taking over the management of B. K.
Light Railway from l1st April 1988,
Government have given any assurance
to absorb al] the regular staff of this
Light Railway and to ensure thai their
service conditions are maintalned; and

(b) If s0, theidetails of the assur-
ance given?

The Minister of State in the Minls-
ter of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise,

B. K. Light Rallway

455, Dr, Saradish Ray: Wil
Minister of Rallways
state:

(a) whether Government have re-
ceived any representation from: the
management of the B. K. Light Rall-
way expressing their inability to run
only A. K. Railway section as a result
of the management of B.. K Light
Rallway having been taken over by
Government; and

the
be pleased to

(b) if so, whether Government have
decided to take over the managemen!
of both the Railways on the same date,
vie, st April, 19887

The Minister of State in the Minis-
iry of Rallways (Dr. Ram Subbag
Siagh): (a) No.

(b) Does not arise,

Import of Newspriat

456. Shri Ram Harkh Yadav: Wil
the Minister of Commerce be pleased
to state:

(a) whether Governmen! have libe-
ralised the policy for the imporf of
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newsprint and have also extended the
terms to the waler-lined newsprints
for the current year; and

(b) if so, the details and terms of
the concessions?

The Minister of Commerce (Shrk
Manubhal Shab): (a) Yes, Sir.

(b) Licences issued for import of
Newsprint will now be valid also for
import of Water Lined Newsprint
proviged it contains mechanical wood
pulp amounting to not less than 70
per cent of the fibre contents and its
weignt 1s not |ess than 50 grammes
per square metre.

Exports

457. Shri Rameshwar Tantia:
Bhri Aimalsingks:
lhl'l K. 6, Pandey:
Bhri Rajeshwar Patel:
Will the Minister of c_nuu be
pleased Lo state:

{a) whether Government have re-
ceived the report of the study leam
appointed in respect of the Chief Con-
troller of Imports and Exports Organ-
ization;

(b) if so, what are its main recom-
mendations; and

(¢) the steps taken to implement
them?

The Minister of Commerce (Shed
Manubhal Shab): (a) Part I of the
Report was submitied by the Study
Team on Bth March, 1965 and Part TR
of the Report is awaited.

Chief Controlier of Imports and
Organisation

(b) and (c). A copy of the Gow-
ernment Resolution containing the
main recommendations in Part | of
the Study Team's Report and the de-
cisions of Government thereon was Laid
on the Table of the Lok Sabha om
Sth April, 1983, The action taken to
implemen! the recommendations which
have been accepled by Governmeat
is indicated in the statement laid oa
the Table of the House. [Placed im
Library. See No. LT-5134/65].
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Direclorate General of Technleal
Development
458. Shri Rameshwar Tantla:
Shri Himatsingka:
Shri B 5. Pandey:
Shrl Rajeshwar Patel:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Industry and
Sapply be pleased to state:

{a) whether Government have re-
ceived the full report of the study
team appointed in respect of the
Directorate-General of Technical De-
velopment;

(b) if s0, what are its .nain re-
commendations; and

(c) the steps taken
them?

The Minister of Supply and Techni-
cal Development in the Minisiry of
Industry and Supply (Shri K. Raghu
Ramajah): fa) Part 1 of the Study
Team's report has been received,

(b) A summary of recommendations
is sel out in Chapter X of the Report
of which a copy was placed on the
Table of the House on 10th Septem-
ber, 1965,

{c) Out of the 109 recommendations
made in Part I of the Report 70 have
been accepted by Government, with
slight modifications in a few of the
recommendations. A .opy of the re-
solution communicaling  Govern-
ment's decisions on these 70 recom-
mendations will be placed on the
Table of the House shortly. The
remaining 39 recommendations are
under oconsideration.
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Expansion of Capacity by TISCO

460. Shrimail Tarkeshwari Sinha:
Dr. Sarejini Mahishi:
Shri Yashpal Singh:

Will the Minister of Stesl and Mines
be pleased to state:

{a) whether TISCO have agreed to
further expand their capacity to four
million tons;

(b) whether for undertaiing this
expansion they have asked for some
assurances from Government;

(e) if so, the nature of the assur-
ances asked for; and

(d) the reaction «of Government
thereto?

The Minister of Sieel and Mines
(Shri Sanjiva Reddy): (a) to (d).
The possibilities of expansion  of
M/s. Tala lron wnd Steel Cn. Lid,
w 4 million tonnes ingot stecl capa-
city is at present under considera-
tion. In this contexi, the Company
have represented 1o the Government
that if the expansion proposal is to
be implemented, it will be nevessary
o assure availability of funds—both
external and internal—and  other
facilities like transport and power.
These matiers will be scttied after
the project report  cum feasibility
study for the expansion, whith ks at
present under preparation. is avall-
able.
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Sirkim Oopper Belt

461. Dr. L. M. Singhvi: Will the
Minister of Steel and Mines be pleas-
vd to state:

(a}) whether the Sikkim Copper
Belt has shown any definite traces of
gold and sjlver;

(b) whether any investigations
have been made to ascertain the pros-
pects of mining these precious metals
and whether Government's agsistance
is being extended in this connection;
and

(c) if »0, the details whereof?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) Yes,
Sir. The mineralisation at the
Bhotang and Dikchu mines in Sikkim
have shown traces of pold and silver.

(b) and (c). The Indian Bureau of
Mines has carried oul cxploratory
operations at the Bhotang and
Dikehu copper deposils  in Sikkim
subsequent  to detailed exploration
carried out by the Geological Survey
of India for copper-lead-zine ores in
1861.

For developing the deposits of
copper, Jead, zine and other minerals
at Bhotang and other places in
Sikkim, the Sikkim Mining Corpora-
tion has been set up by a pro-lama-
tion of the Sikkim Darbar. 51 per
cent of the shares of the Corpora-
tion are held by the Sikkim Darbar
and 48 per cent by the Government
of Tndia. N

Government have also eoxtended
financial and technical assistance to
the Sikkim Mining Corporation for
developing the mines.

Elecirification beyond Moghalsarai

482. Shri 8. M. Banerjee: Will the
Minister of Rallways be plesszed to
state:

(a) whether the electrification work
beyond Mughalsarai has been com-
pleted; and

{b) if =0, upto which place?
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The Deputy Minister in the Winls
try of Rallways (Shri Sham Nath):

(a} and (b). The electrification
work beyond Mughalsarai has been
completed upto Allahabad (Subedar-
ganj) and is in progress on Allaha-
bad (Subedarganj)-Kanpur Section.

Import of Television Sets

463. Shri P. C. Borooah: Will the
Minisler of Commerce be pleased to
refer to the reply given to Starred
Question No. 240 on the 2Tth August,
1965 and state:

(a) the number of television sets
ainte imporied Irom each source; and

(b) the total number of sets to be
imported this year?

The Minister of Commerce (Shri
Mianubhai Skah ! (a) 1000 sets have
sincer been imported from Jupan.

{b) 2000 scts arc expected to be
imported this year by S.T.C. from
Hungary.

Témx Research Work

484, Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2394 on the 17th Sep-
termber, 19685 and state:

(a) the result of the probe into the
allegations contained in the report
captioned ‘Official Delay Affects Tea
Research Work" published in the
Hindustan Standard of the 25th
August, 1985; and

(b) the stepy taken in the light
thereof to enable tea research work
to go ahead?

The Deputy Mibister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) The allegations  have
been carefully cxamined and il has
been found that the complaints of
official dilatoriness in the issue of
import licences are not justified. By
and large such delnys arose from
the fact that the applications for the
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licences did not contain some of the
particulars necessary for their exa-
mination, which had to be called for.

(b) Does not arise.

Rallway Wagom Assembling Pland

465. Shri P. C. Borooah: Will the
Minister of Commerce be pleascd 1o
refer to the reply given to Unstarred
Question No. 2357 on the 17th Sep-
tember, 1965 and state:

(a) the decision since taken to set
up a roilway wagon assembling plant
at some European port; and

(b) the cost, capacity and other
details of the propused plant?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
matter is still under examination.

All-India Industrial  Exhibition im
Delld

466. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(u) wnen the jast Industrial Fxhibi-
tion was held in India; and

(b) whether Government propose
to hold an All-India Injustrial Exhi-
bition at Delhi to give un oppurtunity
to the Industries in the Public and
Private Scctorg to show their achicve-
ments after the commencenent of
the Five Year Plans in India?

The Minister of Commerce (Shri
Manubhai Shah): (a) The last In-
dustria! Exhibition in India was or-
ganised ot New Delhi at  interna-
tional level in 1961 under the name
and title of ‘Indian Industrics Fair
1961', It was organised by the Fede-
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ration of Indian Chamber of Com-

merce andfindustry.

(b) Government have a plan Lo sel
up an All India Permaneot Industrial
Exlibition at Delhi but it ig held up
due tp the emergency in the country
and mon-availability of the Exhibition
Grounds at Delhi. It may, however,
be stated that Government have recen-
tly approved the organisation of an
International Trade and Industries
Fair gt Madras in which all the indys-
tries in India will have an opportunity
to show thelr achievements. 1t is sche-
duled to tuke place from 22nd January
to 28t!: February, 1967, and it is being
organised by the All Indin Manufac-
turers’ Organisation.

Compensation Claims in N.& N E
Railways

467. Bhrl Ram Harkb Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Rallwuys be
pleased to state:

(a) the number of compensation
claims registered against Government
in 1964-65 on the Northern and Nerth
Eastern Rajlways separately;

(b) the amount of compenssuon
which Government had to pay dur-
ing 1064-85 on cach of thcse two
Railways;

(c) whether the  compensation
claim cases in the two Railways were
on the increase in comparison to the
previous years; and

(d) the reasons of the heavy loss
suffered by Governmoent ju the shape
of compensation claima?

The Depuly Minister in the Minis-
try of Rallways (Shri Sham Nath):

(a) Northern Railway
North Eastern Railwsy
b Northern Railway

North Eastern Railway .

R,

R, fign

3,271
K1.92,50%

30,8711
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(c) On North Eastern Railway, both
the number of claims registered and
the amount of compensation paid were
higher in 1964-85 than in 1962-63 and
1063-64 whereas on Northern Rail-
way, the amount of compensation paid
was higher than in the two preceding
years but the number of claims re-
gistered was lower than in 1962-83
though higher than in 1863-64.

(d) Rail transpori i8 naturally sub-
ject to certain hazards. In spite of
all reasonable care, consignments
sumelimes get mis-despatched, mis-
delivered, lost in transit, pilfered,
damaged or delayed in transil, re-
sulting in deterioration. There may
be fires and other mishaps. These gc-

count for the compensation claims
that arise.
The fact that Railways are now

working to capacity, under difficult
conditions, in.reases the hazards.
The assumplion of common carricrs’
liability from Ist January, 1962, is
also having an impact on the claims
hill.

The increase in the number of
claims is partly due to in.reasc in
quantum of truffic carried, while the
increasing prices of goods is res-
ponsible for the quantum of com-
pensation payable going up.

Railways are taking all steps to
keep down the incidenve of claims,
by sustained action through Claims
Prevention Organisation &8s well as
intensified police arrangements
through the Railway Protection Force.
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alignment of the Railway track Ly
moving it closer to Satara town; and

(b) if so, the additional mileage and
cost involved in this projeet?

The Deputy Minister in the Minis-
iry of Ral'ways (Shri Sham Nath):
fa) Yes.

(b) The additional length involved
is about 85 KMs. and the extra cost
will be about Rs. 1 ecrore.

Import of Newspriat

469, Shri Madhin Limaye:
Shri Bagri:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have 1e-
ceived any complaint from the Editor
of ‘Sudarshan’, a Marathi Duly Paper
ol Nagpur that in spite of the fact
that the C.LF. (Indian Porls) rate for
imported newsprint in 1962-63 wes
only £ 60 per metric ton, the Chijef
Controller nad quotej the rate as
Rs. 825 per metric ton insicad of
Rs, 80280 in the Exchunge Control
Licence issued w him in vio'stion of
the LET.C, regulation; and

(b) if g0, the action taknn by Gove
ernment thereon?

The Minister of Commerce
Manubhai Shah) (a) Yes, Sir.

(Shri

(b) Newsprint is generally inveic-
ed on gross weight basis, while
i

Potna-Mira) Metrs Gauge Syst

468, Shri Madha Ltmaye:
Bhri Bagrl:

Will the Minister of Rallways be
pleased to state:

(a) whether 1t is & fact that while
converting the Poona-Mira) Metre
Geuge system to Broad Cauge, his
Ministry hag agreed to change the

are issued on met weight
basis, and hence it was necessary to
provide for the tare. During 1962-63
import licence for newsprint were
issued on the basis of cif. price of
£680 per metric tonne, plus an extra
3 per cent (approximately) of the
value licensed was added to cover the
tare etc. No contravention of the
1LETC. regulations was involved and
hence the question of taking any ac-
tion by Government does not arise.
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Flag Statlog bhetween “/irar and
Saphals Suations

472. Shri Yashpal Singh: Wil the
Minister of Rallways be pleused to
refer Lo the reply given o Unstar-
red Question No. 2780 on the 24th
September, 1065 regarding the open-
ing of a flag station between Virar
und Saphala Stations on the Western
Railway and state when the halt sta-
tion is expected to start functioning
and for which trains?

The Deputy Minister in the Minls-
try of Rallways (Shrl Sham Nath):
Sanction was accorded in September,
1965 for opening of Vaitarna block
hut between Virar and Saphala sta-
tions for passenger booking  Plans
and estimates for the work are un-
der preparation, It is expected that
the station would start functioning
by April, 1966. The progress would,
howover, depend on the promptness
with which Shramdan becomes avail-
able,

Tt is proposed to stop ot this sta-
tion train Nos. 45 Dn /46 Up Bombay-

Baroda Passengers and 30 Dn/40 Up
Bombay-Ahmedabad Passengers.

Smelter Plant

473, Bhrl P. R. Chakravertl:
Bhri P. C. Borocah:

Will the Minister of Bteel M
Mineg be pleased to state:

(a) whether Covernment have ap-
pointed & Committee to 4ecida the
question of setting up of the propos-
ed smelter, based on BSaurashtra
bauxite, either In QGujarat or in
Kerala;

(b) the reasmny that prompled
Government to reopen the question;
and
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(¢) whether the J. K. group has

offered to set up the proposed Smeitcr
Plant in Gujarat?

The Minister of Stee] and Mines
(8hrl Banjivi Reddy): (a) Ne.

(b) Does not arise.

(c) Yes.
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New Rallway Lines in FPunjab

476. Shri A. N. Vidyalankar: Will
the Minister of Rallways be pleased
to state:

(a) whethar Government have re-
assessed the need of the new lines
speclally in the border areas of Pun-
jab and Himachal Pradesh;

(b) if s0, when the new lines wre
proposed to be constructed; and

(¢) whether Government have exa-
mined the desirability of connecting
Chendigerh  with Ludhlaan and
Chandigarh with Hoshiarpur through
& direct line via Rupar?

The Deputy Minister in dhe Binis-
try of Rallways (Shri Sham Nath):

(a) and (b). Proposals for new
lines for the 4th Plan are yet to be
finalised in conjunction with the
Planning Commission and other cob~
omued Gowrament Departmenis
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(e) A traffic survey for a B. G. rail
link connecting Jagadhri-Chandigarh
Rupar and Ludhianag waes carried out
in 1857, which showed that the pro-
ject would be highly unremunera-
tive. No investigation for a rail link
between Chandigarh and Hoshiarpur
has been made so far. With the pre-
sent difficult economic situation, this
proposal cannot merit the priority to
warrant the heavy outlay involved.

Cewnent Factorles

477. Shri B. K. Das: Will the Minis-
ter of Industry and Supply be pleas-
ed to refer to the reply given to Star-
red Question No. 814 on the 24th
Seplember, 1065 and state:

(a) the number of cemen: faclories
in the public us well as in the private
sector which are entitled to higher
development rebaie and rebate of wx-
cise duty on the additional production
over the productjon of 1964-85; and

(b) whether they have been work.
ing to their full capacity?

The Deputy Minister in the Minks-
try of Indusiry asd Suopply (Shri
Bibudhendra Misra): (a) and (b). As
e higher development rebale and
rebate of excise duly on addilional
production have been introduced anly
this yeer, it will be known only after
tbe end of the current financial year
which cement factores would be
entitled o these.

Textile Output

478, Shrimeti Sharda Mukerjee:
Will the Minister of Cemmmerce be
Pplegsed to state:

(a) whether it ts o fact that there

has recently been a decline in the
textile qgeput;

(b) if so, the extent thereof; and
{c) the reasong therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V., Rama-
swamy): (a) to (c). No, Sir.

Rallway Officers

479, Bhrli A. P. Sharma: Wil the
Minister of Rallways be pleased to
state;

(a) the total number of Personnel
Officers. A.P.Os.. D.P.Os,, Deputy Chiet
end Chief Personne] Officers on the
various Raillwavs and Deputy Direc-
tors. Joint Directors and Directors Es-
tablishment, Additional Member
(Staff) and Members (Staff) in the
Railway Board; and

(b) the number out of the each
category who have passed the depart-
mental examination in Establishment
Rules and Personnel Management
courses (zone-wiege)?

The Minister of Btate ln the Minls-
try ol Rallways (Dr. Ram Subhag
Singh): (a) Railways.

Chiel Pers-nnel Officer —R
Deputy Chicf Personnel Officers —7
D.P.0s./5.P.Os. —l101

AP.Os. —aoa
Raikoay Board—

Membher (Staff) —t

Additional Member (Staff) —

Diivector (Establshanent) -1

Adviser (Labosr and Welfare) "—y
Joint Directors (Establishment) —2
Deputy Director {Estsblishment) —6-
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(b) The informalion is being col-

lected and will be placed on the table

of the House, !

Exiension of B.G, line from Hospet to
Hubl

480. Shri Basappa: Will the Minis-
ter of Railways be pleased to state:

{a) whether Government of Mysore
has represenled for extension of the
B.G. line to Hubli from Hospet;

(b} whether Government propose to
take up this line before the cnd of the
third Plan period; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minls-
iry of Rallways (Shri Sham Nath):
(a) Yes,

(b} Neo,

(¢) This is not one of Railways'
Thirdd Plan works. Scheme for con-
version, to be taken up in the Fourth
Plan are yet to he finalised in con-
junetion with the Plunning Commis-
sion and other concerned Ministries,

Lease to raise Coal in M.P.
481 Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:

Shrl Parashar:

Shri Huokam Chand
Kachhavalya:

Shri Chandak:

Shri J. P. Jyotishi:

Shri Daji:

Shri Wadlwa:

Shri R. 8. Tiwary:

Shri Bade:

Shri Shiva Dutt
Upadhayaya:

Shri U. M. Trivedi:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Madhya Pradesh
State Mining Corporation have ap-
plied for a lease to raise coal, coking
ur well as non-coking;

{b) if 30, the details of the appli-
cation: and

(c) the decision of the Government
therean?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
“The proposal received from the Gov-

NOVEMBER 12, 1965

Written Answers 1554
ernment of Madhya Pradesh for the
grant of mining lease for coal over
an area of 2438.85 scres in Bakahi and
Bakaho villages in Sohagpur Tehsil
in favour of the Madhya Pradesh
State Mining Corporation has not been
accepted by the Central Government.

Amcillary Indostrieg Sub-Commitiee

482. Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:
Bhri Parashar:

Shri Hukam Chang
Kachhavaiya:

Shri Chandak:

8hri J P. Jyotishi:

Shri Daji:

Shri Wadiwa:

Shri R, 8. Tiwary:

Shri Bade:

Shri Shiva Dutt Upadhyaya:

Shri U. M. Trivedi:

Will the Minister of Indusiry and
Sapply he picased to refer to the
reply given to Unstarred Question No.
1908 nn the 10th September, 1965 and
state:

{ay whether the proposed Ancillary
Industries Sub-Committee for Madhya
Pradesh has been set up;

{b) if so, the personnel and terms
of reference of the sub-Committee;

and

(c) when the sub-Committee will

submit its report?

The Deputy Minister in the Minls-
try of Indostry and Supply (Shri
Bibhudhendra Misra): (a) and (b).
Government have approved the setting
up of the Ancillary Industries Sub-
committee in Madhya Pradesh with
the following terms of reference:

(i) To prepare 1% of parts and
components and sub-assemb-
lies required by the large
industries which are directly
connected with the defence
efforts;

(ii) To prepare lists of parts, com-
ponents and sub-assembies
required by other large in-
dustries; und
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(iii) To suggest items of produc-
tion to be demarcated for the
small scale sector so as to fit
in with the Common Produe-
tion Programme proposed for
large and small gecale indus-
tries.

The names of Members of the Sub=
committee will be announced shortly.

(c) The Sub-committee will be re-
quested to submit its report as early
as possible.

Selzure of Cartridges at Kanpur
Btation

483. Shrimati Renuka Barkataki:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri Onkar Lal Berwa:

Will the Minister of Raillways be
pleased to state:

fa) whether it is a fact that 1,000
cartridges were ccized by the Rail-
way Police at the Kanpur Central
Station on the 4th October, 19685; and

(b) if so, whether any steps have
been taken to apprehend the people
responsible for such illegal traffic in
ammunition?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The case is under police investi-
gation, who arrested 3 persons in this
connection.

Third Class Bogies and Brake-Vans

484. Dr. Barojinl Mahishi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that at pre-
sent there is an acute shortage of
.stock in respect of Third Class bogles
and brake-vans;

(b) if so, the remsons therefor; and

(c) the steps taken to ease the sit-
uation?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag
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Singh):g@a) There is no shortage of
third clfss coaches and third class
coaches with luggage and brake-vans
to meet the present normal require-
ments of traffic.

(b) Does not arise.

(¢) Having regard to the require-
ments of anticipated traffic, the cons-
truction of more coaches is program-
med every year.

Melattur-Feroke Railway Line

485, Shri Mohammed Koya: Will
the Minister of Rallways be pleased o
state:

(a) whether any preliminary sur-
vey was made about the construction
of Melattur-Feroke Railway line;

(b) if s0, the result thereof: and

(e) if the reply to part (a) above
be in the negalive, the reasons there-
for?

The Deputy Minkster in the Minls-
try of Rallways (Shri Sham Nath):
fa) No.

(b) Does not arise.

(e} This line wag not included in the

Railways' Third Five Year Plan. Du
to limitation of funds and resources
there are no prospects of this line

being taken up for construction in the
near future either. Since a survey,
if carried out now is liable to become
out dated unless it is followed by con-
struction, it is not advisable o incur
expenditure on g survey for this line
ot this stage.

Bullding for the Central Silk-Worm
Seod Station, Srinagar

486. Shri Sham Lal Saraf: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
construction of a building for the
Central Silk-worm Secd Station,
Srinagar, was taken in hand in 1963;
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(b) whether it is aiso a fact that
the maid building has not been com-
pleted so far; and

(¢ if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) and (b). A revised ad-
ministrative approval for the cuns-
truction of a building for technical
und administrative work and 30 stafl
quarters for the Central Silkworm
Seeq Station, Srinagar, ot an cstimat-
cd cost of Rs, 10,086,800 wus accorded
in May, 1962 and work entrusted to
the CPW.D. A siatement showing
(i) the name of construction work (ii)
date of commencement (iii) up-to-date
expenditure and (iv) present stage of
construction is laid on the Table of
the House. [Placed in Library. See
No. LT-5136/65].

(¢} The main reasons for the pon-
tompletion of construction works are:

(1) Non-availability of materials
Such as seasoned timber which
resulted in modification of
the designs and consequent
revision of rates; and

(2) Non.cooperation and delay on
the part of the Contractors
entrusted with the construc-
tion work.

Lands owned by Pakistanis in ladla

487. Shri Daljit Singh:
Shri Omkar Lal Berws:

Will the Minister of Commerce be
pleased to state:

{(a) whether any survey has been
made to ussess the Jand still owned
by the persons who are permanent
residents of Pakistan;

(b) whether it is a Tact that some
Pakistani nationals, who had migrated
from India still continue to own land
in Meerut District in UP.; and

NOVEMBER 12, 1965
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The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) to (c). Under Notifica-
tion No. 12/2/85-E.Pty dated 10th
September 1965, all immovable pro-
perties belonging to Pakistan pationals
or managei on behalf of Pakistan
nationals have been wested in  the
Custodian of Encmy Property, The
list of properties in this calegory is
being compiled with the help of State
Governments. Complete reports
have not yet been received. If it s
found that Pakistani nationals conti-
nue 1o own land in Meerut district in
UP, the samge will vest in the Cus-
todian in pursuance of the Notifica-
tion mentioned abowve.

Paper MIll at Nangal

488. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that o
licence has been Msued to Mls. Shree
Gopal Paper Mills to set up a Paper
Mil] at Nangsl in Punjab with the
collaboration of M/s Abitibi Pow-=r
wnd Paper Company, Canada;

(b) if so, the details thereof; and

(c) when the Paper Mill will start
production?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Yes, Sir. An Industrial licence for
the establishmont of & 200 tonne/day
newsprint plant at Nangal has been
issued to M/s. Shree Gopal Paper
Mills on the 31st January. 1961. The
foreign collaboration proposals are
still awaited from the licensee.

(c) Ag the question of the supply of
raw materials and the terms of
foreign collaboration are yet to be
Analised, it cannot be stated precisely
as to when the Mill will gtart produc-
tion. However, as it generally takes

(€) if #0, the uction proposed to be between 3 and 4 years for start up of

taken in the mattar?

a plant of this size after all the pre-
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liminaries have been completed, it js
envisaged that this Unit might come
into regular production only towards
the end of the Fourth Plan,

Demolition of Rallway Tracks by
Pakistanis

4%0. Shri Yashpal Singh: Will the
Minister of Raflways be pleased 1o
state:

{a) whether Pakistanl troops have
been noticed demolishing the rallway
tracks near the Indian border both
in the West and East Pakistan; and

(b) if so, the details thereof?

The Minister of State In the Mins-
try of Rallways (Dr Ram Sabhag
Siogh): (a) No.

(b} Does not arise.
Serieuhure Industry im Punjab

491, Shri Hem Raj: Will the Minis-
fer nf Commerce be pleased to refer
to the reply given to Unstarred Ques-
tion No. 878 on the ZTth August, 1965
and state:

(a) whether the officer of the Cen-
tral Silk Board sent to Punjab for
the formulation of the compact
scheme for the development of seri-
culture industry in the hilly districts
of Punjab has submitted any report;
and

(b) if so, the main features thereof?

The Depuly Minister in the Minis.
iry of Commerce (Bhri 8 V. Rama-
swamy): (a) Yes Sir.

(b) The main features of the Re-
pbrt are:

(1) Establishmeni of 12 composite
development Centres to bt  located
mainly in the hilly and sub-mountai.
nous arcas of the State which have
potentialities for the development of
sericulture industry The sctivities
wnvisaged at the pre d Cent
are:

(i) Raising of = mulberry planika-
tion of sizable acreage for
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‘duelbn and distribution
of saplings.
(ii) Conducting of chawkj rearing
of about 80 gunces of silk-
worm seeds and attending to
the safe and timely distribu-
tion of worms top the silk-
WOrm rearers,
Conducting departmental seed

rearing under hygicnie con-
ditlong and perfect technique.

(§113]

(iv) Providing nccessary pudance
to the rearers of the locality
towards the successful harvest

of cocoons crops.

(v) Affording stifling and market-
ing facllities.

The Central Silk Board has since
approved the establishment of thege
Centres at an estimated cost of
Rs. 2280 lakhs during the Fourth
Plan period.

(2) Reorganisation of the existing
seed organisation in the Slate in order
to projuce 7300 ozs, of disease.-free

seed annuaily by the end of the
Fourth Plan
(3) Improvement in the technical

efficiency of departmoental institutions
in the State.

Station at Park Circus, Calcutta

482, Bbrl Indrajit Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether the Eastern Rallway
has opened a new station at Park
Circus, Calcutta;

(b) if so, to what extent this has
relieved the pressurs of peak hour
traffic on Bealdah terminus; and

(c) whether it is a fact that the
new station lacks all amenities like
drinking water supply, toilet and
cloak room?

The Deputy Mimisier in the Minks-
try of Rallway, (Shri Sham Nath):
ta) Yes.
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(b} Park Circus station was opened
only from 1.10-1985. The station has
not yet attracted substantial volume
of traftic. It is, therefore, too early
to assess the extent of relief in the
pressure of peak hour traffic et
Sculdah,

teh The itemg of amenities provid-
ed at Park Circus station are as
under:—

(1) Lights (9 cleciric lamps on
platform) (4 electric lamps
in Waiting Hall).

2

Benches (6 benches pn plat-
form) (6 benches in Wait-
ing Hall)

(3

Electric fang (3 in
Hall).

{4) Tube-well (1 on platform).

(5) Water trolley (1 in Waiting
Hall),

(6) Water buckets (2).

(7) Glass tumblers (3).

(8) Dipper (1),

(9) Earthen water pot with stand

Whaiting

(1).

(10) Urinalg and Lavatory (Under
construction),

(i1) Platform shed (Under crec-
tion),

(12) Station clock (1),

Works Accountant, XEN, Yamuna
Bridge Office, N. Rallway

493, Shri Buta Singh: Will the
Minister of Rallways be pleased to
state:

{a) whether it is a fact that some
more cases of malpractices, irregula-
rities and frauds against the Works
Accountant in the office of the Execu-
tive Engineer, Yamuna Bridge, North-
ern Railway have come to the notice
of the Vigilance Directorate of the
Railway Board in August and Sep-
tember 1965; and

(b) if so, the action taken in the
matter?

NOVEMBER :2, 1965
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh); (a) Yes.

(b) Preliminary investigations in
the matter revealed no truth in the
allegations.

Training in Cost Accountancy

4. Shri Bata Singh:
Shri Onkar Lal Berwa:

Will the Minister of Railways bhe
pleaseqd to state:

(a) the total number of Senior Ac-
eountants of the Northern Railway
who have received training in Cost
Accountancy at Government expense
during the period from lst January,
1962 to 3lst August, 1965;

(b) whether the Railway Board is-
sued orders in 1964 that the services
of such trained staff should be utiliz-
ed by posting them in the Workshop
Accounts Offices; and

(c) in how many cases the above
orders have not been given effect to
by the Northern Railway?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Nil.

(b) In April 1962 (and not in 1064)
the Board issued orders that services
of the staff trained in Cost Accoun-
tancy should, 1o the extent possible,
be utilised for strengthening the Cost
Accounting Organization in Work-
shops,

(c) Only ong {a Senior Accountant
trained prior to 1-1-62), whg is re-
tained in the Inspection Section of
the Headquarters Office, where his
duties include the inspection of work-
shop accounts offices also.

Nerthern Rallways Accounts Depart-
ment

495 B8hri Buta Singh:
Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to refer to the reply given to
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Unstarred Question No. 430 on the
26th February, 1965 and state:

(a) whether there is any proposal
to revert the Junior Accountants,
Senior Accountants and Accounts
Officers who have completed five years
deputation period in the Rallway
Board's Office tn the Northern Rail-
way; and

(b) if so, at what stage the matter
stands at present?

The Minister of State in the Minis-
try of Railwayy (Dr. Ram Subhag
Singh): (a) and (b). The posts of
Accounts Officers and  Senior and
Junwr Accountuntg in  the Railway
Board's offiec are tenure posts; the
period of tenure ranging from three
to five yvears, Under the normal rules,
thr period of tenure in each case can
be ¢xtended in  the administrative
interest. Replacement of the existing
staff who have completed their normal
tenure is made on a programme basis
having regard to administrative con-
venience and requirements,

Dressers of Indian Rallways

4% Shri Bota Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether any r d has
been received by the Minijstry of Rail-
ways from the Dressers of the Indian
Railways (Medical Department) re-
questing for the revision of their pay
scales and change of their designation;
and .

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(bs It has been decided thay there
is no justification for revising the
existing crders which are based on
the specific rccommendations of the
Jagannadha Dag Pay Commission,

Rall Roats from Gauhatl to Dibrugarh
497. Shrimati Renuka Barkataki:
Wil the Minister of Rallways be

pleaseq to state:
(a) whether it is a fact that the
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Governm of Assam have requested
the Unior® Government to consider
proposal to have an alternate rail
route from Gauhati to Dibrugarh; and

(b) if so, the rcaction of Govern.
ment thereto?

The Depuly Minister in the Minis-
try of Rallways (Shri Sham Nath): (a)
and (b)), The Assam Government had
recoonmiended for construction during
thy Thirg Plan, a Railway line from
Jakhalabandha v Khumtai and res-
toration of the dismantied Moranhat-
Khowung line and its exlension uplo

Dibrugarh. These proposals would
have given up alternative rail  con-
nection 1o Dibruguarh from  Gauhati,

in addition to the existing one mia
Lumding, Furkating and Tinsukia.
Due to the limitation of funds and
resources, for construction  of new
lines in the Third Plan and owing to
the fact that several other projects
required on strategic and develop-
ment aceount bud to he  taken  up.
these proposals could not he  under-
taken in the Third Plan. The funds
for new lineg in the 4th Plan will be
even less than in the Third Plan. The
prospecty of considering these pro-
posals even in the Fourth Plan are,
therefore, remote.

Attempt to deraill Assam Mail

498. Bhrimatl Renuka Barkatakl:
Bhri Basumatari:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that an at-
tempt was made on the 18th Septem-
ber, 1965 to derail the Assam Mal
near the Duliajan Station of ' tha
Northeast Frontier Railway; and

(b) il so, whether the investigation
into the circumstances of the attempt
to derail the train has been complet-
ed?

The Minister of State in the Minis-

try of Ralilwayy (Dr, Ram Subhag
Singh): (a) No,
(b) The matter was immediately

investigated by the Government Rail-
way Police. Tinsukia who do not
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think it to he a case of atlempted
sabotage, Investigation is, heowever,
stil] proceeding.

Parcol Staff of Defhi Maim Staslen

499 Bhri Gulshan: Will the Minis-
ter of Raltways be pleased to state:

(a) whether it is a fact that certain
Parce] staff at Delhi Main Station ap-
plied for inter-divisional transfers in
1064-85; and

(b) if 30, the reasons for the delay
in not disposing of their applications
up till now?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Sabhag
Bingh): (a) Yes,

(b) All the requests have been
agreed to and complied with except
one which is outstanding for want of
wu vacancy on the Division to which
transfer has been sought.
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Trade Unioms on Rallways

501. Shri Onkar Lal Berwa:
Shri Brij Raj Singh:
Shrl Gokaran Prasad:
Shri Hukam Chand Kachha-
vaiya:

Will the Minister
pleased to state:

of Rallways be

(a) whether the Rallway Adminis-
tration has verified the membership
figures of the recognised trade.uni-
«ms or lederations on various Railway
Zones; |

(b) if so, the zone-wise break-up
figures of their respective member-
ship; and

(¢) if the reply to part (a) above
Le in the negative, the reasons there-
for? i

The Minister of State ip the Minis-
try of Rallways (Dr. Kam Subhag
Singh):  (a) to (e). Information is
being colleeted and will be laid on
the Table of the Sabha.

Extension of Pension Benefit to
Rallway Employees
5. Shri Brij Raj Singh:
Shri Onkar Lal Berwa:
Bhri Gokaran Prasd:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Ralways be
pleased to state:

(a) whether the first Pay Commis-
sion recommended the extension of
pensgion benefit to all the Railway em-
ployees;

(b) whether this recommendation
was accepled by Government and ap-
proved by Parliament in 1930;

{¢) whether the Rallways introduc-
ed the Pension Scheme in 1837; and

(d) the steps Gavernment propose
to take to do justice to the Rallway
employees who retirad between 1960-

1732 (Al 1.SD—4
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37 and were thus deprived of the pen-
sion beaghitat

The Minlsier of State in the Minis-
try of Railways (Dr. RBam Subbag
Singh): (a) No. The Central Pay
Commission  of 1947 recommended
that the pension system  might  be
introduced for future entronta to
Railway Service.

(h) No.

(¢) Yes As up independent
sion.

id) Does not wrise. These emplo-
yees were given the retirement bene-
fits due to them under the Contri-
butory Provident Fund system by
which they werg governed.

Fuel Deposits

508. Shri D. D. Purl: Will the Minis-
ter of Steel and Mines be pleased to
state:

deci-

(a) whether Government's atten-
tion has been grawn to the statement
of Dr. G. Pospelov, a Hussian Geolo-
gist and Mineralogist that the known
reserves of coal will last mankind 500
years and that oil resources will not
last another 100 years;

(b) whether thig calls for any action
in rationalising the consumption of
coal and oil as far a® Indla s concern-
ed; and

(e) if so, the steps taken by Gov-
ernment in the matter?

The Minlster of Sieel ang Mines
(Shri Sanjiva Reddy): (a) Yes, Sir,

(b) No, Sir,

(c) Does not arise.

Boller Quality Plates

504. Shri D. D. Purl: Will the Minis-
ter of Steel and Mines be pleased to
rtate:

(a) whether Government ary aWare
of the fact that the Hindustan Stesl
Ltd., has been repeatedly advertising
for supply of boiler quality platis o
consumers in India;
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(b) whether Government are also
aware of the fact that despite this, no
such plates have so far been supplied
against orders booked from custom-
ars;

{e) if #0, the reasons therefor; and

(d) whether the Hindustan Steel
Ltd., has allocated :ome manufactur-
ng capacity for the manufacture of
boiler quality plates and when the
production of these Dlates is expecied
%o run on full commercal scale?

The Minister of Stcel and Mines
(Shri Sanjiva Reddy): (a) Three
advertisements for  Boiler  quality
plates were issucd and these were in
the period from 27th February to 12th
April 1965,

(b) Substantial supplies have been
made against orders booked according
to their seniority and priority.

(¢) Does not arise,

(d) Out of Hindustan Stecl Limit-
ed's target production of 2,500 tonnes
per month of both Boiler quality and
Ship building quality plates, about 50
percent are expected to be in Boiler
quality, Supplies of boiler quality
plates were started in April 1981
During the six months from April to
September, 1885, 6603 tonnes of
boiler quality plates were supplied,
and about BO000 tonnes of boiler
quality hot rolled coils were despatch-
ed to tubimakers,

Barojinl Nagar New Delhd Railway
Colony

505. Shrl Gulshan: Will the Minis-
ter of Rallways be pleased to state:

(n) whether it iz a fect that some
otaff of Sarojinl Nagar railway colony
have made unauthorised construction
wsuch ag extra kitchens in the quarters
allotted to them; and

(b) if so, whether any steps have
been taken by the Railway Adminis-
tration to Aind out the sources through
which the material used was obtained?
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The Minister of State In {hs Minis-
try of Railways (Dr. Ram BSubhag
Singh): (a) Yes.

(b) The materials used in the con-
struction of these unauthorised struc-
tures ure similar to materials avail-
able in the local market viz,, scrap
sheets, tarpaulins, Sirkies ete.

Divisional Superintend oat's Office,
Mortharn Rallway

506, Shri Gulshan: Will the Minis-
ter of Railways he pleased to refer to
the repiy pFiven to Unstarred Ques-
tion No. 9 on the 1%k February,
1965 reparding the arrest of an em-
ployee of the Commercial Branch of
the Office of Divisional Supennien-
dent, Northern Railway, New Delhi
and state:

(a) whether the Head Clerk of that
Branch has also been found respon-
rible in this case; and

(b) if so, the action taken against
him?*

The Minister of State in the Minis-
try of Railwayg (Dr. Ram Subhag
Singh): (a) No.

(h) Does not arise in view of (a)
above

Aevwrah-Madras Mall

507, Shri Gokuolananda Mohanty:
Will the Minister of Railways be
pleased to state:

(a) the time saved by the Howrah-
Madras Mail by the use of Diesel En-
gine and consequent acceleration of

(b) whether in view of the tirme sav-
ed, Government have considersd the
stoppage of the Mall Train at some
additional important Stations; and

(e} if mot, the reasons thereof?
The Minister of State in the Minis-

try of Railways (Dr. Bam Subhag
singh): (a) 3 Up/4 Dn. Howrnh-
Madras Mails. which have been

Dieselised on their entire run  from
1-10-85, have been accelerated by 3
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hours 41 minutes in the Howrah-
Madras direction and 4 hours 23
minutes in the Madras-Howrah diree-
tion.

(b) and (c). No additional stoppage
has been provided to these trains as
such a course, not warranted on con-
siderations of traffic, will nullify the
effort towardy their gpeeding up by
Dieselisation.

Oollaboration with Foreign Firms

508. Shri Daljit Singh: Wi the
Minister of Industry and Supply be
pleased to state:

(a) whether any letters of Intent
have been lmsued to forelgn business-
men who are desirous of entering into
sollaboration agreements with the In-
dian nationals during the period from
the lst January, 1965 to date;

(b) if so, the particulars of the for-
eoign parties concerned; and

(e) the fleld in which collaboratiom
is sought by them?

The Deputy Minister in the Minis-

try of ndustry and Bupply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) and (c). The particulars of
forein parties and the proposed fleld
of collaboration are stated below:—

(1) Mr. J. R. Joyce of M/s. Organon
Laboratories Ltd, London, for
the manufacture of interme-
diates and non-stcroids.

(2) M/s, Stein Atkinson Stordy
Ltd, UK for the manufscture
of various types of industrial
furnaces.

(3) M/s. Walter-Hunger Interna-
tional] G.mbH, West Germany
for the manufacture of hydrau-
lic equipment.

(4) Shri A. J. Chande, a British
national of Indian origin, for
the manufacture of machine
tool accessories.
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Handloom Export Promotion Counefl
510. Sbri Kolla Venkalah: Will the

Minister of Commerce be pleased to
state:

(a) whether any representation has
been received from Andhra Pradesh
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requesting representation on the Hand-
wom Export Promotion Council;

ib) if so, from whom;

(c) the reasons advanced for such
representation; and

(d) the action taken by Government
thereon?

The Deputy Minister in the Minls-
try of Commerce (Shrl §. V. Rama-
swamy): (a) Yes, Sir.

b} The Andhra Handloom Weavers'
Co-operalive  Society Ltd, Vijaya-
wada.

(e) Ther Society have stated that
they are un Apex body and one of the
biggest exporters in the State.

(d) The representation is
considueration.

under

Snpply of Coal to Bieel Plants

511. Shri Mimatsingka:
Shri Rameshwar Tantla;

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 393 on the 3rd

eplember, 1865 and state the progress
gnce made in ensuring regular and
adequate mupplies of coking coal to
the Indian lron and Steel Co. and
Rourkela Steel Plants?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): Steps have
been taken to ensure regular and
adequate supplics of coking coal to
the Indian Tron and Stecl Co. and the
Rourkela Steel Plant and the position
is much better than before.

Additional supplies of coking coal
were urranfed to be despatched to
TTSCO during September and October,
1865 and their stock position on  the
30th October, 1865 went upto 167,400
tonnes which is sufficient for 28 days'
consumption os against 10 days' stock
of 65000 tonnes on the 1st July, 1965.

The average weekly receipt of
coking coal at the Rourkela Steel
Plants during the months of Septem-
ber and October, 1985 was about
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30,900 tonnes as against an average
of 20,500 tonnes during July and
August, 1965.

With a view to solving the problem
on a long term basis, the provision
for extra storage facilities ls being
made under the expansion programme
of the Rourkela Steel Plant

Prodaction of Ooal

51 Shrt 8. C. Samanta:
Sbhri Subodh Haneda:
Bari M. L. Dwivedi:

Will the Minister of Stoel and Mines
be pleased to state:

(a) the production of qoal, grade-
wise and sector-wise during the first
four years of the Third Plan period
and the estimate for the final year as
against the yearly targets; and

(b) the final targets of the produe-
tion of coal, grade-wiss, year-wise
and sector-wiss for the Fourth Plan?

The Minister of Steel and Minea
(Shri Sanjiva Reddy); (a) A state-
ment giving the information ia
attached. [Placed in Library, See
No. LT-51387/68].

(b) The details of the target of coal
production during the Fourth Five
Year Plan have not yet been finalised.

Sale of TV. Sets

513 Shri M. R. Krishoa; Will the
Minister of Commerce be pleased %o
state:

(a) whether the T. V. Sets imported
from Germany, Hungary and other
countries have been 30ld through
the State Trading Corporation: snd

(b) if eo, the number of these T.V.
Bets »old to the educational institutes
and private parties respectively?

The Minister of Commerce (Shri
Manobhal Shab): (a) Not yet, Sir.

(b) Does not arige.
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Cofe on Trading Practices

514 Shri P. C. Borooah: Will the
Minister of Conmmeree be pleased to
state:

(a) whether the Commitiee on the
Code of Trading Practices between
manufacturers and exporters have
evalved a Code;

(b) if s0, the pallent features of the
Code; and

(¢) Gavdrnment's reaction thereto?

The Minister of Commerce (Shri
Manubha! Shah); (a) Yes, Sir.

(b) The salient femtures of the Code
are given in Annexure ‘B of the Re-
port, a copy of which is attached.
[Placed in Library. See No., LT-5138/
8s5].

(¢} Government generally welcome
the recommendations of the Commit-
tee. However, their final decisions on
the recommendations would be formu-
luted after these have been considered
by the Board of Trade at its next
meeting scheduled to be held on 27Tth
December, 1085,
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Bangalore-Bangarapet Traln

517. Shri Eajrolkar; Will the Minis-
ter of Eallways be pleased to state:

(a) whether it is & fact that the
passengers travelling by the Banga-
lore-Bangarapet train which left the
City Station at 7.30 AM. on 1Tth
October, 1083 were stranded at Ava-
tihallli (Southern Railway):

(b) whether the traln which was
to have rcached Bangarapet at 3.30
pm was left unattended to till
late in the evening;

{e) it so, the reasons therefor; and

(d) the circumstances under which
no arrangements were made to tran-
ship the passengery?

The Minister of State in the Minls-
try of Rallways (Dr. Ram BSubhag
Bingh): (a) to (d). On 17-10-85, the
engine of No. 1172 Bangalore-
Bangarapet Passenger Tailed between
Devanhalll and Avatihalli and so the
train could not proceed beyond Awvati-
halll. No spare engine was available
at that time at Yelahanka Loco Shed
for hauling the train beyond Awati-
halli i
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Food and drinks were supplied to
the waiting passengers from the local
hotels at AvatihalllL. Most of the pas-
sengers availed of bus services shortly
after the incident and arrangements
were made for the remaining few to
be transported further by the next
available train No. 1182 Bangalore-
Chintamani passenger leaving Avati-
balli at about 17.00 hours. The ques-
m of transhipment therefore did not

Allotment of Cement in Delhi

518, Shri Vishram Prasad: Will the

Minister of Industry and Supply be
pleased to state:

(a) the number of outstanding ap-
plications against which cement is
yet to be supplied for the construc-
tion of houses in Delhi gince the regis-
tration was stopped in March, 1965;

(b) when the registration of fresh
applications for new construction is
likely to be restarted; and

(¢) whether Government are likely
to give preference to the people of
low income group in the matter of
registration and allotment of cement,
besides priorities given to other cate-
gories?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra); (a) 1,441.

(b) After pending applications are
substantially satisfied.

(c) The Delhi Administration pro-
pose to consider this aspect If and
when registration of new applications
s resumed.

Oollizion ai Thana om Bomsbay-Kalyaa
B.G. Line

519. Shri M. Rampare:
Shri Kanakasabal:
St Mobarawd Eovn:

Wi the Minister of Raftways be
pleased to state:

(a) whelher any enquiry into the
el truim callisiom which ook place
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oo the 14th September, 1065 at Thena
on Bombay-Kalyan broad-guage line
bas been completed;

“2!) if 0, the causeg of the colligion;

(c) whether responsibility hay beem
fixed on the persons concerned?

The Miniter of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (c). The Additional
Commissioner of Railway Safety,
Bombay held a statutory enquiry into
this accident. He has not finalised his
report as yet.

Kleotrification of Madras-Vijayawada
Rallway Line

528. Shri M. 8. Murti: Wil the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 882 on the 2Tth August,
1963 regarding electrification of
Madras-Vijayawada milway line and
ats!

(a) whether any decision has since
been taken in the matter; and

(b) i¢ #o, the details thereof?

The Deputy Minister in the Minis-
try of BRellways (Shrl Sham Nath):
(a) and (b). The electrification of
Madras-Vijayawada Section has been
included in the tentative proposals for
electrification of tracks in the 4th
Plan. The detailed survey of the
section is proposed to be undertaken
during 1985-68.

Import of Drum Shests

521 Shri Dinen Bhattacharysa:
Dr. RBanen Sem:
Shri Babodh Haneda:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government have is-
sued an import licence to the Indian
Ol Corporation for importing 18 geuge
drum sheets;
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the amount of forelgm
involved in #t;

(c) whether these sheets can be
manufactured indigenously. and

{d) if so, the reasons for granting
such a licence?

The Minister of Stesl and Mines
(Bhri Sanjiva Reddy): (a) and (b).
Yes, Sir. An import licence for a
value of Rs. 25 lakhs for 18 gauge
sheets was issued to the Indlan Oil
Corporation in the licensing period
October 1963—March 1964 for import
from the Rupee-payment area. An-
other licence for Rs. 20.75 lakhs was
also issued in the April-September
1964 period for 21-24 gauge sheets,
which was later provisionally amend-
ed to cover 18-24 guuge sheets, sub-
ject to Government's approval being
obtained. Government, however, felt
that the Indian Oil Corporation's re=
quirements could be met indigenously.
The licence is being surrendered and
the Corporation are placing their
order on the Rourkela Steel Plant.

(¢) and (d). Although 18 gauge
sheets are manufactured indigenously
their import was being allowed as the
indigenous supply was short of the
total requirements.

Cement Corporation

522, Shri Kajrolkar; Will the
Minister of Industry and Supply be
pleased to state;

(a) whether it {s a fact that the al-
lotment for Cement Corporation for
its crash programme for the Fourth
Five Year Plan has been cut down
by the Planning Commission;

(b) if so, what was the target and
by how much it has been cut down;
and

(b)

(¢) whether the Cement Corporation
will now be able to achieve its pro-
duction targets?

The Deputy Minister in the Minls-
try of Industry and Supply (Shrl
Blbudhendra Misra): (a) to (c). The
target for cement production wnd
capacity for the Fourth Five Year
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Plan, including that of Cement Corpo-
ration of India Limited is still under
consideration.
Tirunelveli-Eanyakumari-Trivendrum
Rallway Line
523, Shri Muthiah: Will the Minister
of Eailways be pleased to stute:

(a) whether the engineering and
traffic surveys for the new rallway line
from Tirunelveli to Kanyakumari and
then to Trivandrum have been com-
pleted;

(b) whether the survey reports and
estimates have been prepared;

(c) when Government will take =
final decision in the matter; and

(d) whether the scheme will be im-
plemented in the Fourth Plan?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The report and esttmate are
being finalised by the Southern Rail-
way.

(c) and (d). A final decision can
only be taken after the survey reports
are received and examined by the
Railway Board from all aspects. Pro-
posals for new lines in the Fourth
Plan are yet to be finalised in con-
junction with the Planning Commis-
sion, and as such it is premature (o
say at this stage, whether this scheme
will be Implemented in the Fourth
Plan.

Raffway Seérvices in Border Arcas

524 Bhri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether the Chairman of the
Railway Boarg recently paid a visit
to the border arcas, particularly those
strategic arems which have been affec-
ted by the Pakistani hostilities;

(b} whether any scheme for aug-
menting the rallway services in thess
areas has been chalked out; and
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(c) if so, the broad outlines thereof”
The Minister of State In the Minls-

try of Railways (Dr. RBam Subhag
Singh): (a) Yea.

(b) No.
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{c) Does nolt arise.

12,08 hra

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE

(1) Rerrewcument v Heavy  En-
GINEERTNG CORPORATION, Ramcni

Shri P. K. Ghosh (Ruanchi East):
I call the attention of the Minister of
Industry and Supply to the following
matler of wrgent public imporiance
and | request that he may make a
statement thereon:

“Notices of retrenchment given
to the civil engineers of the Con-
struction Wing of the Heavy En-

gineering  Corporation, Ranchi,
with offect from the Ist Novem-
ber, 1965."

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dusiry and Supply (Shri T. N. Singh):
The construction work in the Heavy
Engincering Corporation, Ranchi, hus
started tapering off and as a result,
some of the staff on the cvil Engi-
neering side have bevome  surplus,
The total surplus as on the 1st June,
1965 was c<timated as 147 persons of
various categorics. Complete detai’s
of the personnel who arc likely to
be rendered surplus in the Corpora-
tion, from lime to time, have been
forwarded 1o various pu‘!‘.}lir gector
projects including the Bokaro steel
project. Efforts are thus being made
1o find smiable altsrmative employ-
ment for as many of the surplus stafl
as possible. In the meantime, the
Corporation have given 3 rmm!.hs
notice of retrenchment o 4 Executive
Engineers, from 1st November, 1985,
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This hag been done as there did not
sppear 10 be any chance of getting
them absorbed in the near future.
Care has been taken to give this notice
to the junior-most among all the Exe-
cutive Engineers. In view of the pre-
sent emphasis on economy of expendi-
ture all round, the management de-
cided that it would not be appropriste
for them to retain on their rolls these
Engineers for whom they had no
work. The Civil Engineering staff
becomes surplus in all public gector
undertakings as construction tapers off
and such retrenchment, to the mini-
mum extent possible, is something
which cannot be helped.

Question No. 412 dated the 3rd Sep-
tember, 1965, and also today the hon,
Minister has said that efforts are being
made to absorb these surplus engi-
neers in the Bokaro Steel Project and
other public undertakings. In view
the fact that not a single surplus

i

the Prime Minister of

BNri T. N. Singh: 1
this questlon as often as I
meet my colleagues. 1 have a
sonally approached them. Therefore,
efforts are being made; but we can go
up to a point only
fact, we should be prepared for
workers becoming surplus on the civil
ronstruction side as the public sector
projects taper off. The Estimates
Committee made a recommendation
that whatever surplus staff we are
having at Ranchi must be retrenched.

recommendation of an important com-
mittee like the Estimates Committee
of this House.

Shri P. £ Ghosh: May I have
another chance?

1887 (SAKA) Heavy Eng. Corp. 1584
(cA)

mr. Spdiiker: No.
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¥, mtr o S & e w
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ot g Wy wwEw ;W IR
wrt s fiear s ?

ww wgtw : qeTea #9  fea
xrgmy ?

ot fao wo foy . Bt
L T o

Shri B. K Dss (Contai): May [
know whether the Ministry has any
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made in regard to such personnel to
absorb them ag far as possible,

Shrimatl Renu Chakravarity (Bar-
rackpore): It is quite true that after
construction is over in a big project
there will be surplus staff; but, in
view of the fact that there are other
construction projects coming up—
there is the Hindustan Construction
itself and then there are the Alloy
Steel Project and other projects—
why is it that the Minister has failed
to get even one single engineer ab-
sorbed yet by these organisations and
what will be the fate of such skilled
personnel when we are asking them
that they should not go abroad but
should give their skill to our country
itself?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): May 1 answer
this question? The position is that
not only in Ranchi but also in Bhilai
and other steel plants which have
executed expansion schemes, there
are surplus workers. In Bhilai itself,
there are 18,000 people who are going
to be discharged and we are facing
that prob'em, In  January, about
5000 people will have to be discharg-
ed and in July another 5000 people
will be discharged angd like that we
have to do it They are not all en-
gineers; there are non-technical peo-
ple also who are being discharged.
We have issued intructions to Bokaro
stee]l plant ang other steel plantg to
absorb this surplus and  that they
should employ anybody from outside
only if we do not have that type of
personnel. We have {ssueq these in-
structions to the new steel plants,
whether it is Bokaro or some other
plants. But the construction people
cannot mlways be employed in the
steel plants which are in production.
There is this difficulty So, in view of
al] these problems, naturally there is
bound to be some surplus of con-
struction staff. We have also a nﬂ_rlr
established Steelworks Construction
Corporation which will sbsorb a few
of them. We will try to help them
We are doing our best to help them.
‘But as the clrcumstances are beyond
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our control, at times it will be very
difficult.

Shri Tridib Kumar Chavdhard
(Berhampur): The Minister of Steel
and Mines just now stated that they
have formed a Construction Corpora-
tion and that they would consider
absorbing some of these engineers of
Ranchi in that Corporation. Is it not
a fact that this undertaking, the Con-
struction Corporation of the Hindus-
tan Steel, have advertised posts for
civil engineers und are already re=-
cruiting engineers from outside and
is it not a fact that the Heavy Elec-
ticals, Bhopal, have also advertised
posts and are recruiting engineers
from outside without considering the
case of these retrenched civil engi-
neers of Ranchi?

Shri SBanjiva Reddy: I do not know
about the Heavy Electricals, Bhopal.
But about the Steelworks Construc-
tion Corporation, a few top peoplé
have been taken from the Railways.
1 will again issue instructions to say
that the surplus people of Ranchi,
Bhilal, Durgapur and Rourkela must
be given preference before they take
outsiders.

Shri Narasimha Reddy (Rajampet):
This sudden retrenchment of so many
young engineers who have given &
good part of their service to this or-
ganisation would in any other country
be & matter of shame. Would the Gov-
ernment treat it as a national problem
and stop all further advertisements
and sll further recruitment unti] these
devoted men are fully absorbed?

Shri T. N. Bingh: There Is nothing
like a sudden retrenchment. Some
action was taken even during the last
session. 1 have been postponing it as
much as possible. But it will be
wrung to keep them hanging like this
and ultimately tell them that they are
not required.

mmuﬂm(ﬁk—umh&
West): Is it a fact that the Soviet
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experts wha are collasborating with
us have proposed the formation of
the Central Construction Division in
«Ranchi itself to do turn-key jobs,
that is, designing and so on and, if so,
may [ know whether that Division is
going to be set up and would all the
civil engineers be absorbed there?

Shri T. N. Singh: Ranchi complex
is a production complex and not &
construction complex ag such. When
we think of doing turn-key jobs, then
only that can arise. But the turn-key
jobs, as hon. Memberg know, are sub-
ject to all kinds of criticisms  here.
We cannot take a decision off-hand.

Shri Hem Barua (Gaubati): In it
not a fact that all the Ministries so
far approached by this Ministry with
the request of absorbing these wur-
plus civil engineers have turned down
the request of this Ministry and, if so,
may Iknow whether the Government
propose to take up this matter at the
Cabinet leve] and come to a decision
because there is no coordination bet-
ween the Ministries.

Bhri T. N. Siagh: 1 do not accept
that position. As a matter of fact,
we have been able to persuade the
othey Departments also and in the
case of Bhopal, we were able to absorb
quite & number of them. In this case
also we are making certain efforts. So
far as these four engineers are com-
cerned, it will be better if they look
for other jobs elsewhere and 1 think
they will get jobs elsewhere.

Bhri Hem Barma: On a point of
order, The Hon. Minister for Steel
just now said that there was an ad-
vertisement and some people from out-
side, from Railways, were appointed.
Tt is not g matter of poor people; this
s a fundamental thing. Here the
Minister said like thia That shows
that there is no coordination between
the Ministries. He is quite In the dark
about ft.

(C.A)
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8hrl Gaurl Shankar Kakkar (Fateh-
pur): Is it a fact that some of the
posts previously held by civil engl-
neers are now manned by mechanical
and electrical engineers thereby
creating this artificial surplus?

Bhri T. N. Singh: I do not think
so. 1 shall, however, verify it.

8hri Buta Slagh (Moga): If it b
a fact that g large number of officers
from various depariments are on de-
putation in that particular project,
will the Government revert those offi-
cers back to their parent departments
with a view to absorbing these people?

Bhri T. N. Bingh: Calling them back
will not solve the problem. Sup-
posing somebody from the Industry
Ministry is serving elsewhere; calling
him back will not solve the problem.

Shri Buta Slagh: | want to know
the number of such officers.
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Bhri T. N. Singh: We may need
som¢ speciallsts and officers with long
experience and we have to draw upon
them if they are not available. Giving
them back to the Ministry will not
solve the problem,

Shri Surendrassth Dwivedy (Ken-
drapara): In view of the fact that
such problems are likely to atse too
often, may I know whether ths Gov-
ernment is seiting up of
a Central Pool of Engineers, so that
all surplus engineers are absorbed and
there is proper coordinstion

Shri T. N. Singh: Various methods,
which can be tried 10 improve the
position are under consideration, But
I do not know whether the Industry
Ministry as such should
I::;umdhlug I shall, however,

consider this particular sugges-
tion in consultation with the Labour
Minister.

Shri Warler (Trichur): Wil the
Government defer the implementa-
:o; mﬁe mu:ﬂm of retrenchment till

the engineers alter-
native jobe? e y

Shri T. N. Singh: We have already
deferred it for same time. The sur-
plus was there six months ago, ie, on
the 1st June, 1985, and we have Lried
to defer it as much as possible.

St Marl Vishou Kamath (Hoshan-
gebad): Is it not a fact that il was
over a decade ago that the late Prime
Minister Jawahmria)] Nehru isued a
clarion call to all engineers, including
social engineers® If 1 heard the
Minister right, he said that the con-
struction in this Heavy Engincering
Ltd. Ranchi, was petering ouwt or
iapering off. How is it that three
or three ang & half years after the
emergency was declared in 1962, and
especially when India is now facing
two enemies in the north, east and
west, the public sector undertakings
of Government are facing a gituation
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where construction g tapering off 7
And is that the situation we are going
1o be confronted with in the pnear fu-s
ture also, that comsiruction cannot be
stepped up?

Shri T. N. Singh: It is obvious that
when we undertake a work we hope
to complete it some time

Shri Harl Vishnu Kamath: Com-
plete what?

Shri T. N. Singh. Complete the
project some time; so it will taper off
naturally.

Shrl Mari Vishno Kamath: For how
much time? Are Government not
conscious of the emergency? Cam-
plete what?

Mr. Speaker: Complete the putting
of questions.

Shri Harl Vishan Kamath: You
must come tn the rescue of the House.
How could all  constructivn work
slop? . ..

Mr. Speaker: Order, order. | am
not allowing the Member, . ..

Shri Harl Vishow Kamath: Let him
clarify it You have alloweq such
clarifications in the past. ...

Mr. Speaker: The hon.
may kindly sit down

Shri Harl Vishnu Kamath: | shall
sit down for the presen!, but later on
I shall get up.

Shri H. N. Mukerjee (Calcutta
Central): [In view of the fact that
intra-<departmental methods of  co-
ordination have obviously failed, and
the lonj ‘~=m <alutions like the set-
Ung up of a central pool will be tak-
ing a lot of ime 10 gel under way.
may [ know if the hon Minister has
given some consideration to the idea
sent to him by those who arc being
retrenched that they might meel him
and talk to him about a possible wav
of meeting the present difficulty, be-
cause if the hon. Minister meets these
people and explains the whale posi-
tion, it might perhaps soothe them®

Member
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Shri T. N. Singh: 1 huve no objec-
tion to meel our engineers As a
Jmutler of fact, they have always ap-
proached me and they have found po
djm;julty. I do not remember to have
Tecelved wny recent communication
fram them for this purpose. But, in
any case, | am going w Ranchi in the
near future, and il they want to see
me, | shall certainly see them.

Shri Kapur Singh (Ludhiana): Be-
fore coming to this unfortunate deci-
sion, did the Government at any stage
properly and sympathetically examine
the human problem involved in this
affair, and if not, do they propase to
reconsider this matter?

Shri T. N. Singh: 1 fully appreciate
the point made by the hon Member.
It is this human consideration which
has compelled me to go on postponing
this very hard decision from time to
time. Even now we have taken the
decision in the case of only four such
engineers, In their cases also, we
shall continue to try to get jobg Yor
them wherever possible. But it
hoald: Kty bered that the
Estimates Committee as well as every-
one in this House has been complain-
ing that our public sector projects are
overstaffed and there shoulg be eco-
nomy, and there should be a conscious-
nems of profitability, ete. If we try to
impl t the directi of this
House, we ghould not be blamed for
that

Shri Kapur Singh: But be human

Shri Priys Gupts (Kstihar): What
about absorbing these gurplus HEC
Technical staff in the Bokaro plant
and other places?

Mr. Bpeaker: That has been discus-
aed; the hon. Member was not here
evidently at that time.

Shri Daji (Indore): Apart from
the human consideration there is also
the consideration of efficiency, namely

ihat these engineers or workers have
gained @ certain experience in  the
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cA)

vantage of nation. With this in
view, as earl' as 1958, a ing of
the Indian Labour Conference at
Madras under the chairmanship of

Shri Nanda had unanimously gnd
jointly recommended to Governmcnt
to set up a pool of construction engi-
neers and construction workers
for being employed in all publie
sector undertakings. That particular
scheme is being jeopardised for two
reasons. One is the refusal of Gov-
ernment to take udditiona]l Ananclal
burdens by way of provident fund ete
and the other is the desire of the local
officials or managers of the public sec-
tor undertakings to use new recruli-
ment as & weapon of nepotism for put-
ting their own relatives. So, may 1
know why Govermment have taken
seven years from 1058 to 1985 to take
a decision on this matter? Has the
hon. Minister verified that in all these
past months not a single engincer with
co-equal education has been recruit-
ed In any public peclor project ol gll
in India? Without verifying that, how
could Government retrench these per-
sons or any persons for that mmtter?

Bhri T. N. Singh: The hon. Member
has asked & number of questions.

Bhri Daji: No. ] have asked only
one question. I want to know why
they have taken seven years.

Mr. Speaker: There are about
thirty so forty pames in the List, and
if one hon. Member alonc takes s0
much time to put a supplementary
question, how could I go on?

Bhri Daji: My perilnent question
i this Seven years before a decision
was taken. May I know why it
nol pegn implemented yet?

Mr. Speaker: The question should
not be so long.

Shri Harl Vishon Eamath: Occa-
sionally it ig inevitable
Shei T N. Singh: As s matter of
fact. there has been a very fArm decl-

sion thay no new persons should be
empioyed in wny other undertaking if
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thege people could be absorbed "ere;
that decision is being implemented
But the question of some people be-
coming surplus and their having to
be provided with employment is »
continuous one which arises from time
to time. What is desirable is that the
House and everybody else should
belp us in getting these things smooth-
ed out and get over these prohlems
a8 smoothly as possible, and that is
what we are attempting to do. 1f we
projects, power projects ete. where we
would have given notice to all the 150
persons involved. That was why we
tried to stagger it and we are trying
to provide for them in so many other
projects, power projects etc, where we
could have them absorbed.

Shri Dajl: Why have advertise-
ments been issued then? Stop the
advertisements.

8hri Harl Vishma Eamath: ] asked
about construction in all public sec-
tor undertakings put together. That
was, | think, the point made by Shri
Daji also; he put it in his own way.
Taking all public sector undertakings
into account what sbout construction
there, and will these engineers be ab-
sorbed in those undertakings?

Mr, Speaker: In all humility, 1 will
request him to sit down.

8hri Hari Vishnu Eamath: But the
qQuestion should be answered.

Mr, Speakcr: There was another
call attention motion given notice of
which I had admitted but which I can-
not take up just now because one
had already been fixed for today and
under the rules, we can take up only
one a day. But when 1 arrived here, 1
was told that the Minister himself
‘wanted to make a statement in the
House. If he so desires he might
make it just now. It is on Rhodesia.

Shri Nath Pai (Rajapur): What
about guestions?

Mr. Bpeaker: [ will allow them.

NOVEMBER 12, 1965

Si ion 1
Rhoderia (CA)
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foegr "

The Minister of External Affairs
(Shri Swaran Singh); Government
of India have been shocked ul the jl-
legal seizure of power by the while
minority Government of Mr. Ian
Smith in Rhodesia by a unilateral dec-
laration of independencg on Llith
November, 1965. This outrageous ac-
tion in defiance of world opinion and
accepled cannons of civilised behavi-
our will have far-reaching consequen-
ces of a most serious nature. Govern-
menl of India condemns this action in
the strongest terms and expresses its
full solidarity with and support of the
African people of Rhodesia.

In regard to Rhodesia our position
has always been that legally, const-
tutionally, politically and morally
Great Britain is responsible for the
situation in that country. The legal
arguments put forward in the past by
U.K. about their inability to interferc
in Rhodesia have been rejected by
the United Nations which has always
considered Rhodesia a® a British co-
lony. The General Assembly in its
resolutions of 12th October and 5th



1595 Situation in KARTIKA 21,
November, 1065, called upon the Uni-
ted Kingdom t o take all

possible measures to preveny a uni-

* lateral declaration of independence
and, in the event of such a declaration,
to take all steps necessary to put an
immediate end to the rebellion with
a view to transferring power to &
representative Government in keep-
ing with the aspirations of the majority
of the people.

We have, therefore, repeatedly ex-
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forumg in agvocating the establish-
ment of affYndependent Rhodesia on
the basis of a duly constituted demo-
cratic government elected on the prin-
ciple of one-man-one-vote. We took
this stand also in the Non-aligned
Nations Conference in Caire in Octo-
ber 1964 and we have supported the
resolutions passed by the organization
of African Unity on the subject. To
demonstrate our solidarity with the
African people struggling for the vin-
dication of their legitimate rights and

pressed the view that Great Britain
must shoulder full responsibility for
the future of Rhodesia go as to ensure
that:

{a) the grant of indepcndence is
preceded by the grant of full demo-
cratic rights to the people of Rhodesia
on the basis of one man one vote;

(b) all repressive and unjust laws
are repealed and all political pres-
sures are released so ag to create pro-
per climate for @ constitutional con-
ference;

(c) all gteps being taken by the
white minority Government of Rho-
desia to establish itself as an indepen-
deny Government are frustrated; and

(d) Great Britain does not recog-
nise any authority that might be set up
in the sole interest of the minority.

The British Government have now
taken certain measures to meet the
sltuation created by unilateral decla-
ration of independence. These  are,
however, belated measures and if irm
action had been taken in the earlier
stages this serious situstion would not
have developed, We consider it
British Government's duty to nullify
and chekmate the move by Mr. Smith
and his so called Government and to
take necessary measures, as enjoined
by the General Assembly Resolution
of 5th November not to al'ow the
rebel Government to consolidate their

illegal hold on 4 million people of
Rhodesia.
The Honble Members are aware

that India has taken a leading part
in the United Nations and other world

to register our proiest against the
policies pursued by the minority Gov-
ernment, we withdrew our diplomatie
mission from Sallabury on Tth May,
1965,

The Government of India have in
the past repeatedly declared that any
unilateral declaration of independence
by the Whiteminority Government will
be illegal and unconstitutional and
will not be recognized by the Govern-
ment of India. We shall not, there-
fore, recognize the Government which
has unilaterally seized power, and
should g Provisional Government re-
should a Provisional Government re-
cognized by the OAU, be established,
the Government of India will also
recognize it.

I would like to take this opportu-
nity to declare in addition to sever-
ance of diplomatic relations the sever-
ance of all ecomomic relations with
Rhodesia with immediate effect until
surh time that a Government of the
people of Rhodesia is established. We
express the hope that all other Gov-
ermnments would do likewise.

The Government of India has
throughout thig conl given full
support to the declaration made and
resolutions passed on the future of
Rhodesla by the OAU and the African
Heads of State Conference, and in the
Special Committee of Twentyfour, and
the General Assembly of the UN, and
the Conference of Non-Aligned Heads
of State has co-sponsored all resolu-
tions on Rhodesia. The Government
of India would now, in pursuance of
its firm policy, offer full cooperation
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to the Security Council, the General
Assembly and the OAU in whatever
steps they may propose to deal with
problems posed by unilateral decla-
ration of independence. For this pur.
pose, Govenment of India wou'd main-
tain close touch with friendly Gov-
ernments in Africa and of the Com-
monwealth and others so as to deal
with this gerious development.

The situation created by the uni-
lateral declaration of independence Is
not only explosive but a serious dan-
ger Lo international peace. Here are
all the elements of racism, reaction,
fanaticism, disunity and exp'oitation
of man by man. Here it is being
planned that Angola, Mozambique,
South Africa and South West Africa
are to be kept in one form or another
in perpetual bondage. The Govern-
ment of India, therefore, feels that
the issue of the future of Rhodesla is
an issue of the greatest importance in
the whole process of decolonialisation
because the manner in which unilate-
ral declarstion of independence is now
handled will have the most serious
consequences for the peace, stability
ang progress of the who'e of the
African Continent ang of Asia and
the world.
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Situation

[Shri Swaran Slagh]

respect and we should extend all pos-
sible support to them to tackle this
very difficult situation.

Shri A, P, Sharma
on a point of order.
was specifically whether the govern-
ment is golng 1o call a conference.
.m:pnﬂhumlbemnplhdwb:
the Minlster.

Mr  Speaker:
that.

(Buxar); Sir,

He has replied to

W wxma fag (Roar) - wm
Tt AraAta 3fre wrd Tt oy e
st fs wrea goec W AR &

w7 gfafgfer & W 84

oft wiw oy : et wTei w.
T e & Sz w1 G 6 o
f gt § cfafmgfer wor am ¢

Shri Nath Pai: What Mr, Jan Smith
is pleased to call a unilateral declara-
tion of independence is in fact a uni-
lateral declaration of enslavement of
the majority and the government has
rightly reacted, | think though be-
latedly, as wag Mr. Wilson. What will
be the government's response in case
there is a call from the Organisation
of African Unity w0 go, if necessary
with armed help, to the rescue of the
Africnn people, whether the govern-
ment has considered this and whether
its response to the call for armed help
will be a positive one*

Bhri Swaran Sipgh: The resolution
of the UN itself had suggested even
to the UK that at::m-houl.d hl!l‘:-l‘

ible steps including the use

m and we had co-spomsored the
resolution. So, obviously. in any
steps that are being taken hy the
Organisation of African Unity to deal
Wik the situation, of whateyer charac.
ter they are, certainly, the Govern-
ment of India will land full support
to them

NOVTMBER 12, 1965 Rhodegia (C.A.)
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Shri Hem Barua: In spite of the
threats of economic and political
sanctions held eut by Britain and the
express wishes of the Commonwealih
and the UNO, Mr, lan Smith bhas
taken the unilateral decision to dec-
lare Rhodesia free, 1o enslave, 1 should
say, the people of Rhodesia; in that
context, may I know if our Govern-
ment are in constant touch with the
Cammonwealth countries and  other
countries about the manctions to be

Government—and may 1 also know
what sanctions are the
contemplating against that
ment at present?

Govern-

Mr. Speaker:
swered

That also, he has an-

Shri Swaran Siagh: I would like
to say that I have full confidence that
we Will go much beyond the British
Government in this respect, because,
as I have saig already, the British

hGovmmt should have taken some

StfT actions at an earlier stage.
'Ot is really their shilly-shallying with
Fkhc problem that has resulted in this

Shri Harl Vishng Kamath: Ap-
plying mutotis mutandis the high
ethical, political and moral priniciples
which the Minister of External Affabre
has just enunciated In his state-
ment, is there a proposal before the
Government to declare that China has
iNegally and & lly seized p
in Tibat, and is the Government pre-
pared to recognise the majority gov-
ernment the emigre government of the
Dalai Lama in India, in exile?

Mr. Speaker: We are not dealing
with thatl sow.
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8hri Nath Pal: This is
mutandis.

mutatis

Shri Hari Vishnu EKamath: [t is
a very important issue. Let him say
whether there is a proposal before
Government or not. It is before the
United Nations and befoe the world.
Lét him say whether there is a propo-
tal to that effect or not.

Shri Ranga (Chittoor):
this Government doing
(Interruption).

What
about

is
it?

Shri Swaran Singh: Let us not be-
hittle the effect of our action which
we take, by mixing it up with other
ISAUES.

Ghri llari Vishow Kamath: [1 is
nol mixing it up. You are belittling
the issue of military conguest of Tibet
(Iaserruption). The question is be-
fore the United Nations, before the
whole world Why saould he not
make & statement? Let him say whe.
ther there is a propasal or not

Mr. Speaker: We cannot enter into
an argument,

Shri  Hari Vishou Kamsath: It s
not an argument, Sir. Let him say
yer or no. They are living in the
Musory world of Jawaharlal Nehru.
{Interruption)

Shri

Mr. Speaker: Order. order.

Borooah.

Shri P. C. Borooah (Sibsagar): May
| know whether the Government antl-
cipate any trouble for the Indian per-
sonac! or Indian interests in Rhodesix
on sccount of India’s refusal to recog-
nise the unilateral declaration of in-
dependence of Rhodesia and, if 50,
what action are the Government going
to take to safeguard the property of
Indian personne] and slso the Indlan
personnel?

KARTIKA 21,
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Shri 8 Singh: Indians in
those areal have generally thrown in

thewr weight with the forces which
are working for indcpendence and I
am sure that those people who are
working for independence may suffer
some {emporary difficulties, but in the
long run, that is the right course for
them to adapt.

Shri P. Venkatasubbaiah (Adoni):
1 congratulate the Government for
having taken this action in denouncing
the Rhodesian Government. Apart
from that, may 1 know whelher this
Government proposcs, along with
other Commonwealth countrics, to
bring pressure upon the Prime Minis-
ter of Britain to act correcly and
also apply certain stringent cconomic
sanctions so as to nuuify the White
minority government in Rhodesia”

Mr, Speaker: That has been an-
swered
Shri P. R. Chakraverti (Dhanbad):

While knowing fully the altitude of
Mr. lan Smith, a fanutically-seized
reactionary, may | knew whether the
Government, as a leading nation of
the Commonwealth of Nati~ns, hus
persuaded the Britisy, Government and
other members of the Cummonwealth
to take to the memsures which alone
Mc. lan Smith understands, namely,
to hit him hard?

Shri Swaras Siogh: Our Prime
Minister took a very clear and strong
Isund on \his issue at the time of the
last Prime Ministers' Conference that
was held only s few months ago. We
have 8!l along been pursuing this
matter with the British Government

_and we have not left them in any
! doubt our strong feelings in thiz res-

pect. The British Government h.vnl:

alwuys been giving the impression !
that they will do their best o pmgnt i
the emergence of a situation wh.u:h]

| has now actusily emerged.
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1251 hrs
PAPER LAID ON THE TABLE

Ruseer (Seconp Amenoment) Ruies

1985.

The Deputy Minister in the Minks-
try of Commerce (Shri 8. V. Eama-
swamy): I beg to lay on the Table
a copy of the Rubber (Second Amend.
ment) Rules, 1965, published in Noti-
fication No. G.S.R. 1307 in Gazette of
India dated the 25th September, 1085,
under sub-section (3) of section 25 of
the Rubber Act, 1947. [Placed in
Library. See No. LT-5128/85).

1252 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parllamentary Affairs (Shri BSatya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 15th November,
1985, will consist of:—

(1) Discussion on the present in-
ternational situation and the policy of
the Government of India in relation
thereto on a motion to be moved by
the Minister of Externa] Affairs.

(2) Consideration of any item of

Government Business carried over
from today's Order Paper.
(3) Discussion on the Resolution

seeking dissolution of the Indian Cen-
tral Ollseeds Committee and the In-
dian Central Coconut Committee.

(4) Consideration and passing of
the Metal Corporation of India (Ac-
quisition of Undertaking) Bill, 1968

(5) Consideration of a motion for
reference of the Patents Bill, 1985 to
u Joint Commitllee of both Houses.

(8) Discussion on the Annual Re-
port of the Life Insurance Corpora-
tion of India for the year ended 3lst
March, 1964, on a motion to be moved
by Dr. L. M. Singhvi on Thursday.
the 18th November, 1965 at 3 P.M.

NOVEMBER 12, 1965
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Mr. Speaker: | would request hom
members just to mention the itesns
which they want to be discussed and
not make speeches.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Permit me to remind youw,
Sir, that in the last session you had
admitted a motion tabled by my col-
league, Shri Dwivedy and myself
about the Central Vigilance Commis-
sion's first annual report. I would
like that the matter may be taken up

Mr. Speaker; Has a fresh notiee
been given?

Shri Hari Vishnu Kamath: We
will give it.

Shri R Ramanathan Cheltier

(Karur): On a point of order, Sir.
The Business Advisory Committee is
composed of representatives of all
parties in this House and they take a
decision. But every Friday when the
Minister of Parliamentary Affairs
announces the business for the coming
week, about half an hour to 45 miom-
tes is taken up by those very repre-
sentatives of parties who are members
of the BAC, thus wasting the time of
the House,

Mr, Speaker: The two things are
distinguishable. The Busi Adwi-
sory Committee has to allot time for
those items that are brought before
that committee by the Governmeat
Only time has to be allotted to Lhome
items. But here I have allowed—ol
course, if the House does not wank
this, we may revoke it; it is for the
House to decide—within pot half am
hour, which is too much, but mnot
more than 10 minutes. Perhaps it
might have happened that on some
day it took 45 minutes. But in futwre
1 would see that only 10 minutes are
taken and only the items may be mem-
tioned about the subjects that they
want to be discussed or to be brought
up during the next week. That is
very limited.

Shri Harl Vishoo Kamath: [
sorry my hon. friend who is otherwise
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Mr. Speaker: About that resolu-
tian, I have received notice from two
members and that resolution has been
welected as well.

Bhri Hari Vishnu Kamath: Then,
Sir, I would request the Minister of
Parliamentary Affairs that Gowvern-
ment should make up its mind very
early in this session as to what Bills
lisied in the bulletin of October 22nd
they want to put through in this ses-
smion, so that the Business Advisory
Committee, yourself and the House
would decide once for all the time
needed for adequate  discussion of
those Bills.

Lastly, | may be permitted to sug-
gest that in accordance with establish-
o parliamentary practice and
recognised conventions, the minister
who led the delegation recently to the
Soviet Union should present a report
of a work and achievements of the
delegation to the House. 1 may be
permitied to make gne or two brief
observations

Mr. Speaker; That it ull; he has
said that. There need not be any ex-
planation or elaboration of it

Shri Hari Vishno Eamath: ! am
sorty to say in this connection that
though he hag led it with such vigour
and encrgy, 1 have heard in the lobb-
ies and outside cerlain reports which
cause me mental uneasiness that in
the constitution and formation of the
delegation | ...

Mr. Speaker: [ had just made it
clear that he can sprak only about
the business that 1s to be brought
before the House. This time is allotted
=0 that members can point out what
other subjects they want to be discus-
#ed and which have not been discu-
sed. This is not a point that would
be discussed in the House unless there
is any other mo‘ion brought that this
might be discussed. Then too, it will
have tn be considered whether it is
really desirable to discuss it at all,
or can be discussed at all.

KARTIKA 11,
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Shri Hari Vishnu Eamath: What

about the 'maution of the report?

Mr, Speaker: The report goes to
the parliamentary committee.

Shri Hari Vishnu Kamath: The
Nagaland delegation's report was pre-
sented to the House

Mr. Speaker: That was a diffe-
rent delegation.

Shri Hari Vishnu Kamath:
this a parliamentary delegation
not?

Mr. Speaker;
did not send it

Shri Harl Vishou Kamath: The
Speaker. us the keystone of the par-
liamentary arch must be associated
with the formation of Parliamentury
delcgations. ”

Mr, Speaker:
sion to raise it.

Shri Harl Vishou Kamath: [ will
raise it on some other pecasion, then,

Shrimati Renu Chakravartty (Bar-
rackpore): Is this important debate
on international affairs going to start
on Monday or later?

Was
ar

I do not know, 1

This i3 not the occu-

Shri Satya Narayan Sinha: On
Monday.
Mr, Speaker: Hon. members should

not lake more than two minutes,
Shri Harl Vishou Kamath: Under
the rules, it is five minutes.
Mr. Speaker: Five minutes is too
much.

w1 TTRATT oW (A1TEET)
gamar 1 fx wnm aate ® faesfi
wteEl F 17 A T vl g 9=l
1 egmow gnft | 7T fadem P fw
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T v~ g faran e o

o
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[ Tedes amex]
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v gy - ferte qranad
v et 2t § A teffr et
wag-wrd welt sy &7
Shri Hem Barua (Gauhatl): May
I submit, Sir, that there should be &

separate debate on the Prime Minls-
fers statemnent on Indo-Pakistan re-

Jations? ‘“Foreign affairs” would not
embrace that.

Mr. Speaker: It will embrace
everything.
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“Beauty provoketh thieves
sooner than gold”,

6hri Satya Narayan Sinha: My
Speaker, I shal] now deal with the
points raised by hon. Members. About
the central Vigilance Commission you
have already said, Sir, that no notice
of any motion has been given by the
hon. Member, I do not know whether
any motion has been given. But, as
you have explained, there s a sub-
committee which selects out of these
notices for 2§ hour discussions subjects
for discussion. We can only take one
motion each week, We consult the
Minister concerned and fix up the
date. According to the procedure, as
already announced, we will be taking
up one this week.

a7 A1 gt firer ofy TeTerdre omefy
¥ wgr At T S TEmepdt #1 et
sren fafree mew & oo fear oY
FER w71 e e freemr s
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[Shri Satya Marayan Sinha]
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Shri Surendranath Dwivedy (Ken-
drapara): Can you refer to Rajya

Sabha proceedings?
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13.05 hrs

TAXATION LAWS (AMENDMENT
AND MISCELLANEOUS PROVI-
SIONS) BILL

The Minlster of Planning (Shri B R.
Bhagat); Mr. Speaker, Sir, 1 beg to
move*;

“That the Bill further to amend
the Incame-tax Act. 1981, the Es-
tate Duty Act, 1953, the Wealth-
tax Act, 1957, the Gift-tax Act,
1958 and to provide for exemp-
tion from tax in certain cases of
undisclosed income invested in
National Defence Gold Bonds,
1980 be taken into consideration.”

13.05] hrs
[Mk. DEPUTY-SPEAKER in the Chair ]

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Sir, I rise to a point of order.

Mr. Depuly-Speaker: Let him finish
his speech and then the hon. Member
may raise his point of order.

Shri B. R. Bhagat: Sir, this is a short
Bill intended to replace the Taxation
Laws (Amendment and Miscellaneous
Provisions) Ordinance. 1965 which was
promulgated by the President on the
19th October, 1965

The circumst which
ed Jegislation by Ordinance have been
explained in a statement circulated to
hon. Members, coples of which have
been placed on the Table of the House,
1 do not, therefore, propose to repeat
what is already contained therein and
shall only explain the provisions of
the Bill.

KARTIKA 21, 1887 (SAKA)
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The isions of the Bill are all
designed Eive certain tix conces-

Sions o persons investing in the
National Defence Gold Bonds, 1980 und
in the two series of National
Defence Loans, namely, 4t per cent
National Defence Loan, 1068 and 4}
per cent National Defence Loan,
1972, which are currently on tap.
These tax concessions are feit to be
very essential for maximising invest-
ments in these Bonds and Loans. In
regard to investment in the National
Defence Loans, the Bill provides that
regident  individuals holding these
loans will be entitleq to receive the
interest thereon without deduction of
income-tax at source at the time of
payment., Besides this facility to re-
sident individuals, investment in the
Nationa] Defence Loans by non-re-
sidents carries with it complete
exemption of the interest from in-
come-tax. This ¢oncession is, however,
not incorporated in the Bill ag it has
becn secured by the issue of a noti-
fication by the Government under the
powers derived from section 10(4) of
the Income-tax Act, 1861. That
section exempts non-residents from
tax on the interest on investments ap-
proved by Government and notified
by it. I need hardly stste that the
favourable treatment to non-residents
is designed to encourage the flow of
funds from foreign countries into
India for investment in these loans,
and thereby to sugment our foreign
exchange resources.

Sir, the recent aggression on our
territory by Pakistan and the continu-
ing threat to our national integrity
from that and other quarterg and also
other developments have highlighted
the need for our being self-reliant to
a greater extent than before in the
twin spheres of defence and develop-
ment. For this purpose it Is vital to
explore all avenues for amugmenting
our forelgn exchange resources. Hav-
ing regard to the massive proportions
of this problem In the context of the
present situation snd with the limita-

*Moved with the recommendation of

the President.



income is detected by the Income«tax
Officer and before seizure of the gold
under any law, the subseriber will be
exempt from tax on such income In
the assessment, for any year, made
after the 10th October, 1085. The
wealth represented by such
will also be exempt from wealth-tax
in the case of such persons in the as-
sessment for any year made after the
10th October 1985. This exemption
also extends to assessmenty to excess
profits tax, business profits tax, super
profits tax and surtax. The Bill also
includes provisions ensuring that the
identity of thg persons subscribing to
the Bonds in such cases, and the par-
ticulars relating to the Bonds, will
be treated as confidential and eourts
will be barreq from requiring any
public servant to give any evidence
pertaining to these matters.

Disclosure of sueh Information and
particulars will be permitted only to
officers of the Income-tax Department
and to officers appointed by they Com-
ptroller and Auditor-General of India
or by the Central Board of Direct
Taxea for carrving out revenue audit.
The intention underlving the provi-
slon for disclosure of information to
afficers of the Income-tax Department

Taxation NOVEMBER 12, 1045 Laws, etc. Bill

is to enable thg Income-tax authori-
ties to verify the correciness of the
claim for the tax concessions to which
t;itub-:ﬂhr ig entitled under the

The term ‘public servant’ has been
defined in the Bill for the purpose of
the to include an
ocer o= mpioger <2 o Bences
Bank of India. However, as the State
Bank of India and its

banks will also be receiving subscrip-
tions to the Gold Bonds, I
propose to move a Government
amendment to the relevant clause, at
the time of the consideration of the
Bill, to secure that secrecy provisions
will also be applicable to officers and
other empoyees of the State Bank of
India and its subsidiary banks.

Another tax concession provided in
the Bill to initial subscribers to the
Bonds is the exemption from gift-tax
on gifts of Bonds by them to the ex-
tent of Bonds up to § kilogrammes of
gold in each year. The remaining
tax concessions which would be avall-
able to all persons investing in the
Gold Bonds,—initial subscribers as
well as persons scquiring the Bonds by
purchasing them in the market—are
the exemption of the annual payment
on the Bonds from Income-tax and the
Bonds themselves from wealth-tax,
Further, any sale or transfer of the
Bonds by any holder will not entail
liability to income-tax on the capital
gains that may arise on such sale or
transfer. Bonds upto 50 kilogrammes
of gold passing for the first time on
the death of any holder, whether an
original subscriber or a purchaser
from the market, will be excluded
from his dutiable estate for the pur-
pose of estate duty.

1 hope that the provislons of this
Bill will receive the unanimous sup-
port of this House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Income-tax Act, 1961, the Estate
Duty Act, 1953, the Wealth-tax Act,
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1957, the Gift-tax Act, 1958 and to
provide for exemption from tax in
certain cases of undisclosed income
invested in National Defence Gold
Boads, 1988, be taken into conside-
ration.”

Shri Tridib Kumar Chasdburi: 1
have a very small point of order of a
technical nature to raise, without going
into the merits of the Bill on which
okther Members will have a lot Lo say.

Mr, Depaty-Speaker: What is your
point of order?

Shri Tridib Kumar Chaudhuri: That
is what I am coming to. Unless you
allow me time how can I do it?

Mr. Deputy-Speaker:
into the merits.

Let us not go

Shri Tridib Eamar Chandhurl: |
said in the beginning that I am nt
going into the merits of the Bill and
other members will go into the merits,
I am developing my point of order.
The point of order is that this Bill
secke to legalise the posscssion of
pold. .. *

Wl gFR W w3ad (oW )
IR [LTW, TER T TG X
woq AF  fagr wng 0 w1 § gl
TArE

Mr. Depuly-Speaker: The hon.
Member may resume his seat. The
bell is being rung....Now there is
quorum.

Shri Tridib Kmmar Chaedhurl: |
submit that this Bill cannot be con-
sidered by the House before amend-
ment to the relevant sections of the
Defence of India Rules pertaining to
gold control and scizure of undeclared
gold are made. ‘The provisions of this
Bill will make legal the possession of
undeckared gald which has been ban-
ned under rule 128 of the Defence of
India Rules. Under rule 126(1) of Cha-
pter V the possession of gold other

1887 (SAKA)  Laws, etc. Bill 162,
than ornafents beyond a certain limit
has been declared as liable to be seized.
Under the provisions of this Bill when
it is passed into law they will not be
liable to seizure. Therefore, unless the
Defence of India Rules which have
been passed under the emergency pro-
visions of the Constitution are
amended and this aspect §s properly
taken care of I submit that this Bill
cannot be considered.

ot famwy &5 (U21) wwaw
wgIem, # g9 Q419§ TAw OF §)
fagza sTn awar g | A gw Hau
w.uw i #fam g dimage @
el 74 gy g fidT A d v A
I 6T |’ 0 wTHIS #
o fwert g 1 o2y AW A WA o o
aion fama fe wer ameg i
TG AR §1 2E) & T A amaRe
i g Aifvmd wefier e
e g o ¥y Ay 4T o weEm
faiwey i far g0 oW, Tle Tie
Fromrsal ¥ WA oam- s ag
-4 BT AR g, @R ;g A 7
aligwa @@ %@ 9 &g w1
qd w1 wafiee AT o i fagea
g gz w1l agr a8t feradr &
faz131 €9 Tw 5¥n A A%T 231 Fjo Fle
grmman{ X WA & @, ndi o e
& wte, oF T wifen | ag w0 g
A VFs 2

Mr. Deputy-Speaker: This is a
sovereign legislative body and il can
pass any legislation that it decms at.
We cannot go into the ques.ion of
ultrg wvires. This House has never
decided the constilutionalily of any
legislation. Further, Shri Tridib
Kumar Chaudhuri has not shown any
rule which has been infringed. So. [
feel that there is mo point of order.
Thercfore, we will go on with the dis-
cussion.

Bhri M. E. Masanl (Rajkot): Mr.
Deputy-Speaker, 8ir, In the situation



1621

Taxation

[Shri M. R. Masani]

in which the country finds itself, this
House will consider carefully any
measure of an economic nature like
this, and one of the tests of that con-
sideration would be as to what it does
to the morale of the people and in
what way it strengthens or seeks to
strengthen the Home Front, and 1
would like to consider this measure
from that yardstick.

As the Minister exphliined, the es-
sence of the Bill is the Gold Bond
Scheme, and this scheme does two
things. It allows a hoarder of gold
who has violated the Gold Contrel
Act and has not yet been detected to
come forward with full immunity and
impunity and to get in return for that
secreted gold gold bonds convertible
back into gold in 1980 and to have a
rate of relurn or interest meanwhile.
That is the first major purport of the
Bill. The second thing that the Bill
does is to allow holders of unaccoun-
ted money, on which they have de-
faulted in paying taxes, to buy gold
with it first and, having bought the
gold, then to come forward with im-
punity and buy gold bonds. For such
people, for whose benefit this Bill has
been devised, all laws on the statute
book, as Shri Tridib Kumar Chaud-
huri has pointed out are to be sus-
pended. Violations of the Gold Con-
trol Act are to be forgiven and the
whole series of taxation measures
like income-tax, wealth-tax, gift tax
and estate duty are to be inoperative
so far as these favoured people are
concerned.

A class of privileged citizens is
being created who are immune from
the normal laws of the country, not
Tecause they went to the front and
fought those who were attacking the
country, not because they offered to
lay down their lives, but ause they
cheated the laws of this country for
tne last few venrs. This is the es-
sence of this measure and the Finance
Minister Is very optimistic when he
1hinke that it can have the unanimous
aupport ul the House,

NOVEMBER 12, 1965
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Bul before | go further to the root
of the matter, let ug consider if the
scheme will work. 1 have three rea-
sons to doubt whether even this piece
of legislation, extraordinary as it is,
will perform the function for which
it is devised. The first doubt is that
most people are not prepared to be-
lieve that thig Government, which
changes its mind every few months,
which turng black into white and
white into black, or its successor in
1980 is really going to give the gold
back. People have mental reserva-
tions about that promise.

The second reason is the rate of
return. At the international price of
gold, the return that the Minister has
offered comes to 3} per cent on the
capital invested and, if all the exemp-
tions from all the tax laws are added,
it comes to 4} per cent on the money
so invested in the Bonds. Today, the
current bank rate is around 6 per cent
and. if you take the next 15 years,
that & per cent will amount to an
average of 9 per cent, because of
compound interest, over the period of
15 years. In other words, the rate of
return offered by the Gold Bonds is
about half of what a man can get by
investing it otherwise,

Shri Kashi Ram Gupta
‘That is for honest people,

(Alwar):

Shri M. R. Masani: Quite right;
that is for honest people. I will
come to the honesty issue a little

later; I am talking of the business
point of view first.

The third reason why gold will not
be forthcoming is that 80 per cent of
the gold in the country is believed to
be in the form of jewellery and in
order to get jewellery the added in-
centive of Rs. 3 per ten grammes for
workmanship has been offered in ad-
dition to the rate of return. As it
happens, I nnderstand that that would
not be adequate in many cases, be-
cause the workmonship may be worth
Rs. 10 ¢ Rs. 12 for ten grammes and
not Rs 3.
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: These are reasens why this scheme
is likely to fail and, indeed, the first
indications are that it has failed al-
ready. The Prime Minister started by
expressing the hope that by this
mechanism Rs. 500 crores would be
garnered, that gold worth Rs. 500
crores would come into our posses-
sion. A few days later he himself
modified his estimate to Rs, 200 crores.
A few days later another Govern-
ment official was more modest and he
said. “We only hope to get Rs. 80
crores”. 1 would like the Minister in
his reply to tell us how many crores
_or rupees worth of gold has come in
so far.

On 5th November, one week after
the scheme was brought into opera-
tion, it was mentioned that gold worth
about Rs. 60 lakhs at current market
rates had come in. This figure may
not be accurate. I doubt very much
whether more thap Rs. 1 crore has
come in today. So, hon. Members
will realise that we are a long way
away from the Rs. 500 crores which
our Prime Minister was misled into
believing this scheme would net.

Now | come to a much more im-
portant issue—the moral issue under-
lying this Bill; the issue of public
policy and public morality. This Bill
rewards those who have brokem the
Gold Control Act and those who have
evaded paying taxes. It puts a pre-
mium on anti-social elements in this
country. This Government talks a
great deal about social justice. I
want to ask them by what concept of
social justice they now propose to
penalise the honest man, the honest
goldamith, the honest taxpayer, for
the benefit of a class of people who
have broken ong law or the other. Is
this their concept of socia] justice? Is
this their concept of socimlism® Con-
sider the feelings of lakhs of small
somis, goldsmiths, who have been de-
nied their livelilhood and whose homo-
urable vocation has been looked dowm
upon as an anti-social act.

An ben. Member: Wrongly.
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Shri K. Masani: There are
thousarids of them in my oOWn Ccons-
tituency. When [ go round their
shops and ask them, “What are you
doing?”. 1 am told: “T was a gold-
smith, but now I am selling choco-
lates or matches and am making a
miserable pittance”. What are the
feclings of these thousands of good,
patriotic citizens going to be when
they know that, while they have been
wiped out of their honest business,
those who, unlike them_ hid their gold
are now going to be rewarded by ex-
emption from the Gold Control Act,
the Goid Control Order and other
taxation proposals of this country?

An hon Member: Shame!

Shri M. R. Masanl: What is the
fecling of an honest citizen, who has
paid his honest income-tax, going lo
be when he learns that. if he had
evaded the tax, he would have been
a better off and more prosperous man
today and more favoured by this
wonderful socialist Government op-
posite us?

This Bill strikes at the root of law
in this country. It will breed cymi-
cism ang disrespect for law. After
this, I wonder, which man who has
an option to pay his tax honestly, is
going o obey the laws of this coun-
try when he finds that deflance of law
is rewarded by this Government.

Let me quote a few sentences from
an article in the October issue of
Opinion, written by a very eminent
retired Civil Servant. He says: —

“It you have hidden gold thenm,
cunning tax-evaders, astute
blackmarketeers, arduous profite-
ers, devoted law-breakers, for-
ward, this is your moment! So,
too, if you have hidden cash;
just get gold with it and you too
can boldly face the world. Neo
questions asked you; no infor-
mation given about you: the ful-
lest protection and security
afforded you; gold for goid.
quality guaranteed the same, after
15 years, and meanwhile Rs. I
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annually for every ten grammes
you hand over to Government:
tull negotiability, pledge, sell, use
as you wil; no Wealth tax, no
Gifts tax, no Capital Gains tax,
no Estate duty; no starches, no
harrying, no penalties, no pay-
ments even partial”™

He goes on to say:—

"By this utterly unconscionable
offer the Cong G t
broadcasts 1o the world its tota]

adherence 1o corruption and dis-
homesty "

Shri Ranga (Chittoor): Shame!

Shri M. B. Masanl: “A" more heinous
breach of public morality”, the article
Boes on to say,

“it woulg be dificult to fnd
The Government by it openly pro-
cloims that ﬁi.nhmﬂy is In ite
view virtue, thay its Ministers
have greater regard for, and are
prepared o treat better, the dis-
honest than the honest, In effect.
the Government bows low before,
and makey obeisance to, the
‘blackmarketing princes of tax-
evasion'.  To bring the emergency
in to justify such conduct iy to
pour scorn upon the emergency,
and upon the spirit and feeling
that animate good citizens because
of it"

1 think every word of this indict-
ment is true

An hon. Member: What is the book
you are reading from?

Shri M. R. Masani: I have read from
the journal, Opiniom, of October, 1965

Shri Ranga: They should repeal all
these laws

Bhri M R, Masani: I thiok one of the
amendments that might be considered
by the House is to rename the Bill A
more scourate name for the Bl

which I would suggest for the consi-
deration of the Minister, ix to call it
“the Protection and Encouragement of
Tax Evaders und Gold Hoarders Bill”.

It is claimed that this gold is requir-
ed for national defence purposes. That
s no excuse. This country, surely,
Is not going 1o defend itsclf by resort-
ng to thievery ang cheating. Nobody
would like to impede the flow of gold
for national defence, but, are there ne
better, ng more honourable ways of
finding that money? Is this the only
resort 1o which thig bankrupt Govern-
ment has come that it cannot  raise
money for defence in any more honest
and honourable way? There are cor-
rect policies by which not only the
miserable R3. 1 crore that they have
pot but much more money can be
availed of.

In  yesterday's Hindustan Times,
one of our inest ecunomists, Professor
Shenoy, indicated what those ways
are. He maid, commenting on the
Gold Bonds:-—

“We badly let down honest tax-
payers and public servants by
these periodical bonus offers to
Black marketeers and the corrupt
functionaries of the State”™

He goes on tp say: —

“Why should we resort to these
quack “remedies” when assured
correctiveg are emsy to see? The
p roots of the forcign exchange
crisis are, first, the attempis to in-
vest r =t ces and
thre consequential inflation and cur-
rency ever-valuation; and. second-
ly. the policies of reckiess and In-
discriminate import substrtution,
which have involved colossal re-
source wastages and below-parity
production of the traditional ex-
port goods ™

In other words, if Governmeni would
correct their mistakes and misguided
policies, such 5 measure would not ll
necessary. But what they are doing is
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that they are refusing to correct their
mistakes and are now trying to cowver
them up by this thoroughly uncon-
scionable measure,

Now, let me suggest two things that
they should be straightaway if they
really wang us to consider thls mea-
sure seriously. &

The first thing is to repeal the Gold
Cantrol Act. This Government has no
business (o bring forward thig Bill be-
fore Parliament, as my hop friend Mr.
T. K Chwucdhuri pointed out, before
fust repealing the provisions of the
Guld Cantrol Act. Whether it is tech=
nically a point of order or not, that s
for you to decide. Buy the morality
and the validity of what my hon.
friend said wus perfectly correct. You
cannot put on the stalute book a law
tual says you may break another law
which is already on the statute book.
11y s what you are doing by this Act.
One law tells a citizen shamelessly to
violate the gther law unless he is first
detected. What would be the harm if
they even now admit that, in passing
the Gold Control Order and the Gold
Control Act they mude an egregious
rastake? Twice in this House, we un
these benches had warned them that
the Gold Control scheme was imprac-
ticable and not feasible and that it was
bound to be a failure. They said that
it would bring down the price of gold.
‘We told them that it will not bring
down the price of gold Has the price
of gold gone down? No. Then, they
said that it will stop emuggling. Has
it stopped smuggling? Of course not.
We warned them but they would not
listen to us. It is not that nobody
had warned them in this House. We
divided the House on that Bill %o say
that it was a bad measure. Today, they
admit that it was wrong and they can-
not operate it. Why don't they first
come forward 1o remove the Gold Con-
trol Act from the statute book and
then come forward with this conces-
sion? Then at least one can forgive the
concession that they are giving Then
at least the honest goldsmiths will be
wble to carry on this profession. But
you are penalising small artisans and
<raftsmen throughout the country and

KARTIKA 21,

1887 (SAKA) Laws, etc. Bill 16a8
making it easy for youwr moneyed
triend the men who give you the
money for your Party, to line thewr
pockets. This is mothing but an ins-
tance of that unholy alliance, to which
1 bave often referred in this House, of
the dishonest politician and the cor-
rupt businessman who work together.

Sir, the people’s patriotism is being
wsulted in this manner. ‘This dis-
hanourable scheme should have mno-
thing to do with nationa] defence be-
cause, as I said, the people of this
country will make the sacrifices but
not if you temch them the cyniclem
which you are doing by this Bill

The second thing that they could
have done before they brought for-
ward thiy measure was either ta re-
duce laxation or to give an assurance
that taxation will now be drastically
cuy down. Have they done that? No
There is np assurance that next year
they will not come before this House
and levy higher taxation on honest
people because the scheme has falled.
I am sorry to see that my hon. friend
the Prime Minister has already given
a threat of this nature. On the Tth ins-
tant, speaking to a Oongress Working
Committee meeting—this report has
not been contradicted—the Prime
Minister said that resort to heavy
taxation would be inevitable if the
response 1o the gold bonds scheme

was poor. Agein, what kind of
social justice s this* You offer
the pgold  hoarders, the black-
marketecrs and the tax-dodgers

an oppartunity to come forward. And
whay is your threat? If they dp mot
come forward, you will tax the honest
people! You will not do anything to
the evaders because they don't  give
vou the money. You cannot do any-
thing to them. But you threatem the
poor man that he will be taxed more
if these people do not come forward.
Mr Puri. gne of our finest cartoonists,
hod 4 cartoon about that a few days
ago where our Prime Minister stands
with a gold bond and a black money
box collecting funds ‘There is one
person & villaingus looking pentle-
man, and then there are rslarving
pessants and poor men and  women,
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and our Prime Minister says: Give,
‘Otherwise we will have to tax all of
vou." This is their concept of social
Justice, and that is why we cannot go
along with this immoral measure,

‘This is a peculiar attitude. They
persist in the policy of excessive taxa-
tion; they persist in the policy of Gold
Control. Both these things are wrong.
And at the same time, they want to
exclude from the operation of this
measure only the dishonest people. The
honest men musg go on suffering. The
clerk must pay more income-tax; the
shop-keeper muslt pay more saleg tax,
and all that so that these people can
g0 on feathering their nest and sharing
the loot with thier Party and the
Government.

In other woras, this is g back-door
measure, unworthy of any decent
Parliament or Government. If the
Government admit their mistake in
having the Gold Control scheme aad
heavy taxation, let them say so. Let
them first apologise to the honest citi-
zen whom they have oppressed all
these years. After that, we will co-
operate with them in sesking ways
and means through which money can
be got in.

They cannot have it both ways. They
cannol go op threatening that they
will resort to more taxation, ay my
friend, the Vice-Chairman of the Plan-
ning Commission, is doing Mr, Asoka
Mehta goes round the country like a
Dancing Dervish threatening fire and
brimstone to all and sundry, including
the poor peasants. He goes on saying
that the peasant is not paying encugh
tax, that the rural sector must be tax.

4

ed, and that ey must be sq
out of it. It is because of this that
this measure is thoroughly immoral

and it cannot work. You cannot tax
the honest and help the dishonest. You
may pass this measure with your
majority, but it will fail. It will fail
because the people do not trust you.
They will not give you gold because
they do not trust you yo return it to
them some day., By creating this
lack of faith in them, you are under-
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mining not only your Government
but future governments and all demo-
cratic government in this  country.
This Bill, therefore, is g gross dis-
service to the institution of democracy
in this country. It defeats its purpose
because it is opportunistic, because it
15 dishonest and because il is  self-
contradictory.

1 am surry that our Prime Minister
whg 18 a good man, i5 allowing his bad
advisers in the National Planning
Commission and in the Finance Minus-
iry to make him party to this dis-
reputable dodge of this Bill. I am
sure, if he had been given correct
adwvice, he would nol have become
a party to this scheme, On top of it,
to cite the Emergency is to pour scorn
on the patriotic feelings of the
citizens.

Sir, in normal times, we sitting on
these benches, would have voted agai-
nst the Bill. But in this peculiar time
in which we are, we May not feel like
dividing the House on this measure
because then we might be blamed for
stopping the money coming into the
public coffers. But we certainly will
not make purselves g party to it and
will not have any pary or lol iy this
disreputable move, Let the hon.
Minister have this Bill passed. [
suspect what is going to happen is that
after one or two years, he may come
back with another pernicious measure
of this kind zaying that even the last
one had failed, so let us sink g  little
deeper and downwards. That is why
we shall keep our handg clean of this
digreputable measure which is before
the House.

Bhri Daji (Indore}: Mr.
Speaker, Sir, this is the rost
pernicious measure that can
ever be imagined to be placed on
the statute book. It noi only
puts a premium on dishonesty, corrup-
tion, dacoity, robbery and all sorts of
things but it goes further. My hon.
friend, Mr. Masani, was right when he
said that it puts a premium on corrup—
tion. It puts 3 premium on every-
thing which is nefarious. It goes stilt

Deputy-
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turther. It not only puts a premium
on everything which is nefarious but
it seeks 10 cloak robbery with the
cloak of patriotism. This is most re-
volting. Ng decent Indian patriot
can hold his head high when the Gov-
ernment is stooping to these measures
of conniving at corruption and actually
entering into a partnership with the
corrupt, Any Member voting for this
measures is voting for partnership with
the corrupt, It is actually this. You
become a noble man and a patriot by
investing in these Gold Bonds and
National Defence Certificates, If one
invests Rs. 5 lakhs in these things, it
is displayed and one becomes g pat-
riot. So, you are actually not only
conniving at it but you are allowing
these corrupt men to call themselves
patriots. What ls more is that the
names will not be disclosed. Mahatma
Gandhi spoke of the three monkeys:
Hear no'evil; see no evil and speak no
evil. The Finance Minister or the
Government has converted itself into
four monkeys: Hear no complaint of
eorruption; speak nothing to  them;
see nothing and also you do not take
any action against them. All cor-
rupt monkeys can come into the four-
fold monkey of the Government and
the happiest man would have been Lhe
daku Man Singh because he can go
and loot and rob any woman of jewel-
lery and then come to the State Bank
saying, “Here is the jewellery for
the Defence” and he will be condoned
because you will not ask him from
where he got it and you will not only
pay him interest but you will pay him
back in purified gold if you keep your
word.

Sir, such a measure is being pars-
ded as patriotic and the reports are
current that the Government may not
disclose names. But already in the
business circles, the people are saying
that a firm highly connecled wlua' a
high Minister in office has subscribed
to the tune of lakhs of rupees and the
name will never be disclosed.

Even from the sovereign Parliument,
the name will be hidden. It is #
strange way of democracy. You have
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been lpoting, you have been evading
ine -tax; still what you have to do
is to buy a little bit of gold and that
also frum the black market. This is
nothing new. A person who hus been
duing blackmarketing all his life sud-
denly becomes converled into an
honest trader, into a patriotic trader.
By inference, therefore, 8 man who
has already peid his tax, has obeyed
the laws of the land, is less of g pat-
riot; the blackmarketeer will be mure
of g patriot. And the Minister of
Planning has the checks to hope that
this Bill wli] receive the unanimous
support of the House. Not only Gov-
ernment will not receive our unani-
mous support, but we will go a step
further—we are going to divide this
House. Let every Member put his
thumb down and sign for this corrupt,
unconscionable and devilish measure.
We would like all this to go on record.
The Bill is a magna carta for the cor-
rupt. ‘The Bill is an open proclama-
tion of utter impotency of Government
to deal with corruption; it is an abdi-
cation of authsrity. It is an insult to
this Parliameng to come forward with
this measure. If the Government
cannot unearth the black money, let
them resign and we are prepared to
fight them. There are measures by
which they could have achieved their
objective.

1 would like to take this opportunity
to bring out a thing which has been
jarring me ever since the war with
Pakistan started. I am using that ex-
pression with no reflection on the com-
munity. This Government, in ila
actions, in its thought, in its mentality,
is a baniya Government and therefore,
has insulted our patriotism. What wag
the All India Radio shouting and
booming? 1 do not know whether
others felp it. It was saying that if
you caught a paratrooper, you would
be given Ra. 500, Are you selling the

patriotism? It was our solemn
duty to have caught the
paratroopers. Our brave pecasants

of Punjab caught the paratroopers not
hecause Government was giving an al-
luremeny of Rs, 500. It was

known to the entire world that if an
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Indian caught hold of a  paratrooper,
the Government would give him Rs.
500. If this is the logic of the Gov-
ernment, if the patriotism of the
Indian people was worth only Rs, 500,
then the logic is that the paratrooper
who offers Rs. 1000 should be released.
The Government itself was putting the
patriotism gt Rs. 500. If some one gives
you Rs. 800, you must sell the pat-
riotism to him. If somebody shows
some bravery, you may give him some
reward; that iz a different thing. An-
nouncing this 15 times every day on
the radio to the entire world that the
Indian Government was offering Rs.
500 to catch hold of a paratrooper IS
something unheard of. Did Churchill
declare that German paratroopers .n
Englang would be given this allure-
ment? Did any other democratic
government declare such g bribe for
its own people? Such a declaration was
necessary by the Nazi Government oc-
cupying France to hand over guerillas
to the occupied powers. Never has s
free government, g democratic govern-
ment, made 3 declaration tp its own
people that if you catch hold of &
paratrooper, you will be given Rs. 500,
Thig only shows the rotten mentality
of the Government and of the persons

in power. They can sell their con-
science at Rs. 500. The same  petty
mentality is being  reflected in  this

measure. )

My fair lady of corruption is very
angry. So call my fair lady of corrup-
tion by brandishments and  allure-
ments, Give her a purdeh and 58y
that if you wear this purdah of
National Defence Bonds, you will be
called patriot, you will no longer be
corrupt, you will not be an eordinary
person but a patriot.

This is the most unconscionable and
the most shameful measure. [ really
wonder with all respect and humility
how the President signed this Ordi-
nance and became 3 party to this rot-
ten mensure. This is  absolutely
tmmoral. We have been going round
the world preaching philosophy,
ancient culture and morality and this
is the anti-climax; you are making a
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mockery of that morality, What are we
fighting for with Pakistan? Iz it
merely for a piece of territory? What
are we fighting for with Chine. We
broadcast that we gre fighting for
that old ancient civilisation, philoso-
phy and what not. Then you come
forward with this measure which not
only legalises immorality but sells
patriotism, The philosopher President
signs this Ordinance and thus makes
a really pitiable figure of himself.
Therefore, I say that this Bill cennot
be passed. This has got to be com-
pletely scratched off and withdrawn.
I appeal to the House that this should
not be made a Party issue. During
Emergency we have seen many Party
issues, but this should not be made a
Party issue. Let every Congressman
in whom still lurks the shadow of
Gandhism, think over this. I deo not
expect anything more.

Shri Tridib Kumar ~Chaudhuri:
Does he know that Congressmen have
been promised Party rewards for sub.
scription of gold bonds and some
have already subscribed for Rs. 5§
lakhs, 10 jakhs and so on.

Shri Daji: If a person for catching
paratroopers can be given Rs. 500 ac-
cording tp the same philosophy, the
persong subscribing liberally for goid
bonds can be given some rewards. Let
ug now rise above Farty politics. Let
the House not divide on a parly issue
when we divide op this measure. Let
every Congresmen ask himself whe-
ther his conscience permits him 1o
subscribe to this shameful measure.

Onp more point I would like to
mike. The poor people have been to-
tally left out of consideration by Gov-
ernment. They have left the honest
cilizens cut of their consideration.
This Guvernment has become so self-
confident  that it does not  ex-
pect the support of the honest people
but relies only on the support of the
carrupt and the ropues. T want to
pose this question tn the Government:
if they require Rs. 500 crores for our
existence, for our Defence, does this
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Government have no confidence in it-
selt or in the people of the country?
If you require Rs. 500 crores, we will
procure it. There cannot be gnything
more important than that. The trade,
industry, contmerce, culture, art and
everything cannot flourish unlesg we
continue as a free, independent nation.
This is g challenge. Are our people
not competent to meet this challenge
fully? They are competent but they are
led by persons who have no confldence
in the people. The shaky and tricky
Government is holding out brandish-
mentg and allurements to the corrupt;
This Government cannot exist if it

does not mobilise the support of the
people for this national effort.
Take for instance the two rupees

proposal. Whom doeg it help? I mean
this tax-free proposal. It helps only
the rich persons. How does it help
the kisan who has no income-tax
to give. Then tuke also the 3; per ceng
tax-free proposal. Whom doeg it help?
It helps only the rich to the extent of
about 8 per cent. Have you ever given
thought to this aspect of the problem?
If a common man or a poor man
comes, he also gets 3} per cent. If &
rich millionaire comes, whose income
is taxable, he also gets 34 per cent.
Both are given the same lax rebate,
The net result is that the poor man
suffers and the rich man gains even
out of this concession that Govern-
ment have given. [ would submit
that there is no scheme for mopping
up the small savings and the small
ornaments etc. The whole scheme is
just a thin device to mop up only the
blackmarket or t Otherwise,
why should Government not give a
little more towards making-rharges?
Why should they expect a patriotic
house-wife to surrender her orna-
ments without compensating her
adequately for making-charges? Of
course, willingly she would surrender
her ormaments, but why should she
suffe- for what she hag already in-
vested? Of course, the blackmarke-
teer would not have any suffering at
all because he is getting some wvalue
for his hidden wealth thereby. I
would submit that more interest
should be alloweq for those who do
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not pay income-tax and less interest
s be allowed for those who pay
in -iax, and more money should
be allowed to the poor people to-
wards making-charges. If this faci-
lity is given, it would enable a larger
number of honest common people Lo
participate in this patriotic endea-
vour. But that kind of thing will
never gtrike the wizard of our Fin-
ance Ministry, because his eyes are
alwayg on the corrupt, on how to
rehabilitate the corrupt. In my opi-
nion, thig Bill should not have ema-
nated from tne Finance Ministry but
from the Ministry of Rehabilitation,
because it relates to a matter con-
cerning the rehabilitation of the cor-
rupt and the immoral.

Sbri Gaurl Shankar Kakkar (Fateh-
pur): That would mean an additional
portfolio for Shri Tyagi.

Shri Daji: There is absolutely noth-
ing in this Bill which would commend

it for our mcceptance.

Then, we have heard a lot about
foreign exchange violations, Indeed
we are nol now plugging the loop-
hales in regard to foreign exchange
vio'ations. but we arc legalising those
violations so thut they rcould come
back and invesi. This meuns that a'l
sorts of malpractices can be corried
on, if a part of it could only be
brought back and invested; and once
it is invested  here, then the
individual would also get a tax
rebate. Wealth tax is left out;
of course, but along with that,
income-tax is lefe out; and cvery
other kird of tax is left out; then,
uprrtax . alsa left out. Dy what
term can we characterier ; measure
like this?

I had heen listeninge  very atien-
tively to the speech mrde by my hon
friend Shri B. R. Bhagat whilc intro-
ducing the Bill for consideration.
But I found ultimately that he him-
self had no heart in it, and therefore,
he made no speech. bug he only read
out from the note prepared by his
Secretary and then sat down. hevause
he was doing someone (l:ic's job,
and he was washing someone olsc's
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dirty linen and probably he did not
want to get mixeq up with it
Shri U. M. Trivedl (Mandsaur): He
is not washing linen.

Shri Dajl: All right, he is carrying
someong else’s linen.

—_—

The Minlster of Rehabilitation (Shri
Tyagi): Whose job is my hon. friend
doing?

Shri Daji: 1 am trying to show
your dirty linen to you; | am trying
to show the exteni of the dirt on you.

Bhrl Tyagi: My hon. friend was
not so bitter in the past.

Shri B. R. Bhagat: What js my hon.
friend’s suggestion?

NOVEMBER 12, 1965

Shrl Dajl: Suggestion for what?

Shri B, R, Bhagat: Is it his sugges-
tion that we should do nothing?

Shri Dajl: Suggestion for what?

Shri B. B, Bhagat:
tap gold.

Shri Daji: We had made those
suggestions very clearly long back. If
you want to tap gold, you canngt ex-
pect to tap it from the poor villagers
and from the poor housewives; you
have to tap it in the palaces of the
maharajas and maharanis, where you
dare not go and touch them; gold
exists also with the blackmarketeers
to whom you dare not go and touch.
because they ure your friends and
they are your partners in crime; be-
cause they are your partners In crime,
you dare not go and touch the hoards
where gold exists, and you only go on
tinkering with the pm'b:em -

Suggestion 1o
—t

When the Goid Control Order was
promulgated, lots of justification were
given. But now with the passage of
this Bill, the Golg Control Order or
the Gold Contro! Act will be conaign-
ed to the dust-bins of history. For,
first of ail, you are encouraging gold
smuggling; the blackmarketcer will
go and first of all have to purchase
secrelly ...
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An hon, Member: Openly.

Shri Dajl: Yes, openly also, he will
have to do it and then he has to come
forward and invest. That means that
the whole Gold Control Act would be
consigned to the dust-bing of history.
In place of the Gold Control Act,
now, Governmeni will by putting on
the statute-book thig rehabilitation of
corrupt men Act.

Therefore, I submit that thig Bill
should be withdrawn pot only in the
name of decency and democracy but
also becausy during this emergency
this will have a demoralising effect
in the sense that a Bill will be passed
which will not garner the energies
of the nation to the task of national
defence but which would only mean
that we are insuiting the honest men
while at the same time we give a
clean chit to the dishonest men. In
these circumstances, the nation cannot
be roused to meey this danger on our
border, the danger to our democracy,
and the danger to the values of Jife
for which we want to stand and fight
and die. If this is the standard of
conduct which Governmen; are pelt-
ing before the people, then I submit,
and I warn the Government that they
will reap the whirlwind o7 what they
are sowing today.
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Shrimati Remuka Ray (Malda): 1
woulg like to make a few comments
on the Bill before the House, but
before T do so, | would like to recall
to this House the tremendous response
in this country after the Chinese
aggression and the manner in which
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the people camg forward and gifted
their gold, ornamenmts and money
throughout the country, including the
rural arcas, ung we musy remember
that the same patriotic spirit  still
leadg the country.

This Bill has been criticised by Shri
M R Masani and Shri Daji, because
they have taken just one aspect of
the Bl into consideration, namely
whay iz contained in clnuse 8 of the
Bill. If we were to think of a design
by which we mighy try and collect in
this hour of bur need all the foreign
exchange ang the gold requireq for
the country, I do acknowledge that
Government should have been more
vigorous in netting in the gold that
has heen kept by the blackmarketecrs
and profiteerg and by those who have
violaled the foreign exchange regula-
tions. But pe that as iy may, I hope
that vigilance will continue in that
regard.

There ig another thing, however,
that is true of this country and that is
the fact that the peoplein this country,
even if they are not so rich, do keep
their savings in gold ornaments. This
ig true throughout rural Jndis. When
the Gold Control Order was under
discussion here, I had pleaded with
the then Finance Minister (o make
an exemplion particularly in the case
of the rural areas up to a certain
percentage.  But unfortunately that
was not accepted But 1 do feel
today thal there are large numbers
of women throughout rural Indis and
also in the urban areas and large
cities also who are willing o come
forward and help in the collection of
golg to tide over this period of crisis.
SBuch gold could well be coming from
them ag a result of this measure more
easily, because those who have al-
ready given gifts in gold cannoy give
any more gifts and for them here Is a
scheme by which they would be re-
turned their gold in fifteen years'
time and earn some slight also.
The margin of profiy iy not the mate-
rial point, but it is really attractive
to have a small profit; from that
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‘i*l of view, ang these are negotia-
ble ay time ©f nteg the gold bonds
scheme is s very goud one. 1 am
sure that everyone 1 this House
would be glad to help in this kind of
collection. As 4 representative of
the women's organisationg in this
country, I can also say that that part
of the scheme appeals (o us, and we
would appeal to our sisters through-
out the country, and in jac!, we have
already done so, to rome forwarq to
help in this hour of foreign exchanpge
crisis ang at this time of emergency,
to tide vver this period, by giving
their gold and getling a return afler
fifteen years. It may be that there
are many minor things in this scheme
which have got to be adjusted pro-
per'y and in the light of experience
certain changes may have to take
Place. But g far as this aspect of
the schemg is concerned, jt is good.

But there is one thing wnich | am
afraid 1 have tn  tell Government
quite frankly and very strongly and
that is thm clause 8 of thi: Bill is
one which we eannot pos:ibly sup-
port; it has come as & shock to the
country ax o whole thay clause 8
should have been  ncluded in this
Bill: for, to muke any further con-
cession: to unaccounted moncy is not
only morally wrong, but as 7 had
predicted carlier during the budiet
debate, it would not bring results
either. It is morally unjustiflable.
The morul stend Ig the main stand
which we must take, | woulg appesl
to Government even ag this late hour
to drop claugpy B of the Bill. Thig is
the clause which introduces something
which is not & healthy thing in the
country, something which we cannot
really approve, which 1 am sure the
hon. Minister who is piloting the
Bill himselt doe; not approve if he
thinks over It again. Therefore, in
all humility, even at this eleventh

hour, 1 would appeal to Government
to drop this clause.

4 Brs.

Whay does this clause g say? The
statement of objects and reasonz says
that assels represented by yuch undis.
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closed income will not be liuble to
inclusion in the net wealth of such
persons. How can we say this and
yet go in for measures through which
we want to penalise those who have
wone in for wrong actions? How
can we give them thig loophole, to
people who have put us in this very
difficult foreign exchange situation,
whose violations of foreign exchanue
regulations have Jed them to their
ill-gotten  wealth? Concessions
should nol be given through this
means to this undisclosed wealth,
which is so greatly responsible for
ereating the economic erisis.

1 think iy is very important that
we do not have clause 8 Ag it
stands, not only do we make this
concession to undisclosed wealth by
this clause, but there are other pro-
visions in the same clause by which
no one can even give evidence against
such persons. How can we justify
such a position? T must dissoclate
myself from thig particular cl. 8. As
for the other clauses of the Bill, I
sce no reason why they should not
be there.

I think a scheme like thig should
be made an attractive scheme. While
it must attracy the less wealthy
man's surplus, it mus{ also mop up
the rich man's wealth. The conces-
sions by way of estate duty, wealth
tax and gift tax exemptiong are con=-
cessions which are justified in being
given ay a time of crisis like this and
thercfore, that part of the Bill is
acceplable; I suppory it fully and
wholeheartedly. T woulg like to tell
Government as a people’s represen-
tative, as a representative of women
of this country that we have glready
met and decided In our own brganisa-
tHion in esstern India and West
Bengal that women will take advantage
of this scheme and will come for-
ward to help. Thisthey have done on
their own. [ agree it is not merely
a question of patriotism; they have
been patriotic in the past and have
parted with a good deal of their
wealth. The little that remains with
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them will not be little if taken to-
gether. If they «can  invest their
savings in gold bondg and gey it back
sometime later, there is no reason
whatsoever why they should not
come forwarg with their gold orna-
ments to be put to use for this natio-
nal purpose today,

I do not want to make a long speech,
But I would again make an appeal to
Government. If you want the res-
ponse of the country behind it, if
you want response from those who
believe in  helping the country, I
would say on behalf of the women
of this country who do keep their
ornaments in gold to a large extent
and who still continue to do so, that
though these may be in small quan-
tities now, these if put together will
consitute a large quantity and may
well be able to help us tide over the
present foreign exchange stringency.
But for this, we shouly mak; the
scheme attractive to our people

The Prime Minister made an appeal
in Calcutta the other day to women.
The following day we had a meeting
of all the representatives of the
women's organisations of West
Bengal where it was decided that we
should help the scheme. But later
when some of them saw the gazette
notifieation, more especially this Bill
which containg this clauwse B, I must
say that we were ghockeq ang taken
aback. Along with this good pur-
pose, how couly Government bring in
these other people who are persons
who have offended against noy only
every moral purpese bhut who have
no patriotic instinet, who are as grave
offenders agmninst the nation's security
as those who are traitors in any
other fleld.

Therefore, 1 would again make this
appeal. The Deputy Minister is here,
The Minister is away. T would sug-
gest that this Bill may even be held
over till such time ag our Finance
Minister is back in the country, or if
it is possible, cl, 8 may be dropped.
I am sure that the Finance Minister
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who is reasonable and who has in his
care the nation's prosperity will un-
derstand the reason for it. We want
the exclusion of cl. 8 from the Bill
T' . wver” purpose, we have in view
will be frustrateg if we are two-
minded. This two-mindedness comes
only because of the inelusion of el 8
which gives such a charter of con-
cessions  to  undiscloseg wealth,
This wealth hag noy yet been disclos-
ed in spite of ihe concessions already
made, and I predict that with the
concessions in clause 8, this will not
only be a measure which is not
moral, which is not just not right,
but it will be one which will not
draw any dividenq into the exche-
quer of the country.

Therefore, with all the support for
the Gold Bong Scheme through
which the gold ornamentg that are
lying idle in the country may be put
to national service—] would suppbrt
that portion of the Bill fully and
wholeheartedly—7 know that' it will
not succeeyg in its objecy unless we
drop clause B from the Bill. I would

therofore reiterata my appeal to
Government and to the Minister
concerned.

Shrl 8. N. Chaturved! (Firozabad):
It is really very distressing to be
confronted with a Bill like thiz. We
can all understang the very dire
necessity which hag compelleg Gov-
ernment t, use thig device to tap the
hidden gold in the country. Even so,
we have faced greater sufferings and
sacrificeg for the sake of our prin-
ciples and have adhereq to them.
But here is a complete repudiation of
our moral stangd both before the
world and ip our bwn country. With
what face can we go before the peo-
ple and tell them tha; a8 government
ang party which takes inspiration
from Mahatmg Gandhi can bring for-
ward a measure of thig nature.

There was p lot of opposition to
the Gold Control Bill. That Bill is
still on the statute-book. Thousands
of people were thrown out of em-
ployment, they are still out of em-
ployment, and they have suffered.
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So many other malpractices also were
resorted to under cover of the Gold
Contd#f Bill by the Tower staff in the
Excise Department and other people.
All that harassment was donc, and
now, after the coming of this Bill,
where does golgq control remain?
But we have not repealeq thay Bill,
it remaing on the statute-book. And
there are still clever people who say
that after 15 years when the gold is
returned, if a person had invested
100 tolas. he will be entitleg to re-
tain oniy flve tolas, under Gold Con-
trol Act ang the balance 95 tolag will
be confiscated ang he will he again
liable under the law, Thesg things
arg being said and more concessions
arg being demanded.

(SAKA)

How can we pay a premium on
thig type of dishonesty? We are do-
ing all this for the sake of thuse
people who have evadey taxes, who
have done blackmarketing, who heve
not disclosed their wealth, If it was
the desirg that some sort of conces-
sion should be given it could br
understopd.  Today ne penalty muy
by imposeg but the taxes that are
leviable will be realised You may
not have them  with  retrospective
effect, you may not have the penalty
clause, but ag the same time you take
thy Wealth Tax, the incorfe-tax,
whatever i permissible to yow
How can we go to this extent that
we give a completely free charter to
all the dishonest persons in the coun-
try? Honesy persons who will be
econtributing gold which has been in
their possession, which is not black
market gold but honestly acquired,
will he wvery much discouraged. At
least that has been my feeling. Every
honest man who makes a contribu-
tion in gold will think that his contri-
bution will also be considered to
have been earned through these mal-
practices ang that is why he is contri-
buting on this occasion. That has
been my reaction, and I think that
#t must be the resction of thousands
of people. You are putting & premium
here on dishonesty by thiy messure,
and it revolts our conscience, it goes
against the grain to sse thir measure
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passed. [ do not think this Govern-
ment will gain  anything hy it. 1
think more money was voluntarily
contributed by the people after the
Chinese aggression when no conces-
sions were promised than has «¢n far
been got through the agency of this
measure 1 therefore appeal to the
Government cither to withdraw the
Bill or omend jt in such a manner
that the honest man may fing that
his honesty iy not tarnished. tha, he
is not placed in the company of
those who have deceived the country,
1 also appeal to  the Covernment
for this reason thay iy goes apainst
the spirit that has been aroused in
the minds of the perople after the
heroism and sacrifices that our
Jawang and other people at the front
have shown. It has certainly roused
noble impulses on the minds of the
whole people, ang it has prompted
them to makg some sort of sacrifice
for the country. 1If this black mea-
sure is pup on the statute-book, all
this will be undone, and we wil] be
paying & very heavy penalty for this
I therefore appeal to the Government
that this Bil} should be either with-
drawn or completely scrapped, or
amended in a manner that all these
black spots are removed from it

oft fergrers e (o) 7w
©qe wEET, wg A1 eaot Frdar fdaw
& ay, Frdteror fordas ff & g oy
¥ ey ¥ aer aw
"ty ATE & v wad faere s
feq & 1 &% sl @ w1 W g
k| 3w € 53 ¥ Q0 € wnvwd g
LU LI
frdme w1 facrs e 3 I A ww
¥ ww 9w o w1 wfafafaer v § o
witwt ¥ gwmiame ¥ | Afer
FTER e fdw e} aER
wit w71 @ 5 7 famr ow g G
ot Farrerdr &1 q2T At e ko
WY e X ag ey A Afer g @
ar waT & 1 el ¥ W T A AT
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[y Fergrerr fere]
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“The name of the person sub-
scribing to the Natiopal Defence
Gold Bonds, 1980, and any parti-
culars relating to the Bonds sub-
scribed to by him, shall be treated
as confidential....”
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Shri U. M, Trivedi: Mr. Deputy-
Speaker, this measure which has coms
before the House has not met with
approval at all hands, even from the
very quartera from which it has come.
One very important feature of this
Bill is the promises that are made in
this Bill. Have the people any faith
in the promises that the government
has been making? Government has
made so many promises and broken
them, promises made to the parties or
to the country at large. From the
very making of the Constitution, pro-
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miis = after promises had been broken.
Can uny one believe in any of these
promises now being held out to what-
ever they are, thieves or black-mar-
keteers or honest people?

Mr. Deputy-Speaker:

He may con-
tinue the next day

14.30 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

SEVENTY-SECOND REPORT

Shri Hem Raj (Kangra): 1 beg to
move:

“That this House agrees with
the Seventy-second Report of the
Committee on Private Members’
Rilly ang Resolutions presented to
the House on the 10th November,
1085."

Mr. Deputy-Speaker: The gquestion

Shri Surendranath Dwivedy (Ken-
drapara): Only two hours have been
provided for the Resolution of Prof.
Hiren Mukerjee. ...

Mr, Deputy-Speaker: Let it come,
then we will see not now. When we
take up that resolution, the sugges-
tion can be made,

Shri Surendranath Dwivedy: This
Report has provided a time of two
hours for that. Therefore, before we
accept this motion I would propose
that the time for the discussion should
be increased from two hours to flve
bours.

I move:

“That the time allotted for the
discussion of Shri H. N.
Mukerjec's resolution re: Imports

of foodgrains be raised to five
hours",

Shri Hem Raj: 1 must be given at
least one minute to Introduce my re-
solution, which Is next on the agenda.
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): May I
make a suggestion? We will be hav-
ing a discussion on the Food Debate;
and we have allotted scven hours for
that. 1 am sure all this will be again
discussed at that time. Therefore, I
would suggest that We may confine
ourselves to MM short discussion now,
and when the Food Debate comes, if
any further pointg have to be made,
they could be made at that time. Or,
let them nolt move this Resolution
now, and the whole thing could be
taken up when we take up the Food
Debate, on a8 comprehensive basis, and
all the time could be given for it. We
cannot have it both ways,

Shri Surendranaih Dwivedy: We
want to pin-point on this.

Mr, Deputy-Speaker: 1 will put
the question to the House now,
Shri Shree Narayan Das (Dar-

bhanga): In wview of the fact that
the time for non-official resolutions is
very limited, if we Increase the time
to such of the resolutions as have
been admitted, then 1 think the
chance for the other Members will
not come at all during this Session.
Therefore, the time for the discussion
on this should be limited to twe hours
only and not increased.



© Mr, Depuly-Speaker: It is for the
Shri Shree Na-un.n Das: Besides
fhat, a5 the hon. Minister has said,

Food Dcbate is coming and so
is no necessity for allotting five

‘hours for this resolution. It will be
included in that,
Shri Ranga (Chiticor): We are

to have a separate motion on
‘this food problem. We would like
- more time for that. It is only seven
" hours or eight hours that have been
allotted. We would like to have ten
- hours for the other one. Therefore,
"~ let us not be too greedy over these
 things and leg us spare as much time
as possible for the other one.

Mr, Deputy-Speaker: Tt is for the
House to say, [ will put the amend-
ment moved by Shri Surendranath
- Dwivedy to the vote of the House.

\

~ The question is:

“That the time allotted for the
* discussion of Shri H, N, Hukerje#'s
" resolution re: Tmports of food-

grains be raised to five hours.”

The motion waes negatived.

Ir Deputy-Speaker; So the {ime-
mit of two hours stands.

" Shri Surendranath Dwivedy: It is
rery bad.
\ Nr. Depuiy-Speaker: The other

gmendment is by Shri Madhu Limaye
that the time allotied for the discus-
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Kakkar, Shri Gauri Shankar
Famath, Shi Hari Vishoa
Khadilkar, Shri

Limaye, Shri Madhu
Masuriya Din, Shri
Mukerjes, Shri EL N.
Murmu, Shri Sarker
pandey, Shri Satioo
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sion of Shri Bhagwat Jha Azad's re-
solution re: Quitting the Common-
wealth be raised by another two
hours, that is that from 1} hours it
should be raised to 3} hours.

Shri Shree Narayan Das: The poing
covered by the amendment of Shri
Madhu Limaye is not included in this
report,

Mr, Deputy-Speaker: It is there
in the report. The amendment is
that the time of 1} hours allotted by
the Committee should be raised to 3}
hours. I will put this amendment to
the House.

Shri U. M. Trivedi (Mandsaur): It
is a very ticklish question. What will
be the form of the motion? We have

- nog understood it.

Mr. Deputy-Speaker: The Com-
milteg on Private Members’ Bills and
Resolutions has in its Report allotted
1} hours for the further discussion of
Shri Bhagwat Jha's resolution re:
Quitling the Commonwealth, The
amendment of Shri Madhu Limaye is
that the time should be increased by
two more hours, that means it should
be raised to 33 hours,

The question is:

“That the time allotted for the
further discussion of Shri Bhag-
wat Jha's resolution re; Quitting
the Commonwealth be raised to
three and a half hours™.

The Lok Sabhu divided:

AYES [14:4x hars.
Gupts, Shei Indrajit Pottekkatt, Shri
Gupta, Shri Keshi Ram Saigal, Shei AL 5.

Sinhasan Singh, Shri
Tiwaey, Shei D. N. |
Trivedi, Shri U, M.
Utiya, Shri

‘Warior, Shri

Yadaw, Shri Ram Sewak
Vashpal Singh, Shri
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Akkamma Devi, Shrimati
Barua, Shri R.

Beara, Shri

Bhunjs Deo, Shri L. N.
Bhattacharyyn, Shri C.K.
Bist, Shri J. B. 8.
Borooah, Shi F. G.
Brajeshwar Prasad, Shri
Chakraverti, Shri P, R.

Chavin, Shri I, R.
Chavda, Shrimati Joraben
Daljit Singh, Shei

Dae, Shri B, K.

Das, Shri Sudhansu
Deshmukh, Shri Shivaji Rao §,
Ering, Shri D,

Gandbhi, Shri V. B.

Hem Raij, Shri
Himatsingka, Shri

Iqbal Singh, Shri

Jadhav, Shri M, L.

Mr. Deputy-Speaker: The result of

the division is:

Ayes: 29

Noes: 70

The motion was negatived.
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Jadhaw, Shri Tulshids
Jurmsnadevi, Shrimati
Kedaria, Shei G, M.
Kindar Lsl, Shri
Koujalgi, Shri H. V.
Kripa Shankar, Shri

Lalii Sen, Shri
Malsichami, Shri
Marandi, Shri
Maruthish, Shri
Mehratra, Shri Braj Bihari
Mehta, Shri J. R,

Mishra, Shri Bibhuii
Meferti, Shri M. 5.
Muthiah, Shri

Pundey, Shei Viskwa Nath
Patel, Shei P, R.

1atil, Shei D, 5.

Pratap Singh, Shri

Rai, Shrimati Sahodra Bai
Ruju, Shri D). B.

Kam Swarup, Shri

Rane, Shei

Ran, Shri Muthyal
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Reddy, Shri Linga

Roy, Shri Bishwanath
Sadhe Ram, Shri

Saha, Dr. 5. K.

Zahu, Shri Rameshwar
Samanta, Shri 5. C.

Sen, Shri P, G.
Shankareiys, Shei

Sheo Marain, Shri

Shree Narayan Dias, Shri
Shynam Kumari Devi, Shrimsti
Sivappraghassan, Shri Ku.
Subramanism, Shri C.
Subreamanyam, Shei T.
Suraat Prasad, Shri

Sunder Lal, Shri

Thomas, Shri A, M.
Tiwary, Shri K. N.
‘Tiwary, Shri K. 5.
‘Tripathi, Shei Krishna Deo
‘Tula Ram, Shri

Vijaya Anunda, Meharujkumar
Wadiwa, Shri

RESOULTION RE: INDIA QUITTING
THE COMMONWEALTH—contd.
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Mr. Depuly-Speaker: Let me now
put the motion to the vote

The question is:

“That this House agrees with the
Report
Commitiee on Private Members'

Bills and Resolutions presented. to
the House on the 10th November,

Seventy-second

1965 ™

(1) “That
resolution regarding India quiling
the Commonwealth moved by
Shri Bhagwat Jha Azad on the
24th Seplember, 1965, be adjourn-
ed to the next day

of the

the debate on the

allotted for

Private Members' Hesolutions.”

The motion was adopted.

Mr. Deputy-Speaker: Now, ‘hewe is
a motliin to be moved by Shri D. N.
Tiwary and several other Members.
Let Shri D. N. Tiwary move his
motion.

And tﬁe second is....

Mr. Depuiy-Speaker: The second
one will come afterwards.

Shrimati Renu Chakravartly (Bar-
rackpore): 1 gppose it.
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Shri Harl Vishnu Xamath (Hos-
hangsbad): Sir, I rise on a point of
Jorder.

Mr. Deputy-Speaker: Shri D. N.

Tiwary wants to say a few words on
his motion. Let him speak first.

TH AR G W YR aw w0
weof amgw A w@ @ —

"Will you kindly allow me to
have this motion held over till
the next day alloted for Private
Members' Resolutions and allow
Shri Prakash Vir Shastri to take
up his resolution?”

g A frarz § aw @y O gwn
a7 |

“The motion was:

That rule 30(1) be suspended
in its application to the Resolu-
tion moved by Dr. L M.
Singhvi.

Mr, Deputu-Speaker: Is it the plea-
sure of the House that this rule should
be suspended in its application to the
motion moved by Dr. Singhvi?”

Some Hon. Members: Yes,

Mr. Deputy-Speaker: All right.
That rule is suspended.”

Ig €T AT ®A A7 q@ 97 g/
Ao gz wran fr afe o= 4w
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Shri Harl Vishna Kamath; Sir, on a
point of order.

Mr. Deputy-Speaker: There are
amendments. I shall take them up
first.

Shrl Hari Vishnu Kamath; First of
all, this should be taken up: if it is
passed, the second one comes, Otkor-
wise, this s Jost.

Mr. Deputy-Speaker: There are
amendments to the main resolution, I
meant those amendments. Now, Shri

Madhu Limaye's amendment ls out of
order.

ot wy fomg (W ) owp i
o ¢
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Mr. Deputy-Speaksr: Either it is
adjourned or it is not adjourned. It
cannot be adjourned after one hour
and all that.

ut we fomd : TE A FTEWT?
mg  wfor % @ awr g 7 X
g ay s oo o % aw
o frragw geeft g W
ame feq #f wrrem Wy waTz 3w
T v £ )

Mr. Deputy-Speaker: Let Shri Shree
Narayan Das move his substitute
motion,

Shri Shree Narayan Das (Dar-
bhanga): I beg to move:

That for the original motion, the
following be substituted, namely:—

“That the debate on the resolu-
tion regarding Indig quilting the
Commonwealth moved by Shri
Bhagwat Jha Azad on the 24th
September, 1985, be adjourned.”

Bhri Hari Vishou Kamath: On a
point of order.

Shri Bhree Narayan Das: I wish to
say a few words in support of my
amendment.

Mr. Deputy-Speaker: Order, order.
Shri Kamath,

Shri Harl Vishnu Eamath: I invite
your attention to the Rules of Pro-
cedure. 1 presume that my hon.
friend Shri D. N. Tiwary has moved
this motion under rule 109. There is
no other rule applicable to this
motion. Rather, there is a similar
rule applicable to resolutions. Rule
109 applies to Bills,

Mr. Deputy-Speaker:
which applies here.

Shri Harl Vishou Kamath: Yes; 1
suppose it is, mutatis mutandis the
same Rule 340 of the Rules of Pro-
cedure Teads thus:

It is rule 340

“At any time ufter a ‘wmotion
has been made, & wmember may
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move that the debate on the
motion be adjourned.”

That is the rule which provides for
this kind of motion. Now, there is no
rule extant in the Rules of Procedure
under which a Member can bring a
motion before the House, geeking an
adjournment to a particular date, that
is to say, two days later, a week later,
or two or three weeks later. There is
no such provision in the rules as far
as 1 am aware. If you can kindly
point out the rule, 1 shall be happy,
but there is no such rule providing
for guch a motion.

Only the other day, we have had u
precedent; when the Minister of State
in the Ministry of Home Affairs got a
severe fright and was badly cornered
about the report of fhe Governor of
Kerala, the Speaker almost in effect—I1
see Shri Hathi js present here—sald,
or rather, called upon the Government
to produce the report and place it on
the Table of the House. Of course,
there was a loophole which saved him
at that time and, like u drowpring man
catching at a straw, he got out of the
impasse. That day, I think my hon
friend Shri H. N. Mukérjee sought 1o
move a motion that the debate be ad-
journed till such time as the Govern-
ment lays the report on the Table of
the House. The Speaker said that that
was out of order, because there is no
such rule providing for sume such
contingency, something bLuppening,
precedent to the adjournment.  Se,
that part of the motion moved by
Shri Mukerjec was deleted; when
it was put to the Housc, the
Speaker only said that the debate
be adjourned. Thercfore, my objec-
tion here is that this molion moved
by Shri D. N. Tiwary and his collea=-
gues—to adjourm it to the 26th
November, a fortnight hence—is
completely, wholly and unmitigatedly
out of order.

Shri D. N.
not men=-

Mr. Deputy-Speaker:
Tiwary's amendment does
tion any date.



1663

Bhri Harl Vishnn Kamath: It is to
be taken up on the next day; it means
a fortnight.

Mr, Deputy-Speaker: It is only
Shri Shree Narayan Das’s motion
which mentions the date.

Bbri Harl Vishna Kamath: I sup-

port Shri Shree Narayan Das’s sub-
stitute motion. But the motion moved
by Shri D. N, Tiwary is wholly out of
order, while Shri Shree Narayan Das's
motjon is in order,

‘Mr. Depaty-Speaker: Rule 109 ap-
plics to Bills; it does not apnly to
Resolutions. Now so far as rule 340
i concerned, it says:

E

“At any time after a motlon
been made, a member may
that the debate on the motion
adjourned”.

So, that rule spplies to this
The ruling given by the Bpeaker
Shri Chatterjee’s motion applies to
this case also. So, there {5 no peint

i}

1

of order. So, we can put it to the
wote,
Bhri Hari Vishno Kamath: What

is the motion mowed by Shri N. C.
Chatterjee?

Mr, Deputy-Bpeaker: [ am putting
Shri Shree Narayan Das’s motion
drst.

1 will now put Mr. Shree Norayan
Das’s amendment (o Mr  Tiwary's
motion

The question is:

“That for the orpisal mob.di.
" the following b«  substituted.
namely:—

‘That the debale on the se-
solution regarding India quit-
ting the Commonwealth mzov-
ed by Shri Bhagwat Jha
Azad on the 24th Sepiember.
1885, be adjourned,”

The motion was adopted.

Mr, Deputy-Speaker: 1 will now
put Mr, Tiwary's motion ug amended

1732 (Ai) LSD—1.
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by Mr. Shree Narayan Das's amend-

ment.

Bhri Hari Vishnn Kamath: That is
finished, because it is out of order.

Mr. Deputy-Speaker: That is &
substitute motion which has been
passed. Mr Tiwary's motion falls
through. The second amendment also
falls through. The debate is adjourn-
ed,

Bhri H N, Mukerjee (Calcutta
Central): For purpases of procedu-
ral rectitude, I want to point out that
& substitute motion is contingent upon
the original motion being in order. 1f
the original motion has nothing to do
with order or propriety, then the sub-
stitute motion does not come into the
picture at ull, A substitute motion
derivey its existence from the fact of
there being an original motion of
which the House cap take notice.
Till the House has condescended to
take notice of the original motlom,
the substitute motion has no legal ex-
istence whatever. And, we must
proceed in a legal manner.

Mr. Deputy-Speaker: 1 have ruled
it ig in order under rule 340.

Shri H. N. Mukerjee: We are not In
a position to question your ruling and
we cannoi question your ruling . ..

Shri Hari Vishnu Kamath: The
Chair is as much bound by the rules
as we are.

Shri H. N. Mokerjee: We have to
function in this House from time to
time and we have to be sure about the
rules and regulations under which we
function. On this occasion, there was
an original motion which was notified
to the members. After it was notified
to the members, it was open to any
of us to give or not to give a substi-
tute mation. The question of a substi-
tute motion only arises after the origi-
nal motion has been takem cogniz-
ance of by the House. The House is
not under the rules in 3 position te
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[Shri H. N. Mukerjee]

take any notice of the original
motion. If the griginal motion goes,
the substitute motion also automati-
cally goes by the board. You can per-
haps postpone your ruling, because
this is a very serious matter. It may
be that later on, on Monday the Ex-
ternal Affairs Minister brings a

I8 & At # wegw @1 sEedr 3
swfase 31 @ ae farh amw
W WEATE T AT

ot @ o g st fewa
¥ AT & AWEA KT § | IA AT

motion. Suppose that motion is ruled  ¥Td X1 &t T |
out and 1 have a motion asking the . .
government to do something else. siay fom: & wwd fadea

Are you going to accept that motion?
You would not. I know you cannot;
your hands are tied. The law is
specific in thizx matter. I do beg of
you to consider this matter more
carefully; you cannot give a Tuling
lke this.

wor wigar § i 24 e v ofr
W Ao wEAE AT W e g
# ofcadw P, ag edamla ¥ e,
W Arag af A wwlw
T 7 whwwix ¥ og o7 fw (s
il qTwE o1 VT & AT
qu ft agw gt W &g wg o
WAt AT WTYTE % §%ed ®) WY ¥
for amdm, ot s mgwTw ¥
gaw F & W N wowmw o
o g fv 99 e wrk fraw wwfoy
By T T R, A st weE
oY TR & TEATY w1 Ew g & g
1 g ey i fraew & O G
389 & gl w19 W1 g7 1 wlewrt
g e um frard wmew & weara #Y

8hri Burendranath Dwivedy (Ken-
drapara): When you gave the ruling,
when it was pointed out that this
motion is out of order, you said, "] am
mot putting this motion. I am putting
the amendment of Mr. Shree Narayan
Das”” That means you have held
that Mr. Tiwary's motion is not in
order, If that is not in order, the
other thing cannot be taken up.

ot wy fawd : Jvew wEEy,

& oF mwedr w1 9w FoTT wTEAT
¥, X e 6wz v | aramo
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The Minister of Food and Agrical-
ture (Shri Subramaniam): The rule
only says that a member is entitled to
move for adjournment. As far as ad-
journment is concerned, there is ne
restriction. It can be indefinite ad-
journment or to a particular date. As
far a% this rule is concerned, there is
no restriction that adjournment should
te indefinitely made, without fixing
any date. Adjournment is a compre-
hensive term and includes adjourn-
ment to a particular date. 1T really do
not see how If a member Is entitled
to move for adjournment, he will be
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debarred from moving for adjornment
to a particular date,

Shri Harl Vishpu Kamath: The
Bpeaker held that rule against us
when the Kerala Governor's report
cRme up.

Shrimati Renu Chakravartiy: If Mr.
Tiwary's molion is in order, you
should put that first to the House.

Mr. Deputy-Speaker: I feel Mr.
Tiwary's motion is quite in order,
becuuse it does not mention any date.
It gimply says “be adjourned to the
next day allotted for Private Mem-

bers' Resolutivn”. No date is  men-
tioned.

Even on that day, Mr. Chatterjee
sald:

“Dr. Singhvi is very iil. He is
not in a fit atate of health to conti-
nue with the discussion. Will
you kindly allow him to have this
motion held over till the next
day allotted for Private Mem.
bers’ Resolutions and allow Shri
Prakash Vir Shastri to take up
his resolutjon?”

The ruling given was:

“l have no objection to the
postponement if the House agrees
with the suggestion for the ad-
journment of this dis-ussion, But
it cannot be put for discussion on
the next allotted day. It has to be
batloted.”

Bhrl Hari Vishnu Kamath: I am not
against this motion being discussed.
But we cannot bypass the rules and
go ageinst the rules made by this
House. Rules are rules. They apply
to you, to me, to the entire House.
The very fact that afier this motion
thet is before the House, there is
going to be another motion seeking to
suspend the rule shows that under the
rules this cannot be done.

Mr, Deputy-Speaker: If the House
agrees to the suspension of the rules,
1 have no objection.

Shri Harl Vishnu Eamath: The rea-
son pgiven that the member who moved
the motion is unfortunately not pre-

sent in the House today is no valid
and convineing reason for adjourn-
ment.

Mr. Depuiy-Speaker: The
can throw it out if it wants.

Shri Hart Vishnu Eamath: The
House is scized of the motion and it
has been tahled for today. 1 raise
this fundamenta] objection which has
been 8o vigorously reinforced by Mr.
Mukerjee that the first motion by
Tiwary is out of order, because there
la no rule providing for such a motion
which contalns any words like “next
day, next week, two weeks later” ete.
It should be simply *“adjourned”. I
remember another occasion when Mr.
Prakash Vir Shastri _(Interruptions).

House

15 hrs.

Shri C. K, Bhattacharyya (Raigonj):
Sir, when you have put the smend-
ment {o the vote of the House and
declared that the debate on the motion
moved by Shri Bhagwet Jha Azad Is
adjourned, after that how can this
discussion go on?

Mr Deputy-Bpeaker:
ed a point pf order.

Shri Harj Vishog Eamath: May I
reiterate, Sir, for the benefit of my
hon, friend, Shm Bhuttacharyya, that
this is a point of order that is being
discussed.

Shri C. K. Bhattacharyya. Point of
order cannot be in s vacuum,

Shri Harl Visbon Kamath: There
can be no vacuum here, as long as
you are here. When you are here,
where is the vacuum?

Shri C. K. Bhattacharyya: Sir, will
you kindly let the House know whe-
ther the amendment of Shri Shree
Narayan Das hag been accepted?

Shri Hari Vishnu Eamath: The os-
tensible reason advanced for the post.
ponement of thi: debute is that the
hon, Member who moved the motion
is absent. That can be no reason
because the House ig scized of the
motion.  If the hon. Member had not

He has rais-
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[Shri Harl Vishnu Kamath]
been present to move the motion I
could have understood it.

Mr. Deputy-Speaker:
Member can move it

Shri Harl Vishou Eamath: He has
moved the motion,

Any hon.

Mr, Deputy-Speaker: But the
amendment to the motion can be
meved by any hon. Member,

Shri Harl Vishnu Kamath:
this one. 1 meant that Shri
Jha Azag hes moved the motion, The
fact that he is absent today . . .

Mr. Depuiy-Bpeaker: The amend-
ment ig that that motion be adjourned.

Shri Harl Vishon Kamath: Sir, 1
hope you will have the patience to
hear me. Other hon. Members may
interrupt me, but I hope you will not
interrupt me. 1 was saying that the
hon. Member who moved the motion,

Not

Shri Bhagwat Jha Azad, is absent
today.

wt wy femit : ag sy T
Wﬁti I

Shri Harl Vishnu Kamath; The fact
that he is not present today, his
absence, is not a valid reason for ad-
journment of the debate because the
House is seized of a resolution which
has been already moved and the
House can proceed to discuss the
motion even in hig absence. Do you
Trv with that proposition or not?

Mr. Deputy-Speaker: If there is
no adjournment of the debate.

8Shri Harl Vishna Kamath: There is
no reason for adjournment.

Mr. Depuiy-Speaker: That is for
the Touse to decide

Shri Harl Vishna Kamath: When a
motion for adjournment of the debate
is brought hefore the House, as you
will agree, and 1 am sure the House
will agree, it should be in consonance
with the rules of proccdure and it
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should not set a dangerous, ugly, dirty
precedent for the future,

ot vy fema. 7t W OF T WTe
g7 #ifad

Mr. Deputy-Speaker: No further
discussion can be allowed on this.

Shri D. N. Tiwary: Sir, all this dis-
cussion has been held on my motion
Let me have a chance to reply to the
points.

Mr. Deputy-Speaker: It is not neces-
Sary. I am sorry. The wording of
the amendment is the same as the one
moved by Shri Chatterjee on an ear-
lier occasion and which has been
accepted by the House. So there is
a precedent. The is no point of order.
The amendment has been carmed by
the House and the debate is ad-
journed.

Shri Hari Vishnu Kamath: You did
not put it to the House.

Mr. Deputy-Speaker: We shall now
take up the next resolution

Shrimatl Renu Chakravarity; Let us

understand, Sir, which one has been
pted by the H

Mr. Deputy-Speaker: The debate
on the motion moved by Shri Bhagwat
Jha Azad has been adjourned.

Shrimat! Renu Chakravartty: Sir,
are we correci in understanding that
we have now adjourned the debate
on this resolution without putting any
date for further discussion which
means that it will have to be balloted
again,

An hon. Member: Yes.

Shrimati Renu Chakravartty: Thi
is @ clever way of getling the whole
thing out of the way.

Shri D. N. Tiwary: Sir, the prece-
dent which vou have read. if you read
it to the end it will be shown . . .

Mr. Deputy-Speaker: Order, order.
Let us take up the next resolution.

Shri D, N. Tiwary: Sir, kindly give
me one minute.
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Mr. Deputy-Speaker: | am sorry.
¥ 8hrl D. N. Tiwary: Sir,
only one minute.

Bhrl Surendranath Dwivedy: There
will be no discussion now. You should
bave thought about it before.

Shri D. N. Tiwary: Sir, everybody
has spoken except myself.

I want

ot wg mwd: & ew ¥ ww
O § AU OF e € oA
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Shri D. N. Tiwary: Sir, the prece-
dent that you have read, if you read
to the end you wil] find thai there also
it was adjourned to the next day.

Bhri Surendranath Dwivedy: Yours
was a5 wrong motion. Now it will be
balioted again and there will be no
discussion on the guestion of quitting
the Commonwealth.

Shri Harl Vishnoo Kamath: Let us
have food first and then Common-
wealth.

Shrimatl Benp Chakravartty: That
means this resolution is now finished
in the sense that it has to be balloted

again.

Mr., Deputy-Speaker: The rules will
apply. 1f it has to be balloted aguin
it will be balloted.

Shrimati Reou Chakravartty: Then
it is finished. It is o very clever way
of doing it.

@t mw fed ¥ oW
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Mr. Deputy-Speaker: The hon
Member may resume his seat,

ot wyfowd - wT W ATER
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Mr. Deputy-Speaker: Order, order.
The hon, Member cannot go on like
this.
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15.08 hrs,

RESOLUTION RE: IMPORTS OF
FOODGRAINS UNDER PL 480

Shri H. N. Muokerjee (Calcutta
Central): Sir, ] beg to move:

“This House is of opinion that
continued dependence on Imports
of foodgrains urder P.L. 480
agreements with the United States
is derogatory to our honour and
injurious to our economy.”

Sir, the number of amendments
given notice of indicate the very wide
support to the basic points raised In
thig resolution (Interruption). In view
of this, | shall try to put my case on
the platform of maximum unity
among ourscives here in this House an
well as in the country.

-
Sir, what is called In modern medi-
cine “shock theoopy™ hus recently

been administered to our body politic
Call it “~=m twidting” or by any other
name, the United Slutes attilude to-
wards Indo-Pakistan conflict over
Kashmir has shown us where we are
likely to stand if we d:pend on aid.
which aid. as the United States Gov-
ernment is never shy to declare, s
intrded to promote its own foreign
policy and has nothing whatever to do
with international benevolence. It s
not only that revered men like Vinoby
Bhave hLave strongly criticised our
dependence on forelgn food and its
main symbol the P.L. 480 agreements,
I find from the “self reliance” special
oumber, Yojana. --ur Professor Dante-
wala, Chairman of the Agriculturs!
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Prices Commission has written an
article entitled.

“We can. . . "—he underlines tne
word ‘can’'—"We can live with the
food we grow". And, Dr. VK.R.V, Rao
a member of the Planning Commis-
sion, in the same number writes:

“It is not befitting either the
dignity or gelf-respect of a nation
with a tota] cropped area of
nearly 390 milliop acres and a net
irriguted area of 70 million mcres
to be an importer of foodgrains.”

He adds:

“And, when jt is remembered
that our food deficit at current
levels of consumptlon is less than
10 per cent, it should be a matter
of comparative ease to make up
this deficit. Government, planners
and the public mre all beginning
to combine in one great national
movement for self-reliance and
sclf-sulliclency in food. The
elaimate is now right for attempi-
ing a great leap forward in our
agricultural production.”

When he says this, this is the mind of
ihe Government also since he is u
member of the Planning Commission.
My object is to highlight this very idea
and to say what is hurtful lo our self-
respect and injurious to our economy is
a practice that we discontinue as
quickly as ever we can, There is a
econsensus among economists regarding
PL 480.-Profeasor Gadgil, Dr. Gyan
Chand and so many others that it
would be invidious lo name them—a
whole host of these people who are
authorities in the realm of cconomies
who agree with the idea which 1 am
trying to present. PL 480 is perhaps
a boon to blundering bureiucracy, bgn
it is in its nature pernicious and in
practice it has been a brake to our
nationa] desire and determination to be
self-sufficient in feagrains, which
given the requisite effort we can surely
be.

1 would wish my friends here to dis-
sbuse our minds of the idea that PL-
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480 imports are a kind of generous
bounty from the United States, The .
sales to us under this agreement bhave
been—and | am quoting Mr. Clarence
Miller, Associate Administrator of the
Commodity Specilisation Services of
the United States giving evidence at
a Congressional hearing—*"at competi-
tive world prices in all cases”. It
implies no sacrifice to the United
States but rather relief from what was
described by the Secretary of the
Treasury, Mr. Douglas Dillon, as bur-
densome surpluses’, in excess of the
requirements of the American people,
cxcess surplus production which could
not be sold to the American people
without collapse of farm prices and
the consequent alienation of the far-
mers’ votes from the United States’
Administration. If benevolence was
the motive of supplying these farm
surpluses which are, of course, a tri-
bute to the great efficiency of the
people of the United States operating
on their land, if benevolence was their
motive, these farm surpluses could be
Riven to an organisation like the FAO
o be distributed among countries ls
need of assistance and to be used for
relief and development. But, no, they
are dumped on the likes of us and at
a price which saps our vitality. The
United States, in the name of food
aid, pursues its own narrowly conceiv-
ed nmtional objectives, and I add, at,
no cost to itself.

When I say this | have in mind how
the operation of the administrative
control of PL 480 programmes were
left till recently to the Departiment of
Agriculture but the strings were pull-
ed really speaking. by the State
Department. Recently the President
has given a directive, asking the State
Department to take over this whole
matter and President Jhonson said on
that occaion and 1 am quoting his
words:

“Additional steps are being
taken to further strengthen the
food for peace programmec as an
integral part of our foreign policy
programme.”
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This political aspect of PL-480 is
there and we have to realise that it is
not just an accident that of all Cabi-
net Minist:rs a particular gentleman,
who is not here at the moment, could
put off the biggest PL-480 deal
m 1960. In regard to this the Unit-
ed Stated Secretary of Agriculture,
Mr. Orwell Freeman said on the 23rd
March 1861, in relation to this very
particular matter:

“food is & weapon of diplomacy;
food is persuasive; food is power.
Those were his exact words. Another
gentleman in the United States said
in 1081 that “if used wisely, our sur-
plus production can be an important
tool for fulfilling the aims and goals
of our country and the entire free
world®., Another gentleman in the
United States Congress, who Is cer-
talnly not ageinst the United States
foreign policy, said and 1 am quoting

him:

“We shall be generous to our
friends who will stand with us
when the chips are down."

On gnother gccasion there was a Con-
gressman who was livid with anger
and he asked how food aid could be
given to India when “Nchru of India
was attacking the United States pol-
icy. “Are we cracy? he asked,
but he was fobbed off with the reply
that the programme would “win
friends throughout the world whom
the United States needs in this pre-
carious moment in history”. This is
the background of this PL 480 agrec-
ment and we have to find out how
we hove profited or not profited from

having this bounty.

We alreudy had a grindstone round
our neck when in 1951 the so-called
food aid from the United States was
agreed to. For practical purposes this
was hardiy an aid; it was really n
loan. We had to buy at 105 a ton
while the United States market price
was $03.33 a ton and we have got now
the 190 million dollar wheat loan
which we ure trying to pey back. But
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I am * we have paid perhaps
Rs. 25 crores by way of interest while
by way of repayment of the principal
not more than Rs. 3 crores or 4 crores
hsve so far been paid. But we have
already got this grindstone round our
neck. And on top of this from 1856
we are getting the mure generously
advertised PL 480 mssistance.

1 would say that if it was in real
response to our national needs and if
without it our people would have
suffered grave privations I would
surely say that it is an understandable
proceeding. Surely when the first
agreement wus entered into, most of
us had the idea that it was nothing
very wrong, there was nothing wrong
in having an understanding with the
United States so that they supply food-
grains to ws, there is nothing wrong
in having 1o buy foodgrains from
another country, there is nothing
wrong about it. But the facts have
proved that what we had anticipated
by having this PL 480 assistance has
been completely falsified and we are
on the contrary left with a loan
which is economically opressive and
politically dangerous, and that s
why this kind of re-thinking becomes
Very necessary.

When Shri 8. K. Patil, the then
Food Minister, pulled off his big deal
in 1960, he said and T am quoting him:

“It would give us » breathing
space during which to build up
domestic agriculture so that we
will be, or expect to be, indepen-

dent of imports by 19066."

A very good ides that, if we can be
independent of food imporis by 1068
and this assistance from Americs
would contribute to that result surely
there is nothing to be said agninst It
But we have to find out what actully
bas taken place. These PL 480
imports, judged from the angle of the
effects on our economy have proved
to be not the cure fto our agrarian
malady bul the cause of it and with-
out doubt an aggravating factor.
Depending on these foreign supplies.
Government has virtually scuttied all
our nationally sccepted policles in
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regard to agricultural development.
Brave words were said at the Nagpur
Congress meetings in 1959 and Shri
Subramaniam himself said some of
those brave words. But action has
been dismal or there has been no
action al all. Neither the implementa-
tion of land reforms, nor State Trad-
ing in foodgrains, nor the provision
of remunerative prices for our food
producers has taken place. Relying
on United States food we have gone
to sleep all these days without waking
up. Shri Subramaniam made even
brave speeches when over Kashmir
the United States Government treat-
ed us so shahbily, they threatened
us—and the threat is still there in
spite of Shri Patil's cajolery of his
friends in the United States—the
threat of withholding food supplies
and pressurising us into yielding on
the Kashmir issue.

During 1859 to 1863 we imported 30
million tons of cereals, costing us
nearly Rs. 1200 crores mmainly in terms
of laons and grants under PL 480,
These easy imports, which are in the
final analysis disastrously costly, had
a highly deleterious effect on our will
to make the most of our internal food
resources. The declared object of PL
480 imports, namely, stabilisation of
prices and the building up of g buffer
reserve of 5 million tons, has not been
achieved not even seriously attempted.
The only result has been loss of our
will to prorure. Between 1960 and
1963 for exampls, we procure very
muth less than the average procure-
ment of the first four post-independ.
ence years, This is astonishing indeed,
for in 1947 to 1850 production was
very much lower.

In this regard 1 wish to quote cer-
tain observations made by one of our
leading economists, Dr. Gyan Chand,
who wrote in the paper, called, the
Patriot, on the 8th January, 1965. 1
am quoting his words about this fai-
lure:—

“Out of the total production of
1847 million tons in 1947 to 19660,
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procurement amounted to 15.7
million tons while in 1960 to
1963—the hey-day of the PL-480
imports—it was only 3 million
tons though the total production
was 269.6 million ‘tonms. In
other words, in spite of low pro-
duction, procurement was
nearly 4 million tons a year
immediately after independence,
but dropped to vanishing point in
1956 and was only 750,000 tons
between 1960 and 1963."

It is Government's constant practice
to bz running away from vital deci-
sions on Procurement and equitable
distribution of foodgrains. Instead of
implementing our own national pol-
icies, we have been using PL-480
imports with thoughtless liberality.
Far from building adequate buffer
stocks out of thise supplies we have
frittered them sway in current and
avoidable consumption cven in yeurs
when our own production should
have been sufficient to feed our peo-
ple. In rclation to this I am quoling
certain observations made publicly
by the present Deputy Director of the
Agricultural  Economic Research
Centre, Dr. 5. C. Gupta, about this
frittering away of our resources. He
saysi—

“We have frittered them in
current consumption eaven In
years when our own production of
foodgrains has been more than
sufficient to feed our people. We
have released PL-480 wheat com-
pulsorily through roller flour mills
in the form of Atta, Suji Maida
for consumption in the form of
biscuits, cakes. halwa ctc. We
have placed no restrictions on
the quantities of PL-480 wheat
that one could buv over a period.
We have subsidised their gale to
the extont of more than Rs. 20
crores every vear, and Rs 6D
crores in the year 1964. We have
shirked away from the mobilisa-
tion of internal resources to the
extent necessary and depended
upon using the sale receipls of
PL-480 wheat as our means for
nlanned  development.”
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receipts of PL-480 wheat as our
means for planned development.”

The result is that we have landeg
ourselves in a mess from which it is
#o difficult for us to get out

In the same view Dr. Gupta has
WTitlen & boowiet which was 3ponsor-
ed by our friend, Shri N. C. Chatter-
jee.mdltuhyhi:oounu,mtl
ot it. He writes at page 20 of this
booklet, “Freedom from Foreign
Food":—

“Our reliance on American food
a8 & measure of policy has thus
utterly failed, so much so that
even American wheat which was
imported to keep the prices of
foodgrains low in this country
has found its way into the black
market in large quantities, and
sold at sky.rocketing prices, pro-
viding illegitimate gains only to
the hoarder and the profiteer, but
little relief to the consumer.”™

Since 1058 we have had nine agree-
ments totalling a payment due from
us to the extent of Rs. 1,386:4 crores.
Between 1061 and 1984 United States
shipping has earned over Ra 70
crores in freight in regard to these
imports. There was an Aect of 1063
in the United States which required

2ight charges to be paid in dollars
and now these freight charges are
going up 7} to 10 per cent. In May,
1985, there was an amendment which
made It possible for United States
tourists in this country to cash dol-
lars for rupies at the United States
Embassy and thereby our foreign
exchange earning power was scotched,

It Is necessary to go into a little
more detail in regard to what iz hap-
pening about this money. these en-
ormous sums of money which we are
now llable to pay back to America in
one way or the other. It Iz pood to
remember that apart from foodgrains
there are other |[tems, like rotton,
tobaceo, even dry milk, sovabean oil
evaporated milk, whole milk powder,
eanned fruit and cheese under which
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heads Ii much as Rs. 2472 crores
were spent in the course of the last
fine years. This accumulation of
monies owing from .ndia to United
States has gone un so far that there
was an article quoting the former
Lega) Adviser to the United States
Embassies in South Asia, Mr. Mathew
J. Kust, in the New Republic, which
said—I am quoting:—

“...n the case of India
rupces acquired by the U, B.
Government undey Public Law
480... .might in the conceivalle
future exceed those held by the
Government of Indis, The mere
thought of this Is politically ex-
plosive in India, which is now in
the midst of a frenzied reapprai-
sal of its economie, which Is to
say polilical, future”

We notice also that out of this
money, that is, Rs 13864 crores,
more than half, or about Rs 740
crores, is earmarked for loans to the
Government of India. There is an-
other group of allocation cover grant
to the Government of India which
also covers a certain number of other
projects and the third group is rather
important—allocations sanctioned for
meeting the United States Government
agency’s expenses within the country,
Already these dues come to Rs. 170.5
crores, 12°4 por ceng of the total PL
480 funds.

In this country we place in the
hands of the United States authoriticy
and their proliferating agencics on
enormous sum. We know what hap-
pens. The C 1. A, for instance, hos
openly boasted that It con maie and
unmake governments in any part of
the world and here In this eouniry
we have placed purely st the dispaaal
of the United Stales authorities
operating in India Rs. 170°3 crores

Then, there are allocations made
from out of these funds as Icans %o
the private sector. 1 do not know
why we agreed to this. Yugoslavia
purchased United States agricuitural
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products under this viry same agree-
ment, but there was obviously no
provision for allocations for the pri-
vate sector in Yugoslavia's case. It
is, therefore, right to infer that if the
Government of India had so insisted
they could have managed to keep
Rs. 1004 crores for itself rather than
for loans to the private sector.

Then, again, when this question of
loans to the private sector and the
projects commes up, we discover that
what happens is that the United States
has to be consulted in regard to the
decision ag to whom the loans are
going to be made or to which projects
the monies are going to be allocated
and if you get a list—I have no time
to mention all those names In the
Hst—of projects from hotels to coal
washeries which have been cligible
for United States finance, the Gov-
ernment of India and the Planning
Commission could hardly have any
voice at all.

1528 hrs.
[Sami KuapiLkar in the Chair)

Here comes the application of PL
480. Their idea is to have a counicr-
blast to the public sector. It is not
only that with the enormous sunis of
money which are at the disposal of
the United States authorities in thus
country & very powerful US lubby
can be created, and free government
in thig country might be rendered
very procarious at  the same tume,
economlc  policies which militate
against those ideas which the Urited
States consider to be conducive to the
ides of a free world, those economic
policies which this country has natu-
rally decided to pursue—-the goal of
gocialism snd all that—should be sub-
verted by the utilisation in whichever
way the United States likes by the
enormous sums of money which are
made available through the mechansm
of PL-480 transactions.

As early as December 1937 two of
Dethi's leading economists, Dr. P. N.
Dhar, who is presently Director of the
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Institute of Economic Growth, and
Dr. 8. C. GJpta, now the Deputy
Director of the Agricultural Feonomir
Research Centre. warned against this
strategy of balancing the food eco-
nomy of the country on imports from
abroad; but, of course, the warning
was disregarded. We have seen Gov-
ernment failing egregiously in hold-
ing the price line, failing egregiously
in regard to distribution, abgolutely
refusing to go ahead with the proper
implementation of lang reforms and
as a result of all this we discover that
even when we have reached the re-
cord rate of production, the food
situation in the country has been the
most dismal of all. What has hap-
pened to the PL. 480 imports? Of
course, We have got & great deal of
imports. But insiead of using them
for having a reserve which would be
operated upon in cases of emergency,
we have been consuming them negli-
gently because we do not wish
scriously to go shead with our basic
economic policies in rogard to agra-
rian development ang agricultural
production.

I om even inclined to ggree with
Prof Ranga to a ceriain extent,
namely, that if there was a real and
genuine policy even from the right-
wing point of view in order to have
a kind of parity economy, where
rightful agricultural prices will be
offered to the producer and at the
end of the Government a real distri-
butive mechanlsm would be operated
honestly and efficiently—that would
be a right-wing way of operating—it
would be something like facing the
problems of the country. But here Is
this Government talking alway, in
the sublimest left-wing phraseology
but acting in a manner which would
do discredit even to the right-wing
Government which Prof, Ranga likes
to head in the future in this country.
This Government finds: itsclf in the
most peculiagr predicament in sp far
as iy ta'ks sp big and it tries to get
round the people by giving them all
kinds of hopes. 1 can understand the
religious-minded mapn talking about

1683
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the pie in the sky when you die and
in the meantime you suffer. They do
not have the guts to say that. They
are going forward to socialism but in
the meantime in a yea; when we had
the record rate of food production
and when we had enomous imports
from the P.L. 480, we have been con-
fronted with the most terrible eco-
nomic misery and degradation In this
country. Therefore, I say that iy is
economically unhelpful, it is political-
ly dangerous and jt ls deterimental
to our national morale.

There is 8 wide conscnsus in the
country from Vinobhaji to even Dr.
K. M. Munshi saying thay we do not
need P.L. 480 imports. Can we run
away from the problem of agricul-
tural production catching at the
straw of the P.L. 480 imports? What
has been in reality our experience of
it? 1 woulg like the House to take
note of it. The House may consider
that we belong to a particular group
with & certain ideclogy and, there-
fore, they mighy consider our idesg to
be motivated. But what are our
economists thinking? They are sedate
people and they arp objectively
analvsing the facts. There was a
Conference of Economists recently in
Vallabh Vidyanarar and they have
demanded a “serious review” of our
dependence on P.L 480 imports.

Our dificulty on the food front will
not be solved unless v, mrhilise the
and determination

national will

generated in recent months. 1 am
quoting Mr. Subramaniam's own
words: “However budly we may

need PL. 480 food we would not
accept it with strings.” But let me
tel] him that no one attaches strings
in writing to deals of this nature.
Mr. Subramaniam and his chief, Mr
Lal Bahadur Shestri, will have to do
a great deal of explaining before
they can get the country to  accept
the propositinrn which presumably
Government is  putting forward,
mamely, that we shall go on depend-
ing upon the PI. 480 bounties. Ty is
1o everybody's knowledge that the
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Unitea®htes is using all kingsy o
pressure on us to come o a settle-
ment with Pakistan over Kashmir
and, therefore if all thay his col-
league, Mr. 5. K. Patil, has publicly
saig is true, one would be justifled
in concluding that something might
have happened behind the scene
which has satisfled the United States
abouy our stand. It Is a point an
which we will have to satisty our-
selves. He will have to give a review
of what has happened with P L. 480
imports, go far, whay impact it has
haq on our ecomomy and how far It
has made uy complacent to run away
from the problem and that we have
actually, In practice, repudiated
nationally accepted declsions in re-
gard to agrarian roconstruction, He
will have to do that, If he is going
to continue these things againsi the
will of the people, then he will have
to sotisfy the country that behind
the people’s back nothing hes been
said or done which would really mean
another and heaviar grindstone on
our neck
Only the other day, in the Yojana
of the 24th October, 1 reag Mr.
Bhagat's article—; mean the Minis-
ter of Planning who {5 not here
now—and this is wha; he said:
“Happily, our dependence on
Imports is not n= great as it ap-
pears at firsy sight. Taking the
supply of foodgrains as a whole,
we import between 8 to 7 million
tonnes out of a total supply of
about 87 million tonnes. With »
marginal incrcase In production
and a firm and cquitable system
of distribution. we should be able
to manage with what we pro-
duce. The utmosy discipline 1n
the matter of food is necessary.
A national food policy whien
aims at remunerative prices for
the farmer and commoy sharing

of scarcity must be put into
effect forthwith ™
Tha; is what he hag said If there

is a reduction of 10 per cent con-
sumption, it may not, of course, be
a hardship in the azerr-ate sense. But
unlesy stricy distributions] discipline
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is enforced through rationing or
otherwise, unlesy conspicuous con-
sumption by the rich is sternly pre-
vented, the reduction will fall en-
tirely on the poorer sections of the
society. Today, the atmosphere in
the country is such that the people
feel that P.L. 480 importy are insult-
ing to our country and they are l.n-
jurious to our y. Our p

are willing to do without it Bul at
the same time the people must have
an asssurance from the Government
that the distributional discipline
would be practised in such g manner
that we shall really be able to do
away with P.L. 480 imports.

Sir, now is the time to do some-
thing basic which really goes to the
root of the matter in regard to the
foog production. In view of our
will and determination, let the world
powers realise that our people are
awake and this country meang busi-
ness. The political climate for the
Implementation of nationally aceept-
ed economic policieg woulg never be
more propitious.

I need not go any further, But 1
would say that whatever be the
efforts currently going on to sweeten
the bitter pill, it has been gur wun-
pleasant experience to learn. as we
have learnt recently, thay our reliance
on cectain countrieg has been sought
to be turneq into g weapon of poli-
tica' blackmail against us. 1 do mnot
sprak as a communist who is

ap-
proaching a hostile House. | speak
in the voicg of national wunity and

our drtermination lo solve the pro-
blems and it is in that spiriy that 1
place my Resolution before the
House. Some amendments have been
suggested. T am ready to accept the
consensus of the House, the amend-
ments, sugeesting thay the House
desiros that we make a gesture which
would be in consonance with our
honour as well as our economic self-
sufficiency.
Mr. Chairman: Motion moved:

*“Thig House is of opinion that
continued dependence on imports
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of foodgraing under P.L. 480
agreements with the United
States is derogatory to our honour
and injurious to our economy.”

Bhri B. K. Das (Contai): 1 beg to
move:

That for the original resolution,
the following be substituted,
namely:—

“This House is of opinion
that imports of foodgrains
under P.L. 480 agreements
should be without any strings
and should conform to our
minimum needs.” (1 )

Shrl Sorendranath Dwivedy (Koo
drapara): I beg to move:

That for the original resclution,
the following be wubstituted,
namely:—

“This House is of opinion
that continued dependence on
imports of foodgrains is deroga-
tory to our honour and in-
jurious to our economy and
recommends that  necessary
measureg be taken to make the
count:y self-sufficient in food
and to stop all imports of food-
grains under PL-480 agree-
ments with the Uniteg States
within a definite time limit"
(2).

Shri P. R. Chakravertl (Dhanbad):
1 beg to move:
That in the resolution—
add at the end—

“and dctermined steps be
taken to make the country
self-supporting™ (3).

Bhri Yashpa] Singh (Kairana): |
beg to move:
That in the resolution.—

add at the end—

“and appropriale steps be
taken to discontinue them
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ecompletely during the next
three years” (4).

. Shri K. N, Tiwary (Bagaha): I beg
0 move:

That in the resolution,—
add at the end—

“and suitable steps be de-
vised to discontinue imports
t::)om phased programme”

Shri Madho Limaye (Monghyr): I
beg to move:

That in the resclution,—
add at the end—

“Hence  these imports
should be discontinued forth-
with and the country made
gelf-sufficient in food”. (7).

Shri Shree Namayan Das (Dar-
bhanga): | beg to mave:

That for the original resolution,
the following be mubstituted,
namely: —

“In view of the conlinued
dependence on imports of food-
grains under P.L. 480 agree-
ments with the United States
which has made the nation
complucent in  efforts to be
made for increasing food pro-
duc'ion, the recent attitude of
US.A. ip this regard and the
fact that it is injurious to our
economy, thiy House ig of
opinion that earnest efforts be
made to make the country
self-sufficient at an early date
and in the meantime food-
grains should be procured only
from such countries as do mot
attach any sirings political or
otherwise to such supply.” (B).

Shri D. § Pati (Yeotmal): 1 beg
i move:
That in the resclution,—
ndd at the end—
=therefore, appropriate and deter-
mined measures be undertaken to
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‘:;"“"‘“ country self-supporting.”
)

Shri M. Malsichami (Periyakulam):
I beg tp mowe:

That in the resolution,—

add at the end—

“However, to overcome the pre-
sent shortfall of foodgraing in the
couniry, annual imports on a prog-
ressively reduced scale may be al-
lowed and speedy steps taken to
ensure self-sufficiency of foodgrains
in the country.” (10}

Shri P. Venkatasubbalah
1 beg to move:

({Adonli):

That in the resolution—
add at the end—

“Therefore, immediate steps should
be taken by the Government 1o
gear up the administrative machi-
nery at all levels to provide neces-
sary and adequate facilities such
as supply of lnputs to the agricul-
turists In time at subsidised rates
8o s to Increase food production
and attain self-sufficiency by the
beginning of Fourth Five Year
Plan." (11).

Shrimatl Gayatrl Devi (Jaipur): 1
beg to move:

That for the original resolution, the
following be substituted, namely:—

‘l‘lm Houu I| of opinion that

d on im-
pomd. tood‘nim is injurious to
the economy of the country and
hence the Government should give
priority  in Plan  s'locations lo
supply of water, credit, fertilizers,
seeds, power etc. to farmers, end
procurement and maximum price,
sbolish zonal system, evolve price
support pelicy and give subsidised
foodgrains to the poorer sections of
the population.™ (13)

over
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Bhrl T. Schlmn-
1 beg to move:

(Bﬂ]lm]:

That for the original resolution, the
following be substituted, namely:—

“This House welcomes unfetiered
assistance from friendly countries
which enables the country to over-
come shortages in foodgrains, or
augments production thereof, but
urges upon the Government to take
active and urgent steps to nchieve
self-sufficiency in foodgrains.” (14)

Bhrl Shivajirao 8. Deshmukh (Par-
bhani): T beg to move:

Thw for the original resolution, the
fullowing be substituted, namely: —

“This House is of opinion that in
order to implement ag part of the
Fourth Plan an integrated develop-
mont programme of agriculture to
make the country self-sufficient in
foodgrains and with @ view to prog-
ressively curtail and  ultimately
stop P.L, 480 imports, the Govern-
ment of India should ensure a re-
munerative and economic price to
the farmer, give highest priority in
providing the farmer cheap credit
and the material inputs such as
fertilizers, pesticides, belter seeds,
water and agricultural machinery,
and assign adequate resources for
glving a new crientation and empha-
8is to agricultural research to en-
able it to tackle the problemy which
inhibit agricultural  productivity.”
(18).

Mr. Chalrman: The motion and the
amendments a-e before the House,
How much time will the Minister
require?

The Minister of F-od and Agrical-
tare (Shri C. Subramaniam): [ would
require about 15 to 20 minutes.

Mr. Chalrman: We have to fix some
time-limit, not mor: than § to 7
minutes to each Memb-r.

Shri M. R. Ma<ani (Rajkot): Party
snokesmen cannot do justice in less
than 10 minutes’ time.
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Shri Surendranath Dwivedy: Not
less than 15 minutes should be given.

Mr. Chalrman: Then we shall have
to extend the time., Twenty minutes
will have to be given for the Minister
to reply.

Shri Surendranath Dwivedy:
can extend it by an hour.

Shri Indrajit Gupta (Calcutta South
West): From that side only the Minis-
ter need speak; others need not

Shrimati Renu Chakravartty (Bur-
rackpore): They should not speak.
they opposed the extension of time.

Mr. Chalrman: Let us begin. Not
more than ten minutes will be given
for the spokesmen of the Parties.

Shrimatl Gayatri Devi: My substi-
tute motion reads as follows: —

You

“This House isx of opinion that
continued over-dependence on im-
ported foodgimins is injurious to
the economy of the country and
hence the Government should
give priority in Plan allocations
to supply of water, credit, fertl-
lizers, secds, power, etc, to far-
mers; end procurement and maxi-
mum price, abolish zonal system,
evolve price support policy and
give subsidised foodgrains to the
poorer scctions of the population”

Needlcss to say my Party and 1 are
in complete opposition to the Motion
that has just been moved by the hon
member. It Is a paliti-ally motivated
move which, if it were accepted, would
bring starvation and misery to our
people but would benefit those who
believe in the theory of increasing
misery as a means to capture power.
But at the same time we have been
amongst the first to say that our over-
dependence on fo-eign food is a mat-
ter of shame to our country.

It seems that the Mover of this Re-
solution secks to influence the House
not to accept the P.L. 480 aid because,
sccording to him. the United St tes Is
trying to use this aid to put political
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pressure on India in the Kashmir
issue. Responsible leaders, inciuding
_the Prime Minister, have also recently
declared that India would not accept
any food that had strings attached to
it. Several Chief Ministers too are
unde:stood to have told the Prime
Minister that the country should
#larve rather than accept aid from the
United States under pressure. We
know that the Congress Party was
itself, divided on this issue. The
result of all this has been that. Mr.
Mukerjee says there has been con-
sensus of opinion in the country that
we should not accept P.L. 480. But
this is because of the contradictory
stitements that have been made on
this issue all over the country con-
fusing the people and at the same
timge Icading them to believe that we
could and should do without the P.L.
480.

No country can be strong and sclf-
reliant unless the public is taken into
eonfidence of the Government and are
told the true position of our economi-
cal problems and of our general weak-
nesses. Our Government withholds
all information and all we get from
the Press are the sanctimonious say-
Ings of Congress Ministers and MPs
to give us any form of information on
the conditions of things in the count-
ry. Take for instance, this talk of not
accepting the P.L. 480 with all its
strings attached. How is it that all
of a sudden the strings have melted
away and the Congress Executive
Committee has been convinced that
we must accept this aid. It would be
interesting to know who starled this
rumour and in whose interest it lies
that we should not accept any aid
trom America. In this particular
case, it s even more shameful be-
cause, after all our talk about self-
reliance, all ou- talk about not accept-
Ing the aid with strings attached to it,
we had to come to the conclusion that
we could not do without P.L. 430 and
we have to accept this aid from a
country who, we have been implving,
has been resorting to political black-
mall. On behall of my Party I can
assure you that, if the aid were to be
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given with political strings attached
to it, we would be the first to say that
all aid from America should be stop-
ped. But recently we have had as-
surances to the contrary from no less
a pe,son than our Minister for Exter-
nal Affairs. He has said that the
United States has not only sus-
pended supply of arms to Pak-
istan but has also asked all its
allies in CENTO, SEATO and NATO
not to traasfer {o Pukistan any sup-
plies reccived under the US. Arms
aid programmes. At the same time,
our Food Minister, Shri Subramaniam,
has also assured the Congress Exe-
cutive Party that no political strings
were attached to the P.L. 480, I feel
that, in the larger interest of the
country, we must accepl this aid to
tide over the period of acute shortage
of foodgrains in our own country.

Already people in our country are
suffering much privation and if the
Government s unsuccessful in provid-
ing foud for the population, it will
only create chaotic conditions In this
country which will only serve the
purposes of anti-national elements in
this country. Personally one cannot
help but feeling relieved that the
Congress Executive Party has taken
a practical wview of this {ssue and
come to this conclusion because there
was a time when some of us were
beginning to fecl that the Congress
was being controlled by anti-national
elements and that they were being
forced in the name of self-reliance to
create near-famine conditions in this
country. However, I must emphasize
that we cannot, for ever, go on rely-
ing on this crutch of P.L. 480 and we
must impress upon the ‘Government
that it must give top priority to agri-
cultura] self-sufficiency in this coun-
try.

Despite all the tall talk of self-suM-
ciency to be achieved through plan-
ning, the Gowernmeént has been un-
able ‘o realis? any of its targets
and. in fact, the target for foodgriin
in going down. It iz all very well to
blame natural elements like drouchts,
but in a predominantly agricultural
country like ours, surc's it is the pri-
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mary duty of the Government to en-
sure against such natural calamities.

Imports of

It is an elementary fact that agri-
culture depeads on water. Since we
cannot always depend on the rains,
we have to make alternative arrange-
ments by way of artificlal irrigation
and despite all the costly icr gational
projects, the farmers have still to
depend on the rains. The net result
of this is that, if he has to use artifi-
cial water, he has to pay for that
through his nose. Even the Prime
Minister remarked on this when he
visited his constituency recently. Ins-
tead of always depending on major
irrigation projects, we should depend
mo-e on minor irrigation projects as
their implementation is easy, costs
leas and takes less time. In Rajar-
than, for example, there is an acute
shortage of crude oil and consequently
most of the Irrigation wells are lying
idle and as a result agricultural pro-
duction has suffered badly.

Then againt without adequate
power supply, irrigation wells cannot
be put into operation and this has
lllo seriously affected agricultural

tion in this try. For ins-
hme in Rajasthan, specially in the
kharif crop, nearly 5,000 maunds of
bajra have been completely destroyed
because power was not supplied in
time,

One could go on quoting several
instances like this from all over the
country, but what strikeg anc most is
that the Ministers in charge of thess
important po tfolios are not taken 1o
task for not being able to implement
the tasks given to them. This is a
great weakness in our country: those
who are given special tasks do not do
them; they are not taken to task;
thev continue in power and gur count-
1y goes down and has to depend on
foreign sid for food.

We ue fortunate thal, in our count-
ry. people are ready to make any
sac. iNce for the sake of our national
integrity but that is no reason that we
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should be penalised for the blinding
blunders and irresponsible policies of
our short-sighted Government. Surely
it must realise that if we were to end
compulsary procurement and accepl
the right of the farmer to sell his
g-ain in the free market without any
maximum price being imposed, It
would go a long way in bringing the
hoarded stocks out in market. It is
the lack of confidence in the Govern-
ment that has caused the people lo
hold back their stocks and thereby
cause an artificial shortage.

of our country must be dealt with
sympathetically and with understand-
ing.

Let me assure the House that 1
no illusions about the Congress
ernment’s ability or even, if 1
say so, its will.ngness to cope with
situation. I am firmly convinced
their only objective is wkeepthm-
selves in power. AL a time like this

ieE??

the different Ministries, it s indeed »
puzzle how our Union and State
Ministers ean afford to spend so
much time away from their head-
quarters. What are they doing? They
are touring round the country, hold-
ing vast meetings, taking upon them-
selves the eredit of the success of ouwr
Armed Forces. They are coining get-
popular-quick-slogans to hide thelr
inefficiencies and deficiencies, while
the whole of the administrative ma-
chinery is at @ standstill and is geared
up only to keep the Congress Party in
power. This Government would have
collapsed long ago had it not been for
the Mao Tie-tungs and the Ayub
Khans who have kept it in power, and
believe me, they are tiking full ad-
vantage of the situation and are bent



Imzcrts of
Foodgraing (Res.)

upon establishing an one-party rule
in this country.
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8hri Kapur Singh (Ludhiana):
They have done it already.

Shrimati Gayatrl Devi: They will
not tolerate any opposition or eriti-
cism and are so short-sighted that
they could not realise that they are
playing into the hands of anti-national
elements in our country.

However, I am glad on this occa-
sion that due to the timely interven-
tion of our Minister of External
Affairs, our Minister of Railways and
our Food Minister, Government have
been persuaded to take the right path,
and I would urge the Prime Minister
despite any persuasion from some of
the Members on this side of the House
and indeed on that side of the House
too that he should go to America as
soon as possible to get for this count-
1y those essential commodities tlat
we require in our efforts to make our-
selves self-sufficient in all ways.

Before concluding, I would like to
say that I am surprised that this reso-
lution should have been moved by a
perion who comes from a rice-ealing
area where people are suffering from
an acute shortage of rice and have no
option but to eat the subsidised PL~
480 wheat. .1 too belong to that area
and I know what hardships the.peo-
ple are going through. So I cannot
understand how a person who profes-
ses to speak for the poor can bear the
sight of so many people going hungry
and not accepting thig aid when it hLas
been offered to wus. For this reason
alone, I would say that while T agree
to the principles of the re-oluli%n. 1
cannot accept it until such time a3 we
become self-sufficient in foodgrains In
our country.

In conclusion, I would urge Gov-
ermnment to take practical mcasures to
remove our deflciencies. There is no
use coining popular slogans like
"Miss a meal', when the majority of
the people do not have even one
square meal a day. There is no use
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nxkin‘ people to change their eating
habits and to substitute cereals for
other forms of nutrition when we
cannot have the wherewithal of pro-
ducing them. There is no use asking
our labourers and peaants to produce
more on empty stomuchs while the
only contribution from those sitting
on the B'nches opposite fs to miss
their meal on  Monday evenings
This, T might add, is good for their
health, but not good for the health of
the country.

Mr. Chalrman: 1 would request hon
Members to please kecp to the time-
limit of ten minutes each, because [
have quite a long list of names be-
fore me.

Before I call the next speaker, 1
have to make an announcement, and
I would request all hon. Members Lo
please listen to this carefully because
otherwise on Monday we shall be in
Gifficulties.

15°54 hrs.

RE: DISCUSSION ON INTER-
NATIONAL SITUATION

Mr. Chairman: Ajs snnounced by
the Minister of Parliamentary Affalrs
in the House today, the following
motion given notice of by the Minister
of Externmal Aflairs will be put down
for discussion on Monday, the 15th
and Tuesday, the 16th November, 1965,
namely.—

“That the present inlernational
situation and the policy of the
government of /ndia in relation
thereto be taken into consideration.®.

Members who wish to table notices of
amendment thereto may do so by
530 pm. today, because tomorrow, the
Lok Sabha Secretariat is observing &
closed  hnliday because of second
Saturday. . . .

Shri Sorepdranath Dwivedy (Ken-

drapara): The time should be
extended till Monday, because it is
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mot possible for us who are sitting here
to table amendments now.

Shri Ranga (Chittoor): It is mnot
possible to give them today. So,
notices should be received on Monday

Mr, Chairman: I agree that the
npotice is very short, because most of
us who would like to table amend-
mentg are engaged in the House. In
that case, 1 would suggest that we can
¢hange the original announcement and
say that Members who wish to table
notices of amendments may do so by
10 a.m. on Monday.

15.56 hrs.
RESOLUTION RE: IMPORTS OF
FOODGRAINS UNDER PL 480
—contd.

st fore sroraw (FrE) - SEoER
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arIw q w7 gfwui & awa wE W
sira @i fe gw ®1 7 & &1, 29 W
araw 2 &1 &1 v f 6 g@ oo mere
480 ® TIA KT qUT FT T &1 W w7
wearn g1 MY 91X qF W §7 9T
oY g WT |

16.01 brs.

[Mr. DepuTY-SPRAKER in the Chair.]

o okl & wre & arft goere ¥
wfrg wem fr wy ot §9 7 w3
#few et arft e faorsft ot ame
Zre wg 9T & € WY 99 wEal %1
Zre wT ¥ A gu ww dar sk fewar
Tex § ) wifed W 10 TEE WY
& ot el § 1 oy e gw Y et
1R gt A g Ww & W W 20 T
#ez ot T & woa ) arn @ o
w1 ¥ gH U 9% § | W W
fefasmall 1 @R 9 T
®T X oYt 39 w1 & v@acdz & o
XA g g A fr dar
w< & frasn &7

Mr. Deputly-Speaker : How much

time does the Minister require for
reply?

Shri C. Subramanjam: 20 minutes.

Mr. Deputy-Speaker: What about

= Shri Mukerjee?— 1 will call the
AT A A § | TR ATE ¥ A €L Minister at 4.30 or 4.35 P
o & 1 Svw faezw W R W
ATET g FgH T T@ &Y | WA AT
figegeenray & Aarer W < w1 w1 A"
g oW 50 % ¥ fgmw & fawaw
% 1w T orw ® TEh § g
a1 & ity T g e et AT R
Fma F wET A T g e e
¥t 5if aew ad xdf e g &

Shri Surendranath Dwivedy: This
Resolution gives us an opportunity to
discuss the impa:t of imports in our
food economy much more than the
political aspect of it. It is time we
took into account the entire devclop-
ment in this aspect during this period.

In my amendment by way of & sub=
stitute to the Resolution, I have
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pointed out that not only is it in-
jurious to our economy to get im-
ports, but we must fix o definite time-
limit within which period we must
attain scll-sufficiency in food and we
must be able to stop all imports mot
only under PL 480 but all imports of
food from foreign countries. That
should be our aim,

Imports of  KARTIKA 21,

I do not want to go into the politi=
cal aspect, although recent experi-
ence and the attitude of the countries
from which primarily we are import-
ing are such that one would feel that
however difficult it may be, we
should cut off all such connections
whatsoever, Here in this
particularly one hag to take into ace
count the present situation, a situa-
tion for which I do not blame the
forelgners or Lhose who are giving
us food but the Government itself,
for the preseni economic disaster. It
will be seen that from 1054 to 1004,
this country imported foodgrains to
the tune of 33 million tonnes out of
which 24 million tonnes were from the
US. In what way have these imports
actually helped to balster up our eco-
nomy? Prof. Mukerjee sald that the
primary purpose was to check infla-
tionary tendencies in prices and also
to have a buffer stock. When In
1954, there was no food difficulty at
all and we explored the possibility
of importing foodgrains from other
countries, it was thought that it was
necessary to go into the maiter from
a long-term point of view, taking in=
to consideration the demand and sup-
ply position. Ong of the purposes
was also this that by geiting food-
grains from abroad, we would be able
to formulate a stable and long-term
food policy.

Let us examine whether these pur-
poses have been fulfilled by imports
all these yearsa 1 find that actually
instead of having an economy which
would encourage more production In
the country, we have. because of the
easy availabllity of these foodgrains
from foreign countries made our
economy entirely dependent on im-
ports. When the question of stopping
imports s mooted, immediately it is
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asked: ‘How can we live? Probably

ut American food, we will all
die in g day.' We have reduced our-
seives to this rid:culous position, bes
cause of this policy, Specially from
1960 our imports have increased and
more and more we arc dependent
only on the US. From 1860 till to=-
day, we huve imported more than 10
million tonnes of wheat ang more
3:1 1 million tons of rice from the

As regurds distribution of  these
within the country, every year we
are incurring losses to the public ex-
chequer because we are distributing
them at g subsidised rate. Latest
figures show that the losses in  one
year to the Government of India In
this regard are aboup Rs. 241.2 lakhs
I am quite sure we are spending about
Rs. 200 crores on these imporls ane
nually. If even this amount had been
distributed  amongst the peasants,
Just to glve theme an incentive, ‘take
this money and produce more food in
the country’, probably the pessants
in this country would have been able
to give us this quantity of foodgrains.

Shri Shivaji Rao 8. Deshmukh:
More than that.

Shri Surendranath Dwivedy: More
than that, I quite agree. What have
we done?

Shri Bibhut! Mishra  (Motihar):
We have done much.

Shri Sarendranath Dwivedy:
Therefore, you sre depending on
Americal

What I want to point out

Is this. Even today we can do away
with imports, because after all, taking
the present production into account,
the deficit will be about 8 per cent,
not more than that

An bon. Member: Seven per cent

Bhri Burendranath Dwivedy: The
per capita availability of cereals In
1963-84 was 132 oz. After importing
food and distributing it—the buffer
stock is completely exhaousted now—
we have been able to Increase the
per capita availability by only 13 oz
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For thig increase, which is nothing
compared to the need gof the people,
is it advisable that we continue these
imports which goes aguinst our self-
respect and injures our economy?

Why is there this cry for stopping
these imports all at once? It 13
because the experience of these few
months has shown that we cannot
depend on any country either for
food or for defence or for any eco-

nomic aid. No country today s
coming forward as a philanthropist
to help us.

As has ben pointed out, it may be
that when the Americans declded to
go into this P.L. 480 they wanted to
do away with their surplus stock, but
at the present moment the American
marketable surplus is gradually de-
clining which also we should take
into aceount. So, from now on we
must devote our attention to  pro-
grammes bv which in g few months
or a few years we can stand on our
own. That is possible only if this
Government decides tp pursue a
policy of making this country self-
sufficient in food.

So far there has been no such
policy whatsoever. If speeches, re-
ports, seminars ete. can give us suffi-
cient food, then under Shri Subra-
maniam there should have been more
than enough food in the country.
Similarly, the number of speeches
delivered by Shri Krishna Menon
should make Pakistan give up Kash-
mir for ever.

They are now thinking of some
emergency production, but T want to
point oup that they have no control
over the States, Tt is the States that
have to produce the food. Thev have
not been able to do anything, there is
no co-ordination. The Chief Minis-
ters agree on something, then they do
not implement it. Otherwise we will
not find this spectacle that the Plan-
ning Commission decides that some-
thing should be done within such and
such a time, the National Deve'op-
ront Council endorses it, but noth-
ing happens,
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Moreover, the emergency food pro=
duction programme is nyy going o
succecd because the Food Minister
entirely depends on official reports.
They have a plan for producing some
additional crop within flve or six
months, but that is based on some
figures supplied by the States, with-
out taking into account whether fer-
tilisers would be available etc, They
have come to some gd hoc fAgurea
This is a situation in which we can
achieve our objective, buy for that we
have to do two things. One is that
a remunerative price should be
available to the peasants, otherwise
you cannot blame them if they go in
for cash crops the second is that you
have tp give the peasants free water
ag an lncentive.

I! you approach the States, .u:¥y
say that only the Centre gives the
clearance, they cannot dg that, and
the Cenire has no capacity nor au=
thority, no power, not even persua-
sive capacity tp tell the States that
this is an emergency, for the sake
of the nation at least they must do
it. So, I think the mere slogan of
Jai Kisan has no value, As we gave
all support to the jawans, we should
give all support to the kisans put=
ting food production on a war foot-
ing, so that the kisans really shout
jai, jai, and it we give them the
primary necessities, which have not
been given so far because of the
faulty and hesitant policies of the
Government, 1 have ng doubt that
this country in no time can do with~
out any imports whatever.

Shrimati Tarkeshwari Sinha
(Barh): I am grateful to you for
giving me time to speak on this Re-
solution.

The views or the hon. Mover and
his party on this question are not
new. This has been thelr consistent
stand even when they have Leen
enjoying the bounties of PL 480 in
the shape of distribution of Jood-
grains. From the beginning  they
have been condemning this, und il was
like a hardy annual ritual to them
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and nobody took any notice of them
so far, as the couniry was not very
much impresseq by their argument.

But now the resolution moved by
Shri Mukerjee gaing a sort of re-
levance and descrves serious consi-
deration  because of the clumsy
approach made oy the USA. I have
no hesitation in saying that eves
when the Americans contribute tg re-
move the miseries of the world, they
£0 about it in such a way that they
do not get the full credit for jt. It is
more for the USA that I say this, it
is for their own good. They want to
maintain peace In the world, they
want to make the world prosperous,
the President of USA has said so
again and again in his speeches. [
have not time to quote them. They
have proclaimed continuously that
it is in their interests and the in-
terests of the free world that there
should be no gtarvation. Even the
Food and Agricultural Organisation’s
report has said that the world should
not be allowed to face starvation.
But after all this preaching gnd the
statements that they continuously
make, the kind of approach that was
made by the USA recently was
rather unfortunate, and this hus creat-
ed resentment in the country in everr
village. among all persons. If the
Communists express resentment, that
is incidental. Every one is now con-
scious of the way in which the
USA has behaved so far as PL.
480 is concerned. I wou'd appeal
to them to look to their own
Interests. If they want to maintain
the goodwill of the world, T would
appeal to them not to make this mis-
take of giving aid and getting all the
eondemnation and blame for it be-
cause thev do not know how to Im.
plement their policies,

Even today there have been  as-
surances from the USA through an
official snokesman that there are not
Eolng to be any strings attached to it
but we are conscious of the gravity
of the present situstion. We ghould
have confidence in curselves. The
moment there ate sirings attached to
it. we sha'! take our own steps to
stand up o the situation
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But this whole resolution has been
brought on a moral basis, Whay is

the rality or jmmorality  abowt
aid? Phe situation in the world s
such that it is going in more aad

more for economic aid, and there I8
more and more flexibility aboui both
trade and aid. Almost all the inter-
national agencies, flnancial and econd
mic and the countrirs which are weds-
ded to the eommunist doctrine
all conditioned by the present situa-
tion and no country in this world can
live in isolation Today's isolation
is not political iso!ation because
nationalism has prevailed even over
International communism. Most of
the countries in the Eastern European
horizon have made this known to the
world, that t lism is  holdi

supremacy and that the international
communism preached by the Chinesa
has ng locus standi in the present
day world, Why ls this? This is dus
to the fact that the world is now
convinced that nobody could live in
economic isolation. This is one of tha
way by which we can have a (o-ordl-
nated and co-operative approach “o the
world problem of economic pover-
ty and economic misery. There {s &
talk of having flexibility of approach
about the balance of payments situs=
tion. The whole thing is so much
wedded together and one thing such as
PL 480 cannot be treated In lsolation.

But I would say this that this has
come a8 a blessing in disguise 1o this
government. I have not so much
grudge against the US or other
countries in the world who could play
with the situation if we allow them
fo do so. After 18 yenry of consisteni
noise, consistent preachings and cone
sistent demand that this  country

thould be made self-sufficient, we
hear of only slogans and even the
Congress President rays: food, food.

It ix & paper tiger. That is the im=
pression of the Congress President
It is very true that after 18 years of
our existence, self-sufficiency and
self-reliance  slogans—these slngans
that we shout are the noisiest—hut we
wtill stick ta the sitwation. Own- s hise
mey are like a paper tiger. There I
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8 senicnee in  the report of the
Ministry of food and agriculture that
consiant wigilance will be maintained
on the price and the supply situation.

It is the wusual remark and the
usual reply given for all the
situations, Immediately  anything

happens, the remedy of the siluation
Is 1o eall for g meeling of the
Chief Ministers or various leaders
and solve this problem, as if food
production is going to be solved this
way. It is very tragic. Even when
we were talking about these things in
the month of September, there was a
report in the Hindustan Times that
15,000 tons of rice was allowed to rot
in Punjab and nobody was going to
pick it up. There was shortage of rice
in Bihar, Bengal, Gujarat mnd Maha-
rashtra and almost all the other States
but 15000 tons were allowed to rot.
I do not know what is the situation
today. When | asked a question about
this, the Food Minister said that he
had no information. If the report was
there, that kind of a report, should
Iimmediately be checked, even if the
report was found to be wrong. This
government of India is using DIR.
for every other situation except this
gituation. All kinds of reports are
circulating in the Press and they are
not going to check it. Even today
there is a feeling created that there is
a thirty per cent scarcity. I do not
believe In these figures but it came in
the papers. It has created grave
psychological fear in the minds of the
people. I would wish that this debate
will go as a lescon to the government
agninst whom I have every grouse,
‘They have not done enough to raise
food. they will have to try to do so,
not on paper, but actually in the field
and to Improve the situation.

ot oy fawd : TSR wEm,
& wrrftn mxew oft %7 qeel ®
SEITE W7 A QAT A qweA § T
Y wowdy v TR F 0 Y o e
w1 #wirae fiear B fie fro 0Ho 480 F
wrge Wt AT gty fear amar @
wn) Aeere W wT from o win
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TeF W e T fa ow
AT 21 | ot Wm0 ag 1§ geha
o W § oAw wwier % 39 & afar
P AT ¥ T safe ot
1w § afea ra g sare & e ok
qw AT et ot 2w @Y EeETC W
gt ¥7 ¥ frendt aff @ & 1 ot
o W W oFAT § | gy "
fs frendl afy @ wwier e
wifaw wgTaaT 27 a1 f1o THe 480 ¥
wrags wera dm & wwwen § fe ooy
wie faey 7 ¢ W qafag saet
gre ¥ wifgn 1 & @@ feg= A
¥ T § i worrw st v fegeam
dET AW HEH W WRAiET A6 A
S &t gwTh ST A Tg
we fazelt Aifa & oo § 2= g
dif & wrrr # g g fadfadi &
T fie w4

uw @l aEE agt T w0
w¥ & vt f o e o ww
wft, Wit e A g §8
o T F9 Y | W1, I e WY
o ag ame B 1 T o g £ T
fis it w1 faere 1 @YY ¥ oo AT
g aat d e mr &1 wEw X
o oWt wrm@ W Fw
& et gt ¢ § s wrwrn
gt g & | e A e AT
éY A R A 2w o o s s
g et gt § T afag wrem-
e ks IR A @ E 1 @
dre THe 480 ¥ wroor WY HTFIT ¥
wir & wron gura 2w fwe
T g

gt g #Y dzrare W1 E R
f o w1 awr @, A
o & Fawr wae §, W W fe o
dlo Twe 480 ¥ wrew gw fEwd
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wwie & mitw g sy @ &7
& 35 WiTT IAN AR, WTE
O TEAT W E 1 1956 & AT
1964~65FF 31 FA TZ A1 58 T o
a1 wrT 421 g1 Ar gaE erwd {
gy & | ¥ d@aw @ @
gaw1 40 wfawa w6 & wmn ¥ mg
TroeTe w1 v & A f e
zay ft w7 w4 1 Afex w5 f
wrg i 40 91 &6 w1 AT & A1 ag
40 ey &t wrart § oAy awrdrer
¥ wrar 8 1 =Y w1 foren T fieedt
W W AT g | Ay # W Ay 5w
i ¥ fro e 480 w1 g ferm &
az & wiowr v f o1 1956 ¥
g st i o R o 7w 6T 41 fry
W fte TFe 480 & WEET WAT |
Tk arx 37 vk ; fex dret A
44 frm ; ReT so sfam ; faT
6061 % a2 gfrww ; 61-62 ¥ 35
sfrm; 99 % ax 47 afmm ok
W wTe & A 57 A I% QT
& wrar | oK faod @ ag e
42 Py o | gwag fre qe 480
¥ FTe gw v Fd TR | v T i
fis o e &Y T e TR O
7o 91 famgw ez o foar , 0%
%! frg® s ¥ wfry ao fear #
we wrf ot enfaart o @ T
wumgnmfﬂwﬁm&
o ow W wd v @ § ot
quT AT S gF &9 § aafaic
w0 Y e €7 &, w4, 5 AT
F vt ¥ o w0 @ 3w
s W WE ¥ 1042-43 F AT
wrx % gl fedem gt 99N 9T
gt wht o @ @ wf o
wmi&ﬂmhnm
wﬁmmﬁlﬂ‘cm&
A # oy firdm s gw A
& qrq dgw w4 s wirsg & ot §W

B Ty @A, W A% wATH W7 HaTE
vt e waw & 7 Gl off 2wk
w1 fade A @i 1 70 wfawr @
FarzT A gATE 3w o At o< fralg
w0t & % o ¢ fe s o
ety o A gATe &1 g w7 R
afew & g o e g fe ¥ T
o W geix F fir w frde
s &7 A gEt wga F A
WATH § AT F TR & IaTeT WTeHiAeT
o # wifw w7 R B ww gt
70 e wi wft g fnk e R
ot v ¢ ¥ % fag oy wmew Ak e
1943 @ fordr s & s 9%
g for o @ & o qew W i
o w2 § 7 wafag wremfrdon a
% fw aw &7 @ o o dew ST e
T § wwm o, st fle qee
480 %1 g7 wTC witeg Aff w6 o
Fw g aarw da wT & e W -
frdt Tmdw 1 Iw% P qF Tl
ar qg T aeedt §

IITEAW WEIY ;. WTTA HYET W1
eyl

@ wy fewd el W o
ufire wwa fe , Afen & @ fore
& W At g

ol & W & ot ot g ¥
ot § gH 5w owEw T wifen
ALT A% A(HT AT TAH § AT T W
Ay & o o o o e e
arw § 1 | o £ weea 9
Az 7 woa B e & Pl A &
fr g EAEmd Tan i e
aft T § gy @ A g oA g
urx w1 gen oo ¥ ¥ & b
At wme § W S 77 A oAme g
Ty o AT w7 dur s wph
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[t g fermr]
1At * o g3 ¥R F qww g E
afFT 3 AT & Fa0 FrvEr g ?
HIUE & &7 HAT PO AT HAT
% fax & 1 17 =rg A 9147  fw
for7 1t § 0% QY T T A7 g
17 F 1A AT qrdr §, AW AT
1 A7 IAF eg g F vy ?
¥ ATWIAN WIET THATT ATER
qrga % ag 14 g aw? e qr g St
#1 aren fI4T 74T &, W K1 4T
Iprdr &, @ X w7 S AN F faAw
qxg g w14 wf7 qFr 7 Amd,
afes g wao &1 tmar, A Ak
arzx # P g ¥ fag g
wmd | affT ag a4 g47 im, AT
| 57 1L & 3% Arfy & fraior
Wiy | Ay gAY TR A
fETrfi Or FOT TEA BT AT K AT
g1 & w1 Wz § e qTerT A
@it feara T & wma faegT g
gvr wfgz, 3% fan faarf & qa7
AT wTAT WA W IT oy
¥ fAY &g oqier wrar & gudss T
ifr | A &4 w79 B G O
w1 Gz T wEAT R

Ot WTHIT wWrenfAdT g W
gF57 wUM, A1 I wzQr AT AT
il & faa wafan & gaay s
q¥m ? I & Fag gTwl w1 owOA
Faz FT LRI T GIW | AGAT
¥ wsr % =T 97, ariafts Aa ¥
RATT AAA ® AT AT 4 I
Ffrar 3ar ? fedr @1 g1 A A A
aq afwt & w9 4 fFana &, faas miw
93 A% wATK G § | AR Al
g07 frars & 39 % T AT Faw
Yz & o ot wTer 1T E 1 W Ay oY
g% w4 @T R wifs "ma
¥ fAg sl g ¥ fag, g3 2%
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% firg, wroaal £ 9 adizdA ¥ fag
37 T F 4T T FT AT AR
O A & AFT JIAT 93N E-—R
gL gOEAr §, a1 AR &0
9T § 1

fagd widw ot & wfafafa §
faa® wrarT ot s Faai o ardor
CATHT ¥ T €T AT AL B, ¥ AT,
&3 ar# frwma §, & S gTETTORT T4,
T, G a1 wraw A & @ §
® smrmifeqi WY g9t AW % w1 73-
TIT % w| T § g a7
W & | gufAq sarT w1 AW 100 WX
12) ¥19 ferzar § 1 g9 o gl
FiE wArw ® Wy arw § 1 war woerT ¥
fgema @ wofan o7 oY 2 2zEt §
F1 wGw AfFgT wAgy, wiw frem g
TP W 5 ¥ frg advad Ak
& ara femal ¥ st WA
w{zd &1 7

oW A% FORTT ¥ @1t ww ALY
JoT §, T AF €F A7E A Iy
w1 et ot aved W@ e arfew
|rga wAAF § #17 w3 @ § 7 gut
wawrdi § ey wrar § fw g ag
g g faqr mar § | W Aar ]
eq @WT A TE qE wEr | whEA
7z 9§35 117 §, wed) o w0 mew
WET T 7 AT ATE F AT oA A ag
TR I | TET FGT AL ATH-
aw w27 fF gw & fgem &, aw
i gam ¥ o gudm & g9 01
fadt F7 ot @@t wfeq aaw
1 gAY qA 1 7 [I 4T A QF
1T FF 9, effTE § oF @I e
a1y W7 eI 7 gET & fa oy,
g TIETL FT AT AL AT E )

# gy A 1 9 0 S
g
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Shrl T. Subramanyam: Mr. Deputy-
Speaker, Sir, our country has been
steeped in poverty and is subject to
backward conditions and  sub-stan-
dards and low economic standard. To
overcome this poverty and the low
standards, we are straining our ut-
most to get into the stage of the deve-
loped countries. To remove this un-
der-development, we are receiving
assistance from other countries. It is
unfettered assistance; it is unworthy
of a great country like ours and for
other gountries also—for us to receive
and for other countries to offer,—fet-
tered assistance, we have taken every
care to see that the assistance that we
have received is not subjected to or
tled up with strings, pressures and
other things. From the beginning, we
have been adopting a policy of real
non-alignment ang independence. For
sometime, the otner countries did not
understand us; they misunderstood us,
but lately for some years, they have
correctly understood us and they have
appreciated our stand with regard to
this matter.

We have received substantial assis-
tanre in the matter of starting our
electrical undertakings, installation of
electrical plants and other industries
from the USA, from the USSR and
other countries. The USSR has offer-
ed us a number of tracters—I should
think it is about 11,000 tractors—to
effect improvement in our agricultural
production. The USA has offered us
help in the matter of installing hydro=-
electric plants, thermal plants and
power plants, for being used for irri-
gation purposes, for lift irrigation and
for installing pump sets and other
purpnses. Therefore, without anv
hesitation we have been receiving this
sort of help

With regard to the suggestion about
PL 480, I feel in the present circum-
stances, it is ne‘essary to gerk this helo
for two or three reasons. Firstly, re-
centlv we have been subject to the
emergenry; the crisls is not yet past,
Napoleon once saig that the army
marches on its belly: that is, it should
be supnlied with provisions, with
foodstuffs. They are all of strategic
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importance, anq especially so in war-
time, and particularly now, when we
have effected a permanent Lrealy
with istan.

There is also another country 1o the
north,—our neighbour there.—which
does not want to export foodgrains
but which wantg revolutions. We
should not forget thiat aspect of the
matter. There are also some elements,
some groups, some people in our own
country which would import not food-
grains but revolutions, and kceping in
mind these anti-national elements, it
is most risky to give up the import af
foodgrains.

My third reasgp is that just at pre-
sent the seasons have been very dis-
advantageous. We are passing through
very critical times. There has been
drought throughout the period, which
has overtaken all the States. I has
been very extensive and it is feared
that the seasonal conditions will be
very severe this time. Therefore, this

is not the opportune moment
when we must give up or forego
PL 480 imports. I know it s

irksome, and it is derogatary o our
self-respect, and the Minister of Food
and Agriculture, Shri Subhramaniam,
has been trying his best and has been
striking a note of optimism; there is
a ring of optimism that we must
achieve self-suMcicncy before long. I
am sure he will do it, but we must
take some concrete steps. In the last
18 years we have not taken cnough
steps in this regard. I should be
frank in this matter. We must, there-
fore, maximise our utilisation of our
frrigation potential created in the
country. The second factor is that
fertiliser plants should be started. At
one time it was sald that every State
must have a fertiliser plant. This 19
a sad story. We did not take enough
care to start fertiliser factories. We
are told that there has been diffculty
in the matter of securing sites and in
the acquisition of land; we were alwo
told that some people for whom licen=
ces were granted did not avall them-
selves of the licences for starting fer-
tiliser factories. Anyway, some reason
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has been given fo get over this. It
is a hard fact. We have to start fer-
tiliser plants as early as possible.

The third factor is in regard to sced
farms. It Las been said thal some
hybrid jawar will incrcase the yield
by four or five tlimes more than what
is at present yielded. i is possible.
The research stations must be more
active, and demonstration farms must
be staried everywhere so that the
ryots can see that by utilising these
improved methods of pgriculture, im-
proved sceds and irrigation facilities
and fertilisers, betler yields can be
secured. It is only by this way that
you can achieve self-sufficiency. We
are anxious to achieve self-sufficiency.
1 am sure that the Minister of Food
and Agriculture is ag anxious as we
are to achieve self-sufficiency, and in
the present circumstances, we should
not forego the imports under this P.L.
480,

Mr. Deputy-Speaker: Shri C. Sub-
ramaniam.

st omm  fay ;.  ITewm
wgrew, fom w3 qiedew &
WA AT W ? W oW & W
Wi 2 W7 WAG TFT G E | TTEH
A H e fawma @ 7 W aew
WA G T F HE I X I3 qWAT
& | O ErE@ Ak &1 A gy Wy
AT | ST g w1 A difo

Mr. Deputy-Speaker: The House
has rejected the extension of time.

Shrl Bade: (Khargone): All the
parties must be given an opportunity
to speak.

Mr, Deputy-Speaker; A molion was
moved that the time be exiended, and
the House has rejected it. I told
Shri Subramaniam that he would be
called at 445, But it is now 440.

8hri H. N. Mukerjee: I have the
right to reply and in any case it will
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go beyond 5 o'clock. Why not  allov:
some more specches?

Mr. D:puty-Speaker: He can take
5 or 10 minutes for his reply. I shall
allow him.

&t gt fag c Ty IO F o
ferad ? orowe 93 A fewmrag
TTEH TAHET FTAT ATZATE |

Mr. Deputy-Speaker: The food de-

bate is coming; you will have enough
time.

Shri C. Subramaniam: Sir, I am
going to be very brief in my reply, as
shortly we will be having a food de-
bate and I am told the business ad-
visory committee hag allotted 10
hourg for that. Therefore, with re-
garg to the varioug issue ralsed about
the actual food policy, agricultural
development programmes, etc., I re-
serve my remarkg to that main debate.
At the outset, I would like to thank
Prof. Mukerjee for having moved this

lution and £ d the attention
of the government, this House and of
this country on this very important
food problem

There is an atmosphere in the coun-
try today which has been created be-
cause of the emergency and the va-
lour which our jawans exhibited on
the battle front that has caught the
whole country. The nation’s mood
today is, if necessary to go alone. It
is only that which Prof, Mukerjee
tried to reflect through this resolution
But my only charge against him is,
as he and his party always do, he
tried to play politics taking advantage
of the mood of the nation, because
this resolution is not as innocent as
it looks. Tt has got certain political
overtones and political implications.

Shri Indrajit Gupta (Calcutta South
West): Of course, it has; we do not
hide that
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Shrl C. Subramaniam: He said,
when aid is given the string is not
evident. In the same way, when the
wusolution is moved by Prof. Muker-
jee, the sting or the political implica-
tion or overtone may not be quite
evident. We have to look into it He
fully substaniiateq by statement, not
by the resolution itself—there is sting
enough in the resolution jtself—=but
by his speech.

1 am in complete agreement with
him when he charges the govern-
ment thay in our attempt to imple-
ment our land reforms, we have not
been as vigorous and perhape not as
sincere as we shou'd have been. I
am prepared to accept all these char-
ges

ot vy famd - wrx A T WA
L LR

Shri ©, Subramaniam: But the
resolution is completely different. All
those things will be considered when
we discuss the food policy, where and
why we failed. But the fact is today
we are not producing enough to feed
the milions of our people. That s
definite. In that, India is not alone.
1 am not saying this as an spology
for what we have not done. If we
look across the world, most of the
countriey today are not self-sufficient
with regard to foodstuffs. The target
of self-sufficiency has been slippery
not only to India, but to many other
countries. Thig cuts scross ideology,
geography and everything. It may be
a communist country, a socialist coun-
try, m capitalist country or even &
teudal country. You find in the world
today that only a few countries can
stand up Ang say, “we are self-suffi-
cient or we have got surplus”. This
is a fact. No doubt we have been
making attempts for the last 17 or 18
years, but countries striving for @&
mu-h longer period, three times this
period, have not yet achieved self-
sufficiency in spite of their best efforts
and revolutionary approaches o 3gri-
culture. We have got to realiss loday
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that it is not by mere revolutionary
approaches or any other approuch
that v g g0ing to change the pat-
tern of agriculture ang in.Tcase pro-
duction. Qur experience has shown,
'!he world experience has shown that
it is by the application of science and
technology to agriculture and the
tra of agriculture into a
modern and scientific agricultur.- away
from the traditional agriculture that
We can achieve results. That is the
only way to schieve results.

An. bon. Member: Tall
Birlas.

that

Bhri C. Subramanlam: Even Birlas
They apply scicnce and technology.
; and technology is not pecu=
liar to a socialist country, a commu-
nist country or a capitalist country.
Whoever applies it, whether sociallst,
communist or capitalist will achieve
results and there is no doubt about it
I am not on that subject now, and [
am prepared to stand up and argue
;hmthemlurcm up for discus=
on.

Therefore, the fact today s that we
are functioning in a deficii economy
as far as foodgrains, mg far as our
food requirements are concerned I
would have very wel] appreciated if
the learned professor had come for-
ward with this reso'ution in  April
when we were gloating over the per=
formance of 1964.85, when we reached
the record production of the target of
885 million tons. If he had come
forward with this resolution then say-
ing that mow we have reached this
level of production ang therefore let
us give up the PL. 480 agreements,
I would have wvery much appreciated
it No, he did not come with this
resolution then. He now comes at the
psychological hour when the monsoon
has failed and therefore the produc-
tion has gone down. the kharif season
production has considerably gone down
and the rabl proapecis also are sti'l
un-ertain and to a certain extemt
bleak. Therefore, 1 get a little bit
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suspicious. He has come with the re-
solution when the scarcity conditions
are prevailing. It is pot as it  his
party is unaware of it. They are
proclaiming it from the housetops that
something dangerous is going to hap-
pen ang therefore the Government
should do this and do that But in
spite of this condition prevailing today
and when there is going to be a
significant ghortfal] in the production,
that he ghould offer us advice, taking
advantage of the mood of the country,
that we should give up P.L. 480 agree-
ments forthwith angd try to be gelf-
sufficient is just like somebody giving
us advi-e when we are attacked by
our powerful neighbour that we
should stand alone, we should not get
aid from anvwhere, we should be self-
sufficient. We should beware of those
friends who give us guch advice.

ot wy forerd « ofrer wiT ¥ oY |

8hrl C. Subramanlam: ‘That s
why Prof Mukerjee's advice am
unable to accept at its face value even
though many of the things he said
are quite acceptable to me.

What is important today is, in view
of the situation, in view of the mood
of the country, in view of the diffi-
culties which we are confronted with
in mreting our food problem and even
getting ald, whatever might be the
result, it is a warning to us. I am
not saying it now. I have been say-
ing it when we were getling better
production and we were in a much
safer position, that it is dangerous for
8 big country like India to be depen-
dent on foreign aid ang foreign im-
ports—'eave alone aid, more especially
foreigh  imports—from  whichever
source it might be. Particularly when
we are getting this sid from 12,000
miles away, even though they might
be willing, even though thev mayv not
be attaching any political strings to
it. it something should happen which
makes it impossible for the supplies
to come from 12,000 miles away, we
are put in a desperate position. That
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happened. There was a strike in the
United States of America—the long
shoremen strike—for three months,
and it immediately affected our posi-
tion. I do realise jt is the most dan-
gerous situation for a country to be
dependent upon foreign imports, not
because it is the Uniteg States of
Ameri~a, but because the imports
come from 12,000 mi'es away and we
have to cover 12,000 miles to get the
eupplies here. Of course, it is not
even the distance which matters to
our Communist friends, but it is the
United States of America which mate
fers. That is no concern of ours
(Interruption). As far as we are con-
cerned, we have adopted a policy of
friendship with all the nations, and if
we are nccepting oid today, we are not
apologetic about that, we have been
accepting it from all sources. But
from whatever sour-e it may be, if
there are political strings attached to
it, whether hidden or open, we are
not going to accept that. That has
been declared from houselops. I can
give this assurance to this House that
we do not require our Communist
friends to warn us about political
strings; we are quite capable of tak-
ing care of po'itical strings. And
even though thev may be prepared to
forget these political strings when it
suits them, as far as we are concerned,
we are not going to acrept political
strings in whatever circumstances it
might be and from whatever quarter
it might be.

The point for consideration ig this.
Todav we are in a difMicult situation;
particularly during the coming vear
we are going to be in a difficult situ-
ation and we have to meet this situa-
tion. It is not merelv PL 480, it is
not merely US aid but international
co-operation and assistance from the
various friendlv countries woulg be
sbsolute'v ne-essarv to tide over this
crisis. Therefore, at this  critical
juncture if we go about and sav in &
huff “no. we do not want aid™ it will
be committing not only a political sui-

cide as far as the party is concerned
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but others may take advantage of it
and create sufficient difficulues for the
overnment, for the party and ulti-
mately for the country. Therefore,
we have to be cautious about this,
particularly in the coming years. 1
want to say with all humility and
with a full sense of responsibility that
it anybody says that in the coming
years we are going to go alone with-
out any aid whatsoever, he is living
in a fool's paradise. I want to make
it quite clear that we have to depend
on foreign aid. But if it is a ques-
tion of strings attached to it, our
honour is much more precious to us
than anything else. We have proved
it at all times and in all circumstonces,
whenever we faced any crisis.

Therefore, if this House and the
country want that we shoulq reach
self-sufficiency, as far as I am con-
cerned, as far as this Government is
concerned, | want to give this pledge
that we shall do everything possible
to become self-sufficient and to see
that we get rid of our dependence on
foreign imported foodgrains as early
as possible.

An hon, Member: How?

Shri C. Subramaniam: For that I
shall place before the House concrete
proposals—not on this occasion but
when the food debate comes—on the
basis of which we are going to achieve
self-gufficiency. Al that time you
may scrulinise, criticise or modily
that programme and I am prepared to
Listen to your advice. But at this
hour when we are in difficulties, when

m_there is going to be a scarcity which
- perhaps we did not witness for quite
a long time in the history of our
country, if we have to accept this
suggestion that straightway we should
get rid of PL 480 imports we would
be taking too dangerous a risk and 1
am not prepared to play with the
liveg of the people, even if it is for
satisfying our Communist friends.
Therefore, I would appeal to Profes-
sor Mukerjee to take this assurance
given by me on behalf of the Gov-
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ernment. After all, I am having

meeungs§even with Opposition pary
leadera.

Shrimati Benu Chakravartty (Bar-
rackpore): You are very kind.

Shri C. Subramaniam: No, it s
for my own benefil. 1 am meeting
members so that I may be benefiled
by their suggestions. Therefore, it s
for my own benefit. Let us not have
A running commentary. Even though
it might be from a lady Mcmber, still
I resent it....(interruptions) There-
fore, when we come forward with our
prograinmes ang po'icies to be follow-
ed during the Fourth Plan, il is time
enough to criticise us, to give us
suggestions and to make modifications
in the programmes. Bui I would re=
quest the House and the country that
in this hour of difficulties we should
not take any decision in a huff. As
far as geiting aid without political
strings atlached o it is concerned, 1
think we should leave it to the Prime
Minister to play the gamc properly.
Let us have faith and confidence In
his leadership and serve the country
to the best of our ability.... (inter-
ruptions). So far as they are con-
eerned, at one end they will complete-
ly support the government; at the
other end, they will try to pull us
down by our legs. This is, unfortu=
nately, the difficulty with rogard to
this, some sort of National United
Front, and all those things: but we
are quite aware of it. Therefore,
while we have got to be cautious iIn
accepting aid. while we have to take
a'l steps for the purpose of reaching
self-sufficiency, I am not in a ponition
o accept the Resolution ns it has
been moved.

‘There is a constructive approach
made in Shri Shivaji Rao Deshmukh's
Resolution which not only highlights
the importance of getting rid of Iit, but
also indicates the lines in which we
have got to move. Therefore, I would
recommend to the House to accept that
Resolution which makes a construe-
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tive suggestion with regard to the
approach to this matter. ] would
support that Resolution and for the
reasons which I have already slated,
with all the force at my command, I
have to oppose the Iesolution of Shri
Hiren Mukerjee; not that 1 oppose or
1 am against many of the things which
he has said for the purpose of attain-
ing self-sufficiency—I shall take ad-
vantage of those suggestions—but
because of the political implication
and the political overtone I am oppos=
ing this Resolution.

Bhri S8hivajl Rao 5. Deshmukh:
Permit me, Sir, to thank the hon.
Minister for accepting the Resolution
which I have moved.

Dr. L. M. Singhvi (Jodhpur): This
bas been mentioned time and again
in this debate in this House and the
Minister must make it clear whether
Shri Patil did have a brief from the
Government of India for negotiating
PL~-480 which the Government of USA
and whether he did sctually negotiate
or whether it was all entirely un-
authorised negotiation. It is a very
important political matter that two
Cabinet Minister's run counter to each
-other and the House should demand a
satisfaction in regard to this matter.

Shrl Bade: Cur Ministers go on
saying that because our country is
going through scarcity, PL 480 is neces-
‘sary for some years; but let him say
for how many years he is going to
continue this thing....(Interruption).

Shri H. N. Mukerjee: Mr. Deputy-
Speaker, Sir, you will forgive my say-
ing it, but 1 was almost sick when
listening to the speech of the Food
and Agriculture Minister. If it was
not for the fact that I found in the
approach of many of his Congress cal-
leagues an understanding of the pre-
sent position and also & sympathetic
approach to the Resolution which I
had given notice of, I would have
felt like saying that if we are suppos-
.ed to function in Parliament on the
terms which the Food and Agricul-
ture Minister has put before it, we
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should refuse to do so and there cou:'d
be no decent parliamentary set-up,
While members of his party, Member''
after Member, had given notice of
amendments accepling my formula-
tion and adding an operative part to
it, he chooses to say that because it
comes froin @ Communist source, he
has very wvivid suspicions about our

motives and, therefore, he cannot
accept it.

$bri Indrajit Gupla: Buspicion-
minded man.

Shrl H. N. Muokerjee: If he could
point out rational arguments to say
that what I have said is not correct
that our continued dependence on
these PL 480 imporis have not hurt
our honour as well as our interest, if
he could point out rational argu-
ments, 1 would have said that he has
done a good job. He does not do it;
he takes shelter behind all kinds of
innuendoes and insinuations and he
expects that when his Prime Minister
calls us for consultations, we should
take him at his word and go along, sit
along with him at the table and
discuss things. Tf we are not taken
on trust when we are operating in
this place, we should know what is
what. If this kind of mentality is
behind the mind of the Food and
Agriculture  Minister, we should
know what is what. If we do it
properly, if the Prime Minister comes
and says something of that sort, we
would know what to say in regard to
it. But I take it that when Member
after Member of the Congress Party
has taken a different attitude, T am
not going to take much too severe a;
view of the pettifogging attituds
which was shown by the Food
Agriculture Minister,

Shri C. Subramaniam: I have spoken
on behalf of my Government and my
party.

17 hrs.

Shri H. N. Mukerjee: Let the Food
and Agriculture Minister exercise his
importance as member of the Cabi-
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net which is supposeq to function cn
the basis of joint jesporsibility. Bu!
pthis Lind of gaix is chasclenstic of
the Government and | say, 1 am very
sorry for the administration which
we have got.

I ean undersiana sarimati Tarkesh-
wari Sinha saying that she was a
little perturbed that the United States
hud made a clumsy approach and she
apealed to the United States not to
make such mistakes. It is & very
honest approach and I can understand
that sort of thing. Bun Mr. Subra-
maniam had the gumption to say that
it is only because of scarcity condi-
tions todsy and because we have the
desire Lo fish in troubled waters that
we have brought this motion. I tried
to point out with reference to facts
and figures that even though in 1964-
66 we did have the record production
of 87'4 million tonnes, it was exaclly
in that particular year that under the
egregious mismanagement of (he Food
-ang Agriculture Minisizy this country,
from Kerala to Assam, did have food
crisis all over the place. 1 tried t2.
point oup how after the Government
got enormous allocations of P.L. 480
imports from 1960, it wag exactly ut
that point of time that the Food and
Agriculture Ministry absolutcly col=
lapsed. 1t did nothing of iis job.
The procurement went down and as
far as the distribution is concerned,
the less said sbout it the better. I
said over and over again that it
only because you got what you consi-
dered to be a generous bounty from
'un United States which you thougbt
was absolutely withouy strings—I am
not going to reflect upon its motives—
that you in a self-satisfied fashion
forgot to do your duty as the adminis-

with so much PL. 480 bounty coming
in, we could nmot build buffer glocks.
On the contrary, there was conspicu-
ous consumption by the friends of
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those people who sit on the Treasury
Benc! and now they have the
gumnpl to say that we try to fish
in {roubled waters.

Only the other day I was in Mysore
and 1 learnt gbout the drought there
and about the anxiety in the minds
of the people therc. We share their
anxiety. It s only because we wanl
basic remedy of & situation that has
been aliowed to go from bad to worse
that we have brought forward thu
Hesolution. 1 say, use of the
shock treatment which the Indo-Pak-
istan conflict has given we can now
get our people to do something really
drastic. We can call upon the patrio-
lism of our people even o  suffer
some privations in order that we can
basically solve the food probiem ol
our country. It is only because of
that we have brought up this matter
al this particular polnt of time.
The Minister might dislike the look ot
us—he is quite eptitled to hig pro-
fcrences.  Bul what ig the poing of
view that we have given? 1 am ready
to accept the amendment of Shri
Shree Narayan Das. He js not pre-
sent here possibly because of a whip
given to him. I am ready (o accept
his amendment. 1 am ready to accept
his amendment of Mr. Dwivedy. Let
me read the amendment of Shn
Shree Narayap Das:

“In view of the continued de-
pendence on Importy of foodgrains
under P.L. 480 agreements with
the United S'ates which has made
the nation complacent in efforts to
be made for inc food pro-
duction, the recent attitude of
U.S.A_in ts regard and the fact
that it s Injurious to our ecomo-
my, this House is of opinion that
earnest efforls be made 10 make
the country self-sufficient 4t an
early dale and in the meantime
foodgrains should be procured
only from such countries as do
not stlach any strings political or
otherwise to such supply.”

I am ready to accept this gmendmen
There is no formulstion with which
he can possibly disagree. Though he
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might dislike the look of us though
he may not like to support whatever
resolution we try to sponsor, though
we go unreported in the papers, wo
have even a hostile House )jstening
to our arguments. Mr S. K. Patil
the pioneer in this matter went o
the United States. I do not hesitate
to say thay I admire the oMclency of
the people of the United States who
ean produce such wonderful things In
America. Their production ls so highly
efficient. T never hesitate to sav that
There is no harm in importing some-
thing from abroad if you are in need
of it. T said that during the course
of my speech. I have no objection
to an attempt being made at one tim».
it it was an honest attempt, to build
up buffer stocks from foodgrains im-
ported from United States or from
somewhere else. T smid all these
things but at the same time what has
actually happened? What ‘ms hap-
pened lg that the induction of these
PL. 480 imports hes meant complac-
ency in the administration, in the
efficlency . and a repudiation and die-
avownal of nationally accepted agra-
rian policles.  (Interruptions). Who
goes agnin to the United States® The
Prime Minister, as T had occasion the
other day to say; was behaving llke a
shy malden, saying ves ang no. We
ought to know what is what and whe-
ther he s going to the United States
nr not. Mr. Patll goes and comes
back., He should have been here.
His first responsibility is ts Parlin-
ment and he should have been here
to listen to what has been gald when
he was telling the Press in Bombaey
and London thamt he had got the
United States to renew PL 480 assis-
tance. (Interruptions),

When T listen to Mr. Subramaniam.
T am iInclined to belleve what 1 did
not belleve in the first Instance. 1 did
not refer to It. T say in the Hindu-
stan Times vesterdav 4 gtatemen®
acribed to him. He s subposes to
have told the Congress Parllamentary

Party that we should not ereaty diffie
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culties for the United States in giving
food aid by indulging in brave and:
heroic talks. The House shoulq like
to find out from Mr Patil whether or
not he has given some kind of an
assurance. Whatever iy is, the Hon.
Minister does pot deal with ¢hat kind
of thing. He does pot with us %
create difficulties in the way of the
U.S. Administration, 1 am not con-
cerned about creating difficulties or
not creating difMiculties for the U.S.
Administration. It g too powerful,
12,000 miles away, with its hydrogen
and atomic bombs and, God knows,
what other methods of destructions
and infiltration into different coun-
tries. They use food as sn instrument
of power and that Iz why they have
found this utilisation. the way the
Government have utilised P.L. 480 in
this country. T warn this Government
to beware and that is why T want it
to utilise this present patriotic
occasion when people are ready even
to suffer privations in order to stand
on our own feet and give a proper
answer {o those people in the United
States or the United Kingdom who
are blackmailing us and are trying to
ret us to do things which would be
against the grain. That is why T have
put forward my Resolution. I am
Teadvy and  willing to accent the
amendment of Shrl Shree Narayan
Das. Possibly it is palatabls to Mr,
Subramanlam also. T would say that,
if there is gnything called consclence,
if there is anything called moral
approach or anvthing of that sort,
whatever the difference which you
mav have regarding the work In
Parliament. thie amendment which 1 s
am acceoting should be accepted b¥
the House.

Shrl Sonavane (Pandharpur): Un-
less the House agrees to extend the
time, the tlme should not be extend-
ed. The sense of the House should
be taken first.

Mr. Mepulv-Rpeaker: These amend-
ments. 2 and 13, are negative amend-
ments. T shall put them to vote.

i v A—)
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Does he accept Shri DeshmukMs
amendment.

Shri H. N. Mukerjee: 1 accept only
the amendment of Shri Shree Narayan
Das, which is a substitute motion.

Mr. Deputy-Speaker: But he is not
accepting it.

Shri H. N. Mukerjee: Who s he to
accept or not to accept? Let it be put
to the vote of the House.

Shri Indrajit Gapta: He has no
business to amccept or not to accept.
He is not moving a Resolution.

Shrl H. N. Mukerjee: I have accept-
ed the amendment of Shri Shree
Narayan Das. That ghould be put to
vote first.

Mr. Depuiy-Speaker: I shal] put
Shri Shree Narayan Das's amendment
to vote. Mr. Mukerjee accepls it.
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'l'hf question is:

That for the original resolution the
following be substituted namely:—

“In view of the continued de-
pendence on Inports of food-
grains under P.L. 480 agreements
with the United States which has
made the nation complacant in
efforts to be made for incremsing
food production, the recent atti-
tude of USA. in thiy regard and
the fact that it ls injurious to our
economy, this House i3 of opinion
that earnest offorts be made to
make the country self-sufficient
at an early date and in the mean-
time foodgrains should .be pro-
cured only from such countries as
do not attach any strings political
or otherwise to such supply.”

The Lok Sabha divided:

Division No. 4] AYES [19.7 hrs
Bade, Shri Gupts, Shri Indruiit Pottekkatt, Shel
Chakrwvarrty, Shrimsti Rems Kakkar, Shri Gauri Shankar Reddy. Shri Cawars
Chandwurl, Shri Tridib Kumar Mukerpee, Shri H. N. Warior. Shri
hatterjee, Shri H. .

NOES
Akksmma Dev., Shrimat] Judhav, Shri M. L. Patel, Shei P. R.
Alagesan, Shri Tadhav, Shri Tulshidas Putil SheiD. 5.
Alva, Shri A, 8, Jedhe, Shri Pratap Singh, Shei
Balskrishnan, Shri Karuthiruman, Shri Ram Swarup, Shel
Barua, Shri R, Keishing, Shi Runhang Rane, Shri
Brajeshwar Prassd, Shri Kotoki, Shri Liladhar Reddy, Shri Lings
Chandribhan Singh, Shri Koujalgl, Shri H. V. Samants, Shri . C.
Charuredi Shri 5. N. Krips Shankar, Shri Sen, Shri P. G.

QIL:GJH Shri Chandraman|

Lalit Sen_ Shri
Chavan, Shri D. R. Lobir, S NN,
Chuni Lal, Shri Malaichaml, Shri
D, Shri B, K, Mathotrs, Shri Inder J,

Deshmukh, Shri Shivar Rac §
Dorai, Shri Kasinaths

Krishns, Shri M. R.

Mehrotre Shri Brsi Bihan
Mirzs, Skri Bakar Ali

Siddsnanispps, Shei
Sinha, Shri Satys Nareysn
Sonavane, Shil
Subbarsman, Shri
Subrsmanism, Shri C,
Subramanysm, Shn T,
Summn Pranad, Shri

Dwivedi, Shei M. 1. Mishra, Shr Pibhuti Tiwary, Shri K. N.

5 Muharnmad lemail, Shii Tiwwry, Shri K. §.
Firodla, Shri Mubane, Shri Ulksy, Shri
Ganapati Ram, Shri Muthish. Shri Vialvi, Shri
Heda, Shn Niranian Lal, Shri Venkstasubhaish, Shri P,
Hem Raj, Shri Patel, Shri Man Sioh P, Yadab, ShriN. P.
Himatairgha, Shri

Mr. Deputy-Speaker: The result of
division is:
Ayes , 10;
Noes 82.
The motion was negatived,

Mr. Deputy-Speaker: 1 wlll
pul the last amendment, No. 15 by
Shri Shivaji Rao 8. Deshmukly, which
is 3 substitute Resolution, to the voig
of the House.

now
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[Mr, Deputy-Speaker]
The guestion is;

“That for the original resoiu-
tion, the following be substituted,
namely:—

‘This Houde iz of opinion that
in ordet to imrplement as part of
the Fourth Plan an  jptegrated
Bevelopment Programme of
agriculture to make the country
self-aufficlent in foodgralng and
with & view fo progressively
curtatl and ultimately stop P.L.
480 imports, the Government of
India  should ensure & Te-
munerative and economic price
to the farmer; give |highest
priority in providing the farmer
chesp credit and the material
inputs such as fertilisers, pesti-
cides, better seeds, water and
agricultural machinery; and
assign gdeguate resources {or
giving & new orientation and
emphasis to ggricultural re-
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search to enable it to tackle the
problems which inhibit agricul-
tural productivity.,'” (15

The motion wgqs adopted.

Mr. Deputy-Speaker: All the other
amendments fall through.

—

17.174 hrs.
BUSINESS ADVISORY COMMITTEE

FoORTY-FIRST HREPORT

Shri Rane (Buldana): Sir, 1 beg to
present the Forty-first Report of the
Business Advisory Committee,

17.18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
November 15, 1985/Kartikq 24, 1887
(Saka).
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